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INTRODUCTION

In view of the recent amendment madehe Patents Act, 1970 by the Patents (Amendment) Act, 2005

effective from 01 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on evesy Eodering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Controll

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so

the content can be enriched.

( Shri Rajendra Ratnoo )
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

2NP ULy, 2021
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THE PATENT OFFICE
KOLKATA, 02/072021
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & T rade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Governm ent of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal , Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampad a Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate officesof the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment)cd 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa:
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified unc
section 25(1) of théPatents (Amendment) Act, 200®ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already published, thequuogty of the same can be supplied by the Patent Office as
per the jurisdiction on payment of prescribed fees of Rgeé/page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Shri Rajendra Ratnoo)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision dhe Patents Act, 1970 as amended by the Patents (Amendment) Act, 200t
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journal ofatbet ®ffice is being published
containing all the activities of The Patent Office such as publication of all the patent applications "after 1€
months , grant of patents & all other information in respect of the proceedings as required under thegrovisic
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis dfriehasry

The Journal is uploaded in the website every Friday. So Paper form afO®@Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effot is being taken to publish all the patent applications under section 11(A) of the Patents Ac

However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protection fgplicant and Patent Office will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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Early Publication:

The following patent applications have been puished under section 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the gant in the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.202011053564 A
(19) INDIA
(22) Date of filing ofApplication :09/12/2020 (43) Publication Date : 02/07/2021

(54) Title of the invention : A FORMULATION AND/OR COMBINATION TO PREVENT PULMONARY DISEASES
INCLUDING SARSCOV-2

:A61K003135200(|(71)Name of Applicant :
A61K0031375000| 1)Pawan Kumar Goel
(51) International classification A23L.0033150000, Address of Applicant :SCO.76, 1st Floor, MDC, Swastik
A61K0031560000|Vihar, Sector 5, Bnchkula- 134114 Haryana India
A61K0031704800|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr Manoj Bali
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent oAddition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention relates to a formulation to prevent pulmonary diseases associated WVi@(BARInfections, comprising
fixed proportion of Quercetin, Wolic Acid, and Ascorbic Acid (Vitamh€), wherein the Quercetin Ursolic Acid, and Ascorbic A
(Vitamin-C) are in a proportion of X:Y:Z where X,Y,Z may vary independent of each other from 0 to 15.

No. of Pages : 1No. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202111022902 A
(19) INDIA
(22) Date of filing of Application :22/05/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : SINGLE CYLINDER TWIN VACUUM PUMP OXYGEN GENERATION SYSTEM HAVING
UNEQUAL ADSORPTION AND REGENERATION TIMINGS TWO VERSIONS SMALLER PORTABLE ONE FOR
HEALTHY INDIVIDUAL ,BIGGER ONE FOR PATIENTS ,MEDICAL SETUP AND MULTIPLE CYLINDER SET UP FOR
INDUSTRIAL APPLICATION

:B01D005304000(|(71)Name of Applicant :
B01DM53047000| 1)Dr. Satish Chander Narula
(51) International classification C01B001302000C Address of Applicant :AD 49-A Pitam Pura, o@r ring road,
B01J0020180000 |near Madhuban Chowk, New Delhi 110088 Delhi India
B01D005302000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Dr. Satish Chander Narula
(32) Priority Date ‘NA 2)Divam Narula
(33) Name of priority country :NA
(86) International Application No :NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Air separation is currently one of the most important gas operations in the chemical industperftirmed typically at largscale by cryogenic distillation to
produce higkpurity product streams. Adsorption processes have the potential to substitute theameogpitaintensive distillation operations with the right
adsorbent and processhaclogy for several applications. Currently, commercial adsorption technologies of different production scales, i.eesB&# @wing
Adsorption ) & VPSA (Vacuum Pressure Swing Adsorption ), exist to realize this separation to generateiolRygiemms as well as nitrogerch streams, which
are useful in a variety of industries Traditionally, adsorpbased air separation employs materials that selectively adsorb nitrogen in order to receperityigh
oxygen as lighproduct, e.g., commercial @ées. Nitrogerrich product streams may also be generated by applying carbon molecular sieves (CMS), modifyil
configuration & process operating conditions . Face mask is fitted in low power vacuum pump with electrostatic filtett piatattérom face mask to facilitate
effortless respiration with healthy air devoid of dust, Bacteria and viruses in pulsating mode in coordination of resgifatofyndividual . It is more important in
view of current Covid 19 situation to provide healtliyfeee of corona virus to all. In the proposed design Dust filter position changed from pre compressor tc
Gas separation chamber the dust filter is kept on metallic frame work to withstand the weight of overlying zeolite peattiofltwo cyhders and one compres:
,in this patent one cylinder and two compressors used in one cycle .One ultra high vacuum pump having high Air flowleapddaitythe other end of system ne
oxygen cylinder. Other Vacuum pump or Liquid jet vacuum pump Mithcapability placed before cylinder to regenerate zeolite after saturation with nitrogen
towards beginning of regeneration phase of cycle .Unequal timing ratio of adsorption and regeneration ranging froni2Dittadsdrption to regeneration time
each cycle. In this design different location of valves in comparison to conventional PSA system are proposed. Deel fridgepasate water vapours ,Carbon
oxide gas and other low boiling point constituents of air to provide highest purity @émxifor industrial applications deep fridge ug2@0 degree Celsius
temperature to separate nitrogen, argon oxygen and other rare gases from liquefied air to get more profit in such enwvipatithent. At the base of cylinder
design is improved fro conical to flat with multiple air inlets to increase the speed of oxygen production .In desorption/regeneration pbleseéustt cyeaning
made feasible along with exit of nitrogen. Even Horizontal laying of cylinder containing zeolite may also tygedrafiing with Vibrating of zeolite containing
cylinder with vibrator in horizontal and vertical modes. Without oxygen generator with electrostatic filter One submergiteying week vacuum capacity will
sued between dusty filter and face maskstDilter will remove dust, Bacteria and viruses from air and shall provide clean and healthy air comfortable to use
cylinder cycle Adsorption phase After start of Vacuum cum Booster pump in this system ,Middle valve will be kept in siisadvbde bottom and top valve wil
be in open position . High vacuum will be created which will start air flow from Air inlet . Air reaches in cylinder tliwgtdhter present over the metallic suppo
Air is passed through Zeolite powder to selecgivadsorb Nitrogen simultaneously Oxygen is passed through top of cylinder and reaches at the inlet of vacu
The outlet of vacuum pump is connected to the inlet of Oxygen cylinder. This Adsorption phase remains on for 20 secoeddidRdgeasAfter completion of
Adsorption phase ,the regeneration phase starts for three seconds duration. During this phase Bottom valve and Tolpsed/aradeniddle valve is in open
position to facilitate flush out of nitrogen under vacuum instead of zesspre utilised in PSA and VPSA systems into environment or collection into separate
cylinder of nitrogen collection cylinders. Vibrating system at bottom aids in Maximum adsorption of nitrogen and flusbingtmgen in regeneration phase the
by causing return of zeolite in original state to make them available for next cycle . These two phase go on sequentiallystihith @moe complete cycle This
technology not only ensures the highest oxygen purity, but also decreases the need to freglaarlgieve beds, reducing the overall cost of ownership. Vacu
the most efficient way to desorb nitrogen from sieve material while delivering the highest purity of oxygen. This vactptinragsacess leaves sieve material a
good as it can possibbe at the start of each sieve bed cycle. No wasted oxygen and More energy efficient.

No. of Pages : 1 No. of Claims : ~
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/5/2021

(21) Application N0.202111023015 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : BIOMASS COOKING STOVE INTEGRATED THERMOELECTRIC GENERATOR WITH LATE!

HEAT STORAGE MATERIAL

:H01L003530000t(
F28D002002000C
(51) International classification FO1N000502000C
C09K000506000(

(71)Name of Applicant :
1)Eswaramoorthy Muthusamy
Address of Applicant :School of Mechanical Engineering
Mata Vaishno Bvi University Katra Jammu & Kashmir India

F24B0005020000((72)Name of Inventor :
(31) Priority Document No ‘NA 1)Eswaramoorthy Muthusamy
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Additioo Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an innovative design of biomass cooking stove having an integrated thermoelectric gemerth
telluride) with latent heat storage materials. The generated electricity from thermoelectric generator used to drive the bépse
the air movement in combustion chamber for clean cooking. It comprises metallic stove, thermoelectric generator, kbeatf¢
materials, insulation, and air flow passage as primary and main section. The present innovation offers an economifialentor
and selfdriven system by eliminating external supply of electricity. The positioning and integration of thernwegkeagrator and
latent heat storage materials an excellent combination in thermal design. The present invention helps to an enhanement
transfer rate and thermal performance by air in the combustion chamber, higher value of enthalpy reacttoradesédr additione
time operation of thermoelectric generator when compared to conventional biomass cooker.

No. of Pages : No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202111025066 A
(19) INDIA
(22) Date of fiing of Application :05/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : WIDEBAND CIRCULAR PATCH SLOTTED MICROSTRIP ANTENNA FOR 5G MOBILE
APPLICATIONS

:H01Q000138000 | (71)Name of Applicant :
H01Q000510000C| 1)Pavan Kumar Shukla
(51) International classification H01QM01480000 Address of Applicant :B 504 Ajnara grace society, Rajnac
H04L0012260000 | ExtensionGHAZIABAD, Uttar Pradesh 201017 Uttar Pradesh
H01Q001320000(|India
(31) Priority Document No ‘NA 2)Achyuta Nand Mishra
(32) Priority Date ‘NA 3)Ravindra Kumar Yadav
(33) Name of priority country ‘NA 4)Deepak kumar gupta
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Pavan Kumar Shukla
(87) International Publication No *NA 2)Achyuta Nand Mishra
(61) Patent oAddition to Application . 3)Ravindra Kumar Yadav
:NA
Number ‘NA 4)Deepak kumar gupta
Filing Date ‘
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The extensive research in 5G technology is a clear sign of technological revolution to meetihereasing demands and
requirements of high speed communication system. The present work utilizes the iteration technique to devedapedstitcular
patch microstrip antenna for 5G mobile application. As, the conventional microstrip antenna suffers from narrow banelwidtr
proposed work provides an alternative choice for increasing the bandwidth that resonates in multiband frégasmistsic
analysis is also done on various parameters like substrate thickness, substrate material and insertion of slots tdémpaiove a
performances. The antenna is designed on low cost FR4 substrate with thickness of 1.6 mm. Through a luap&drpsttip fee
line couples electromagnetic energy to the radiator. Further, the simulated resulted are in good agreement with theadsedsir
which meets the requirements of wideband and 5G multiband technologies. The proposed antennaat3@%%dz, 6.68 GHz,
8.84 GHz, 12.62 GHz, 14.06 GHz and 15.68 GHz with bandwidth of 100 MHz, 630 MHz, 540 MHz, 990 MHz and 6390 Mk
respectively.

No. of Pages : 1No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202111®BD98 A
(19) INDIA
(22) Date of filing of Application :06/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : SOLAR COOKING POT ENCAPSULATION OF LATENT HEAT STORAGE MATERIAL IN
LONGITUDINAL DOME CONTAINER

:F28D002002000'| (71)Name of Applicant :
F245S002030000C| 1)Eswaramoorthy Muthusamy
(51) Internationatlassification A47J0036020000 Address ofApplicant :Professor of Mechanical Engineerin
F245002020000C| Shri Mata Vaishno Devi University, Katrdl82320, J&K #4/19,
CO09K000506000(|Palaya Annamalai Palayam, Vilakethy Post, ErDi., Pin
(31) Priority Document No ‘NA code: 638109, Tamilnadu Jammu & Kashmir India
(32) Priority Date ‘NA 2)Puneet Sharma
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Eswaramoorthy Muthusamy
Filing Date ‘NA 2)Puneet Sharma
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an innovative design of longitudinal dome container for latent heat storage material embed
outer surface of cooking pot of solar parabolic dish enokhe stored heat in latent heat storage material in the container assit
heat when solar radiation is not available for cooking through heat transfer fluid. It comprises cylindrical cooking pdét made
stainless steel, longitudinal dome containedmof stainless steel, latent heat storage materials, and heat transfer fluid. The
innovation offers more efficient, an economical and reliable cooking system. The positioning and integration of longytondinal
container based latent heat sta@agaterials an excellent combination in thermal design. The present invention helps to an
enhancement of heat transfer rate and thermal performance by contact surface area of longitudinal dome container witht,cc
heat storage for additional timeexation of solar cooking when compared to conventional solar cooker.

No. of Pages : No. of Claims : !
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202117020899 A
(19) INDIA
(22) Date of filing of Application :07/05/2021 (43) Publicsion Date : 02/07/2021

(54) Title of the invention : THREADIMENSIONAL, ADDITIVE MANUFACTURING SYSTEM, AND A METHOD OF
MANUFACTURING A THREEDIMENSIONAL OBJECT

:B33Y0010000000, |(71)Name of Applicant :
B33Y0050020000, 1)SAKUU CORPORATION
(51) International classification B33Y0030000000, Address of Applicant :5870 Hgkr Ave., Suite 50 San Jose
G02F0001130000, |CA 95138 U.S.A.
G06T0019200000 |(72)Name of Inventor :
(31) Priority Document No :62/742505 1)ROGREN, Philip Eugene
(32) Priority Date :08/10/2018
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/US2019/0550¢
Filing Date :07/10/2019
(87) International Publicain No ‘WO 2020/076734
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A threedimensional, additive manufacturing system is disclosed. The first and second printer modules form sequences of 1
patterned sing-layer objects and second patterned singlelayer objects on the first and second carrier substrates, respectiv
patterned singikdayer objects are assembled into a thiteeensional object on the assembly plate of the assembly station. A
controllercontrols the sequences and patterns of the patterned-kiggteobjects formed at the printer modules, and a sequenc
assembly of the first patterned sindggrer objects and the second patterned sitayler objects into the thredimensional objeabn
the assembly plate. The first transfer module transfers the first patternedaymylebjects from the first carrier substrate to the
assembly apparatus in a first transfer zone and the second transfer module transfers the second pattdayed sbjgtds from the
second carrier substrate to the assembly apparatus in a second transfer zone.

No. of Pages : ZNo. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202117024647 A
(19) INDIA
(22) Date of filing of Appication :02/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : DISPLAY SYSTEM WITH TIME INTERLEAVING

:G02B0027010000, |(71)Name of Applicant :
G02B0003000000, | 1)APPLE INC.
(51) International classification H04N0013194000, Address of Applicant :One Apple Park Way Cupertino, C/
H04N0013359000, (95014 U.S.A.
G02B0025000000 |(72)Name of Inventor :
(31) Priaity Document No :62/886172 1)YAN, Jin
(32) Priority Date :13/08/2019 2)LI, Xiaokai
(33) Name of priority country ‘U.S.A 3)YANG, Young, Cheol
(86) International Application No :PCT/US2020/0448(
Filing Date :03/08/2020
(87) International Publication No ‘WO 2021/030093
(61) Patenbf Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An electronic device such as a headunted device may have a display that produces a display image. Thedeatdd device
may have an optical system that menged-world images from realvorld objects with display images. The optical system provi
the realworld images and display images to an eye box for viewing by a user. The optical system may use time interleaving
techniques and/or polarization effectaterge realvorld and display images. Switchable devices such as polarization switche
tunable lenses may be controlled in synchronization with frames of display images. Geometrical phase lenses may lexité
different lens powers to differépolarizations of light.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021003327 A
(19) INDIA
(22) Date of filing of Application :24/01/2020 (43) Publication Date : 02702021

(54) Title of the invention : SYSTEM AND METHOD FOR AUTONOMOUS OPERATION OF SOLAR PHOTOVOLTAIC A}
AC POWER SOURCE IN HYBRID MICREGRID

:H02J000338000( | (71)Name of Applicant :
H02J0009060000(| 1)Ingole Vijay Tulshiram
(51) International classification H02J0007350000 Address of Applicant :104 Ganediwal layout, Camp,
H02M000744000(| Amravati444602 Maharashtra India
F24S®25100000 | 2)Arokar A mit Anantrao
(31) Priority Document No ‘NA 3)Ingole Indira Vijay
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Ingole Vijay Tulshiram
(86) International Application No ‘NA 2)Arokar Amit Anantrao
Filing Date ‘NA 3)Ingole Indira Vijay
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention is applicable to solar photovoltaic (SPV) and Diesel Generator (D&naageenergy source with an
optional battery backip for a microgrid electric power system generally in the absence of public grid means an islander sysi
ensures continuity of power, voltage, and frequency and works as an interruption powe(8B®IyThe said secondary DG
supplies only additional power to supplement SVP power, as per load demands, else it rultadrihereby minimizing overall
running cost of energy generation. It is more reliable as DG is protected from damage dueeégmverslow. This is achieved b
the novel protection feature without any switchgear. Battery-bpakay also be included in the system for further enhancing tt
efficiency and as an emergency supply when SPV and DG supply may not be available. llygeokmwith 3 phase supply
however, Single phase system is possible. Since the SVP, storage batteries and rectified DG supply are in parallel on DC
synchronization is achieved by inverter from DG supply frequency however, it may also work onwittetand alone triggering
circuit. The system has autonomous power sharing protocol in the sequence of SPV, DG and storage batteries hencentnor
less complex with minimum firmware. The invention is described by way of example with refesdfigarel showing the block
schematic of the preferred embodiment and manner in which they are connected of the present invention-arsthigimg the
electronic and circuit schematic of the preferred embodiment and manner in which they are carfinleetpresent invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021020425 A
(19) INDIA
(22) Date of filing of Application :14/05/2020 (43) Publication Date : 02/07/2021

(54) Title of tre invention : Al DRIVEN CLOUD HOSPITAL

:G16H001060000 |(71)Name of Applicant :
G06Q005022000(| 1)DR. GUPTA, BHARAT KISHORE
(51) International classification G16H005020000( Address of Applicant :385, Shubhalaya Villas, Near
G16H001065000(| Rishipuram Phast, Barkhera, BHEL, Bhopal, Madhya Prade
G16H004020000(|India Madhya Pradesh India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)DR. GUPTA, BHARAT KISHORE
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Al DRIVEN CLOUD HOSPITAL The present invention relates to artificial intelligence driven cloud hospital comprising ploire
technology supported outpatient departments networked around to provide medical assistance to pluralityltyf legiteth
patients, wherein an artificial intelligence driven method to provide consultation to patients in the cloud hospitalosgptesasc
steps of measuring plurality of health parameter values of an incoming patient, thereby recommending mnaiiafrdrug(s)
and/or one or more medical test(s) and/or arranging an online consultation with a doctor, thereafter generating aifitisinprfesc
the results obtained from the medical test(s), suggesting one or more intermediate drug(sjranding éhe online consultation c
the patient with the doctor and thereupon generating a second prescription and for the outputs obtained from the dtdifenco
recommending one or more final drug(s) and/or referring the patient to a hospithéseupon preparing a third prescription. Ref
Figure 1 & 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021022914 A
(19) INDIA
(22) Date of filing of Application :01/06/2020 (43) Publication Dee : 02/07/2021

(54) Title of the invention : FORMS OF SODIUM NITRITE AND IMPURITY PROFILE THEREOF

:H01L002708200(|(71)Name of Applicant :
D06F003914000C| 1)Deepak Nitrite Limited
(51) International classification H01L0021823400 Address of Applicant :Register & Corporate Office, Aditla
A61K003141500C|Chhani Road, Vadodai200024. Gujarat, India Gujarat India
H01L0021265000((72)Name of Inventor :
(31) Priority Document No ‘NA 1)A S Sarma
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisiond to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT FORMS OF SODIUM NITRITE AND IMPURITY PROFILE THEREOF A present disclosure describes about a
improved form of purified crystalline sodium nitrite. The said form of sodium nitrite may comprise a purity levetb®9% to
99.2%. The form of sodium nitrite may also comprise an amount of sodium nitrate no greater than 0.7%. The presentadéscl:
relates to a method of obtaining an improved form of purified crystalline sodium nitrite with minimum impurities.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021030236 A
(19) INDIA
(22) Date of filing of Application :15/07/2020 (43) Publication Date : 02/07/2021

(54) Title of the invention : SYSTEM AN METHOD FOR RECOVERING LIQUID SUGAR FROM MIXED JUICE SLURRY

:D21F000900000| (71)Name of Applicant :
B01D003304000(| 1)Suresh Sitaram Joshi
(51) International classification C13B001004000( Address of Applicant :Flat No.-E 704, Shivsagar Platinun
F26B001702000C|Anandnagar, Suncity Road, Wadgaon Budruk, PAtEI51,
C13B002000000( | Maharashtra ,India. Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Suresh Sitaram Joshi
(33) Name of pridty country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numkt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

System (100) and method for recovering liquid sugar from mixed juice slurry is described that in a single stage extssetsdra
mixed juice slurry and processes to bagasse to recover liquid sugar and rensiueenfrmm bagasse for being used as fuel. The
system (100) includes a horizontal vacuum belt filter system (10) to filter liquid sugar and progress bagasse from enskealjué
combing and ploughing unit (20), a harrowing and flattening unit (3@gshing unit, at least one first dewatering unit (40) and
second dewatering unit (50). The combing and ploughing unit (20)combs and ploughs bagasse. The harrowing and flai3&)
harrows and flattens bagasse which is washed by the washirapdrndewatered in the first dewatering unit (40) and the seconc
dewatering unit (50). (To be published with Figure 1)

No. of Pages : ZNo. of Claims : 1

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29396



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021037190 A
(19) INDIA
(22) Dat of filing of Application :28/08/2020 (43) Publication Date : 02/07/2021

(54) Title of the invention : AN APPARATUS FOR FACILITATING SEEADMINISTRATION OF EYE DROPS

:A61F000900000!|(71)Name of Applicant :
G09B001900000(| 1)Mayan Rahul Agrawal
(51) International classification B43K002300000, Address of Applicant :Agrawal Complex, 729, Loha Oli,
B65D002520000(| Itwari, Nagpur440002 Maharashtra, India Maharashtra India
B65D008136000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mayan Rahul Agarwal
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Additin to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT AN APPARATUS FOR FACILITATING SELFADMINISTRATION OF EYE DROPS The present disclosure
envisages an apparatus (100) for facilitating-adHinistration of eye drops into an eye (112) of a user. The apparatus (100)
comprises a gripper (102), a mirror holder (106), and a connector bracket (106). The gripper (102) is configured tangsp tt
portion of an eye drop bottle (114). The mirrorded (106) has a mirror (108). The connector bracket (110) is defined by a firs
(110A) and a second end (110B). The first end (110A) and the second end (110B) is configured to be attached to the2yripf.
and the holder (106) respectively to foretachable attachment to configure the apparatus (100) in an operative configuratior
facilitate selfadministration of eye drops in the eye (112) of the user.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202021045245 A
(19) INDIA
(22) Date of filing of Application :17/10/2020 (43) Publication Date : 02/07/2021

(54) Title of the invention : LOAD & TIME BASED ERGONOMIC EVALUATION SYSTEM

:G06Q001006000 |(71)Name of Applicant :
A61B0005103000( 1)Amit Waman Bankar
(51) International classification A61B0005110000 Address of Applicant :JD College of engineering and
B65G000712000C|management, khandala, Pestini, Near Hanuman Temple
A61H0001000000|Kalmeshwar Road, Nagpur, Maharashtra India
(31) Priority Document No ‘NA 2)Bhushan Ratnakar Mahajan
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Amit Waman Bankar
(86) International Application No ‘NA 2)Bhushan Ratnakar Mahajan
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Manual handling occurs in alraball working environments, though workers in construction, agriculture, hotels and restauran
most likely to be expose to heavy working loads in terms of weight, postures, method or the procedure. Manual handsnga
cause cumulative disoeds due to gradual and cumulative deterioration of the musculoskeletal system through continuous Iit
handling activities, e.g. low back pain. It can also cause acute trauma such as cuts or fractures due to accidexttetMork
back pain and jaries are the most common musculoskeletal disorders caused by manual handling. Proposed inventions is
development of body load carrying capacity and feasibility in defined posture analysis tool. It would be human artifigial hun
skeleton struire with special electronics component to mimic the human posture for particular task and detecting load imp
the given time and this electronics and computer based data analytics system deployment will assist the process ofemialnuz
handlirg assessment feasibility.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021050710 A
(19) INDIA
(22) Date of filing of Application :21/11/2020 (43) Publication Date : 02/07/2021

(54) Title of tre invention : HANDHELD DEVICE MOUNTABLE CHARGER

:H02J000700000(| (71)Name of Applicant :
A45C001100000C| 1)Prabodh Hanumant Gadagkar
(51) International classification H04W000402900! Address of Applicant :B5601, RADHIKA CO-OPERATIVE
G01J0003020000{HOUSING, SOCIETY, PARVATINAGAR, SINHGAD ROAD,
H02J0005000000 | PUNE 411030, MAHARASHTRA, INDIA Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Prabodh Hanumant Gadagkar
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a handheld device mountable charger for charging handheld devices. The charger has a plug fixedly attheheg
surface for receiving the handheld device. Alternatively, the charger has a USB port affixedront end for charging the handh
device through USB cable. There is an air slit positioned below the charging plug that provides air ventilation betwegarite
the body of the charger. The charger has a first pair of projection to suppbetritiheld device from front side. Similarly, the
charger has a second pair of projection that supports the hand held device from back side. FIG.1 (For Publication)
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.202121004171 A
(19) INDIA
(22) Date of filing of Application :30/01/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : A METHOD OF FORMING A CONTAINER

:B65D000102000(| (71)Name of Applicant :
H01M000202000,| 1)Creative Propack Ltd.
(51) International classification B29C006500000C Address of Applicant :501, 5th Floor, Embassy Centre,
B29B0011140000|Nariman Point, Mumba#00021, Maharashtra, India Maharast
B29C004517000C|India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)AGARWAL, Ritesh
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method of producing containers with at least one enhanced property, such as high strength, sturdy, durable, andgrecycla
described herein. The container so formed have ribs / patterns at the inner surface, leaving the entire outer sudaatvi®odec
marketing purposes. The ribs / pattern is selected from linear lines, curved lines, honeycombs, hexagons, sggater,reiccular
and combination thereof. The containers so formed may have reduced amount of materials used.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202121004484 A
(19) INDIA
(22) Date of ling of Application :02/02/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : PROCESS TO DETERMINE PARTS PER BILLION LEVELS OF AMMONIA IN WATER WITH
EMPHASIS ON BOILER COOLANT WATER

:H04L.001274.000 | (71)Name of Applicant :
H04W003614000(| 1)SECRETARY, DEPARTMENT OF ATOMIC ENERGY
(51) International classification G01N002178000( Address of ApplicantAnushakti Bhavan, Chhatrapati Shivi
B41J0029380000 |Maharaj Marg, Mumbai 400 001, Maharashtra, India
C08F0002180000|Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. N. N. Meeravali
(33) Name of priority country ‘NA 2)Smt. K. Madhavi
(86) International Application No ‘NA 3)Dr. Sunil Jai Kumar
Filing Date :NA
(87) International PublicatioNo i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT PROCESS TO DETERMINE PARSTPER BILLION LEVELS OF AMMONIA IN WATER WITH EMPHASIS ON
BOILER COOLANT WATER This invention discloses a process to detect ammonia in boiler coolant water using a
spectrophotometer or a colour chart. The method works in the ranges0D1lob ammonia psent in boiler coolant waters. This
method is also applicable to river water, drinking water, groundwater and aquarium water. The process results in timeofioame
stable and sensitive hydrophilic mixed irsialicylate Aliquat-336 ionassociate withimr between nanenvironment of AliquaB836
nancaggregates in alkali solution. The intensity of the green colored hydrophilic mixegatidglate Aliquat-336 ionassociate in
aqueous solution is determined quantitatively using spectrophotometer at &@0aboratory. In the process, kinetics is improve
besides this the reaction can be carried out in normal room environment such as at 250C and day light conditions.fThe lim
detection obtained by this developed process followed by spectrophotodetétimination is 0.5 ppb.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202121006726 A
(19) INDIA
(22) Date of filing of Application :18/02/2021 (43) Publication Date : 02/07/2021

(54) Title ofthe invention : SYSTEM AND METHOD FOR PROVIDING POWER SUPPLY TO AN ELECTRIC VEHICLE WI
A STREETLAMP CONNECTION

:B60L005360000(| (71)Name of Applicant :
B60L0053660000| 1)MAGENTA EV SOLUTIONS PRIVATE LIMITED
(51) International classification G06F000126000( Address of Applicant :102, ALPHA GARDENS, PLOT 26,
B60L0058100000|SECTOR 14, KOPARKHAIRANE, NAVI MUMBAI,
B60L0O00800000C| MAHARASHTRA Maharashtrardia
(31) Priority DocumetiNo ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Darryl Dias
(33) Name of priority country ‘NA 2)Maxson Lewis
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The embodiments herein relates to a system 100 and method for providing power supply to an electric vehicle 114 bpobta
information from the electric vehicle 11%he system 100 includes an input connector 102 that receives an input power, a pili
generator 108, and a processing unit 106. The processing unit 106 activates (i) the pilot signal generator 108 todjenerate ¢
communicate signals with the elactvehicle 114 through an output connector 112 to obtain the power information of the elec
vehicle 114 and (ii) a power switching module 110 to switch the input power from the input connector 102 to the outgot cor
112 with the output power based the power information of the electric vehicle 114. The processing unit 106 supplies the ot
power for charging the electric vehicle 114 through the output connector 112. FIG. 1
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.202121011175 A
(19) INDIA
(22) Date of filing of Application :16/03/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : RNA ELUTION ACTIVE SYSTEM USING DENDRITIC FIBROUS NANOSILICA (DFNS)

:C12N001510000'| (71)Name of Applicant :
GO01N001508000(| 1)TATA INSTITUTE OF FUNDAMENTAL RE SEARCH
(51) Interrational classification B05B0011000000 Address of Applicant :Tata Institute of Fundamental Rese
B01J0020286000 | (TIFR) Homi Bhabha Road, Navy Nagar, Colaba, Mumbai
B01D001538000C|Maharashtra India 400 005 Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)VIVEK POLSHETTIWAR
(33) Name of priority country ‘NA 2)ULLAS KOLTHUR -SEETHARAM
(86) International Application No ‘NA 3)AYAN MAITY
Filing Date ‘NA 4)U. S. SANDRA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title of the invention: RNA ELUTION ACTIVE SYSTEM USING DENDRITIC FIBROUS NANOSILICA (DFNS) RNA elutior
active system for RNA extraction from cells comprising Dendritic Fibrous Nanosilica of particle s&@3bM), surface area (40(
1200 m2/g) ; pore size 4.5 to 25 nm and pore volume 0.7 to 1.5, buffer and washing solution has significaattamgl RSIA

binding and elution capability. The said system achieves RNA extraction more than double as compmeddts ©ind eight time
more efficient than similasized Stber silica solid spheres in coaction with said wide variety of buffer and washing solutions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0202121012478 A
(19) INDIA
(22) Date of filing of Application :23/03/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : BIOFUEL COMPOSITION AND METHOD FOR PREPARATION THEREOF

(71)Name of Applicant :
1)Dr. Babasaheb Ambedkar Technological University,
TEQIP-III, Lonere, Tal: Mangaon, District: Raigad
Maharashtra, Pin Code: 402103
:C10L000102000! Address of Applicant :Dr. Babasaheb Ambedkar
C10L000119000C| Technological University, TEQHHI, Lonere, Tal: Mangaon,
(51) International classification C10L000118000C|District: Raigad Maharashtra, Pin Code: 402103, India.
C12P000764000(| Maharashtra India
C10L000118500C| 2)Dr. V. G. Sargade

(31) Priority Document No ‘NA 3)Shivasheesh Kaushik
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Shivasheesh Kaushik
(86) International Application No ‘NA 2)Dr. V. G. Sargade
Filing Date ‘NA 3)Dr. Satyendra Singh
(87) International Publication No *NA 4)Dr. Anirudh Gupta
(61) Patent of Addition to Application Numt:NA 5)Shailesh Ranjan Kumar
Filing Date ‘NA 6)Kuldeep Rawat
(62) Divisional to Application Number ‘NA 7)Dr. Sujeet Kumar
Filing Date ‘NA 8)Nikhil Kanojia
9)Dr. Kuldeep Panwar
10)Vinay Sati

11)Amit Kumar
12)Rakshit Naudiyal

(57) Abstract :

A biofuel composition comprises of methyl esters of vegetable oils in the range of 2.8P2ve%w/w, and diesel fuel in the rang
of 50%w/w90%w/w. A method of preparatiaf the biofuel composition comprises of the following steps, reacting oils of the
jatropha curcus, castor, pongomia, sesame with methanol in the presence of a catalyst by a transestrification reaatiometiy!
esters of the oils, heating the esttr obtain moisture free oils, stirring the moisture free oils followed by allowing the stirred s
to stand overnight at a constant temperature to obtain a mixture of layers, filtering the layers to obtain a cruddlbwédgebjo
washing to obtia a clear biofuel, heating the clear biofuel at a temperature in the range3tf 80remove dissolved moisture frol
the biofuel, and blending the biofuel with a commercial grade diesel to obtain a blend of biofuel composition. Ref. fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202121018154 A
(19) INDIA
(22) Date of filing of Application :20/04/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : ADAPTIVE LEARNING DEVICEEOR CHILDREN

:G09B000506000| (71)Name of Applicant :
GO06F000312000C| 1)Dr. Deepak Motwani
(51) International classification G06F000304200C Address of Applicant :24 Mandakini Colony, Kolar Road,
G09B001900000C|Bhopal 462042, India. Madhya Pradesh India
A63F0011000000| 2)Ronald Fernandez
(31) Priority Document No ‘NA 3)Ayush Dubey
(32) Priority Date ‘NA 4)Krati Jain
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Applicatin No ‘NA 1)Dr. Deepak Motwani
Filing Date ‘NA 2)Ronald Fernandez
(87) International Publication No :NA 3)Ayush Dubey
(61) Patent of Addition to Application ‘NA 4)Krati Jain
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An adaptive learning device for children, comprising a frame 1 installed with an artificial intelligence (Al) 3 enabledapiageg
module for capturing multiple images of users and allocates correspgnrdiiigs to users based on the captured images, multi
primary set of pneumatically actuated blocks 4 undergoes protrusion/retraction to form various alphabetic characteveiéesig
a microcontroller linked to blocks 4 generates a command upentiiet of the protruded characters/designs, a set of motorizec
omni directional wheels affixed with a hand support 5cted
character/designs for performing overwriting over charactdgdesiultiple secondary pneumatically actuated blocks 7 protruds
portray same character/design as learnt by the user and a touch responsive panel 9 is utilized by the user to inscribe the
character/design, wherein the module 3 analyses inscribed whédasign with the portrayed character/design for evaluating ar
mistakes performed by the user. Ref Figure 1 and 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202121019254 A
(19) INDIA
(22) Dateof filing of Application :27/04/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : PRAMS FOR SCHEDULING IN REALUME OPERATING SYSTEM USING LITMUSRT

:G06F000948000!| (71)Name of Applicant :
H04W007212000(| 1)JAYNA DONGA
(51) International classification B62B000708000, Address of Applicant :7, SHRINATH KRUPA, YAMUNA
B60L0015200000 |PARK SOCIETY, VALLABH VIDYANAGAR ROAD,
B62B0005080000| ANAND, GUJARAT - 388001, INDIA. Gujarat India
(31) Priority Document No ‘NA 2)DR. MEHFUZA S. HOLIA
(32) Priority Date ‘NA 3)DR. VATSAL H. SHAH
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)JAYNA DONGA
Filing Date ‘NA 2)DR. MEHFUZA S. HOLIA
(87) International Publication No *NA 3)DR. VATSAL H. SHAH
(61) Patent of Addibn to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Title: - PrAMS for Scheduling in Rd-Time operating system The scheduling algorithms have been analysed an
worked upon broadly, but there is less attention given to the multiprocessor architecture-tinek reérating system as well. Mc
of the algorithms are applicable for the gehgnarpose operating system and do not fulfill the necessities efimakystems as th
reaktiime system is closely concerned about timtogstraints. Now a days numerous fale OS like QNX, VxWorks, LynxOS
and realtime extension of Linux practicintpe processor affinity concept to schedule theties tasks and it offers more flexible
approach instead of traditional approaches defined in the literature. Limiting the migration may reduce the contexeshetath o
and improve the cache performanuut it largely influence on other parameters which are most important for the atigneeal
operating system. It degrades overall performance by decreasing the schedulability of tasks, increase the deadlind®>riib4Sa
is a novel processor affinityased algorithm to enhance the schedulability of the tasks and decreases the average deadline
with hard preemption migration policy by providing the flexible migration policy.
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(22) Date of filing of Application :29/04/2021

(21) Application N0.202121019787 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : A SET OF BRACKETS FOR FOLDING A BICYCLE

:B62K001500000(|(71)Name of Applicant :
B60T0007060000| 1)Mayban Mobility Innovations (OPC) Pvt. Ltd.
(51) International classification B60R002109000C Address of Applicant :3 / 104, Kayastha, Durgesh Park,
F16B0012100000|Kalher,, G B Road, Thane W,, THANE, Thad®0601,
B62M000690000(| Maharashtra, India Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Patil Mandar Dilip
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) Internatioal Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A SET OF BRACKETS FOR FOLDING A BICYCLE A set bfackets for folding a bicycle frame consisting at least one frame
bracket and a pedal bracket is disclosed. The frame bracket is for folding a bicycle main frame. It can be implememel atra
at lower portion of the main frame. The bracket has Vates (1) and (2) rotatably interlocked by a hinge (5) forming L shape
structure, duel locking arrangement and unlocking knob. The bracket can fold the main frame in two halves. The pedal bra
comprises male (2) and a female connecting part (1),eih#re male connecting part (2) and the female connecting part (1) a
connected together by a hinge (3) and have an offset arrangement to restrict the movement in one direction. <>
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(43) Publication Date : 02/07/2021

(54) Title of the invention : ADVANCED ELECTRONIC JACQUARD MACHINE FOR TEXTILE WEAVING LOOM AND

METHOD THEREOF.
:D03C000320000| (71)Name of Applicant :
D03C000332000C| 1)ARMY LOOMS AND TEX TILE COMPANY
(51) International classification D03C000336000C Address of Applicant :PLOT NQ2,ARIHANT IND.
D03C000326000C| ESTATE, NEAR GUPTA MILL,NH8, PIPODARA, SURAT,
D03C000300000C|GUJARAT,INDIA, PIN CODE: 394100 Gujarat India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)ASHOKBHAI POPATBHAI RADADIYA
(33) Name of priority country ‘NA 2)PRAFULBHAI HARESHBHAI RADADIYA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Title: Advanced Electronic Jacquard Machine for Textile Weaving Loom and Method Thereof Abstract Invention is related
advanced electronic jacquard machine for textile weaving loom and method thereof, wherein technical advancementeaiia
the various parts of jacquard machine such as main shaft drive mechanism, eccentric cam and wheel mechanism, swingin
mechanism, pull rod assembly, knife lifting mechanism, electronic harness selection device (electronic module) moenting ¢
leno thread lifting mechanism and machine setting & calibration system. The technical advancement of present invensien ¢
the performance of the machine by reducing the noise, lowering the maintenance, lowering the breakdowns, decreaging th
miss, easy maintenance and easy resetting & calibration. The present invention is simple, cost effective, efficienteaimd dura

comparison with the technique available in the prior art.
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(54) Title of the invention : INTELLIGENT MULTIPLE REGRESSION ANALYSIS IN AGRICULTURE: CROP
PRODUCTIVITY, RAINFALL, FERTILITY, HUMIDITY, TEMPERATURE USING MACHINE LEARNING.

(71)Name of Applicant :
1)Deepak Sitaram Sonawane
Address of Applicant :Vidya Pratishthan's Kamalnayan Bi
Institute of Engineering and Technology, BararddiB133, Dist
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Mobile: +919552636700 Maharashtra India
:GO6N000308000| 2)Dr. Ashok Yeshwantrao Tayade
GO6N002000000C| 3)Mr. Devdatta Kashinath Mokashi
(51) International classification G06Q001004000(| 4)Sagar Parashuram Dhamone
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(31) Priority Document No ‘NA 7)Lalita Kiran Wani
(32) Priority Date ‘NA 8)Anuradha Jape
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(86) International Application No ‘NA 10)Jyoti Atul Dhanke
Filing Date ‘NA 11)Suvarna Ranjeet Jagtap
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application NA 1)Deepak Sitaram Sonawane
Number :N A 2)Dr. Ashok Yeshwantrao Tayade
Filing Date ’ 3)Mr. Devdatta Kashinath Mokashi
(62) Divisional to Application Number ‘NA 4)Sagar Parashuram Dhamone
Filing Date ‘NA 5)Dr. Nilesh Mahajan
6)Mrs. Sangeeta Patil
7)Lalita Kiran Wani
8)Anuradha Jape
9)Dr. Yogita Vishal Bhapkar
10)Jyoti Atul Dhanke
11)Suvarna Ranjeet Jagtap
(57) Abstract :

Abstract Our Invention Intelligent Multiple Regression Analysis in Agriculture: Crop PrattyctRainfall, Fertility, Humidity,
Temperature Using Machine Learning is a Machine learning support tool for crop yield prediction, including supportintsaet
what crops to grow and what to do during the growing season of the crops. The invetitedsnand process combined analysis
variance was done from the mean data obtained for each characteristic over two seasons and correlation and regressiene:
carried out to better understand the relationship between yield and some yieltheatap®he Results indicated that seasons
significantly affected all traits and interaction between seasons and cultivars was also significant and also Highdptsignific
differences and adequate genetic variability were observed among cultivars fereadjlihcharacters. The invented results also
the correlation coefficients of traits with grain yield revealed that the grain number per spike (r=0.84), grain wei@bi8pike
1000grain weight (r=0.88), number of spikes per square meter (r=0.68mke length (r=0.67) had the highest significant posi
correlation with grain yield, indicating dependency of these characters on each other. The Best Subset Multiple Reghgsisior
indicates that adding the variable number of grain per spik gXd grain weight per spike (X5) does not improve the fit of the
model. The invented technology is a Crop yield may be assessed and predicted using a piecewise linear regression hrethic
point and various weather and agricultural parameterhk, a®NDVI, surface parameters (soil moisture and surface temperatur
rainfall data and the parameters may help aid in estimating and predicting crop conditions
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(54) Title of the invention : INTELLIGENT TOOTH PASTE DISPENSER.

(71)Name of Applicant :
1)Dr. Deepak Macchindra Vikhe
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(31) Priority Document No ‘NA (72)Name of Inventor :

(32) Priority Date ‘NA 1)Dr. Deepak Macchindra Vikhe

(33) Name of priority country ‘NA 2)Dr. Pallavi Madanshetty

(86) International Application No ‘NA 3)Dr. Milind Dilip Jagdale
Filing Date ‘NA 4)Bhavin Milind Patil

(87) International Publication No NA 5)Sagar Sanjay Kadadhekar

(61) Patent of Addition to Application ‘NA 6)Bhakti Shrikishan Porwal

Number :NA 7)Riddhi Vijay Malunjkar
Filing Date ‘ 8)Satyam Laxmikant Lahoti

(62) Divisional to Application Number ‘NA 9)Ayusha Ashok Shirodkar
Filing Date ‘NA 10)Bhagyashree Atul Tayade

11)Siddhi Mukesh Baheti
12)Dr. Prasad Nanasaheb Mhaske

(57) Abstract :

Intelligent tooth Paste Dispenser. Abstract Our Invention Intelligent Tooth Paste Dispenser is a squeeze toothpastigbieo thek
tendto overdose on toothpaste and experience difficulty getting the las and the rational use of fluoride toothpaste, dcthite
pea size (0.254 grams) of toothpaste, an adult should use about 0.54 grams and Old should use about 0.64 grants efiott
time for the best effect. The invention is a people cover the entire brush with toothpaste for each use, which resglépprasi
1.53 grams of toothpaste largely exceeding the optimum amount and also in addition, when most of the tooth@asbeiis usec
users may need to roll the tube up or use a toothpaste squeezer to get the rest out. The invention designs an esestéric tooth
dispenser, which can accurately control the amount of toothpaste dispensed each time and prevert to@tftmesshg and also
with a peristaltic pump installed, the dispenser effectively gets the toothpaste out of the tube and reduce the weasdal toothg
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(22) Date of filing of Application :16/05/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : ULTRACAPACITOR DRIVEN ELECTRICAL VEHICLE WITH PROPOSED REGENERATIVE
BRAKING AND FIELD WEAKENING CONTROL ALGORITHM OF INDUCTION MOTOR.

:HO2P002100000 | (71)Name of Applicant :
B60T0001100000| 1)Athul Vijay P K (PhD Scholar)
(51) International classification B60L0015200000 Address of Applicant :PhD Scholar, Sardar Vallabhbhai
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B60L0058120000((R)Devaprayag (H), Moozhikkal, Viruppil, P.O Chelavoor,
(31) Priority Document No ‘NA Calicut, Kerala673571, India. EMail:
(32) Priority Date ‘NA athulvijaydera@gmail.com Guijarat India
(33) Name of priority country ‘NA 2)Dr. Varsha A Shah. (Professor)
(86) International Aplication No ‘NA 3)Ujjval B Vyas (PhD Scholar)
Filing Date :NA (72)Name of Inventor :
(87) International Publication No " NA 1)Athul Vijay P K (PhD Scholar)
(61) Patent of Addition to Application ‘NA 2)Dr. Varsha A Shah. (Professor)
Number :NA 3)Ujjval B Vyas (PhD Scholar)
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Ourlnvention Ultracapacitor Driven Electrical Vehicle with Proposed Regenerative Braking and Field Weakeni
Control Algorithm of IM is a ultracapacitor is a prominent energy storage system for electrical vehicles (EV). The lesger rur
range issue of theltracapacitor driven EV can be overcome with the aid of regenerative braking, because of the high charg:
discharge cycle of the ultracapacitor. The work controls the functioning of the EV under different dynamic conditiomslinstig
Vector Control ad Space Vector Pulse Width Modulation (SVPWM) with ultracapacitor as a primary source in the constant
well as field weakening (FW) of the IM. During deceleration and braking, the energy stored in the rotating part of the EV is
successfully fed bk to the ultracapacitor with the aid of regenerative braking. The work has been carried out in two enactn
developed an efficient regenerative braking algorithm in the constant torque region as well as FW region. Second waork ha:
carried outo develop an efficient control algorithm for the effective reduction in the torque ripple in comparison with the
conventional SVPWM based control in the FW region of the IM. The inventions also include a ultracapacitor pack as the et
storage unit, aavel type of advanced regenerative braking system for electric vehicle driven by in multi wheel motors is pre
and a braking energy regeneration unique control strategy is set up. The invented results of simulation show thatgeafove
system an ensure the safety of ultracapacitor pack and significantly improve the rate of energy regeneration.

No. of Pages : zNo. of Claims :

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29411



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202121022469 A
(19) INDIA
(22) Date of filing ofApplication :19/05/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : A DEVICE FOR GENERATING OXYGEN FOR HOMES

:C10K000100000(|(71)Name of Applicant :
C01B001302000C| 1)Dr Fanny Sharadkumar Desai
(51) International classification F22B0001280000 Address of Applicant :Himalaya Cancer Hospital and rese
C12M000100000(|Institute, 4 Vinod Baug, Jetalpur Bridge, Atkai, Vadodara,
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr Fanny Sharadkumar Desai
(33) Name of priority country ‘NA 2)N. Prithvi Singh
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A DEVICE FOR GENERATING OXYGEN FOR HOMES The present invention provides a device (1) for gene
oxygen comprises an inner chamber (20) adapted to perform chemical reactions, an outer chamber (30) adapted to isolate
chamber, sealed vacuum between two chambers for heat insulation and a lid (40) to cover the outer chamber (30). Theésksd
two outlets, a first outlet that connects with oxygen cannula with or without oxygen regulator and a second outletafty trats
to avoid explosion hazards. Fig. 1
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(54) Title of the invention : RELATIONSHIP MARKETING FOR HEALTHCARE: PRESENT AND FUTURE.

:G06Q003002000 [ (71)Name of Applicant :
G06Q005022000(| 1)Dr. Meera Kulkarni (Professor & Head- Management
(51) International classificen G06Q001010000(| Department)
G16H001500000( Address of Applicant :Institute of Management Studies Ci
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(86) International Application No ‘NA (72)Name of Inventor :
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract Our Invention Relationship Marketing for Healthcare: Present and Fatupaitnership marketing perform at a period
when partnerships have been accepted as an important part of innovative distribution philosophy and practice. Théimtend
invention is to objectively examine the current state of partnership adverti@atihcare status update and to solicit fresh
suggestions for moving the field further. Design, technique, Health monitoring and strategy: We had an open requestifamre
partnership marketing that had an initial viewpoint and advanced thougheamteived S@rticles, 100 patient that were
qguadruple reviewed. This problem contains five of these research/ papers. Furthermore, we invileohwmethink makers who
have committed to relationship marketing theory growth. The four reflectiveafditvinking comments in this topic kick off the
issue. The following are the findings: A number of liked to think perspectives and study results are discussed, urgsigmpartn
marketing organizations to discover at new directions for the future @ietleLooking for a shared ground in partnership marke
thought, analysing the degree to which various information streams contribute to marketing analysis, Healthcare anatgsis ¢
they don't, and screening the lessons in new environments maybmiaent path forward. Constraints and purpose of the rest
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(54) Title of the invention : SMART SAFETY WRISTBAND FOR ALL

:G08B002501000| (71)Name of Applicant :
G08B002102000C| 1)Dr. Sushila Manish Palwe
(51) International classification H04W000412000! Address of Applicant :School of CET, MIT World Peace
A61B0005000000|University, Pune 411038, MH, India. Email:
G08B002500000( |sushaghav@gmail.com Maharashtra India
(31) Priority Document No ‘NA 2)Prerna Prakash Lahane
(32) Priority Date ‘NA 3)Anita Gunjal
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(57) Abstract :

Abstract Smart Safety Wristband is aimed to provide personal safety for individuals of any age and gendegllifjbi#t isiystem
involves two way safety which works according to mode of operation. In first mode, System detects the troublesomersituati
initiates the Need hedpnessage. In second mode, pregistered contacts (family members/friends), initiatesslystem by sending
the Check statusmessage through remote location. This mechanism helps to recognize (understand) the person in troekde
the person to get help by intimating his / her Needshekpssage to the neamnes. This safety mechanisnvolves multiple
intelligence techniques to detect the threat scenario, such as image processing and transmission, audio capturingsiot &ac
biomedical signal processing. With the help of these intelligent techniques, this device becartedetect the troublesome
scenario of the individual and to take the important steps to help the person. Invention is able to handle false athentelpitf
captured audios. With a secombde initiation option, this invention is helpful for eddjeindividuals and children who may be
missing and unaware of their troublesome situation.
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(54) Title of the invention : CONDUCTING LIQUID VORTEX DC MOTOR
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(71)Name of Applicant :

1)Dr. Vishwanath Karad MIT World Peace University
Address of Applicant :S.No, 124, Paud Road, Kothrud, P1

411038, Maharashtra, India Maharashtra India
(72)Name of Inventor :

1)Nabharun Niloy Bhattacharya

2)Garv Sethi

3)Vinit Ritesh Oswal

4)Dr. Anita Nene

(57) Abstract :

CONDUCTING LIQUID VORTEX DC MOTOR Abstract Disclosed is a conducting liquid vortex DC motor (100) comprises
electricallyconducting liquid (20) being placed between a pair of DC supply terminals(12a,12b) in a terminal vessel (12) an
magnetic fields produced by a plurality of magnets (10). Upon excited by an electric supply (30), the conducting liquid (20)
experienes a uniform and strong magnetic field, and produces an angular momentum that accelerates the conducting liqui
whirl in a direction that is mutually perpendicular to both electric and magnetic fields around. The momentum thus generat
furtherabsorbed by a blade pate (46) and is coupled to a load through a coupling means (40) having a sleeve (42), shaft (¢
plurality of bearings (48). Thus, motor replaces a conventional motor (100) windings by a plurality of magnets (10) atidgon
liquid (20), so as to reduce the losses associated with the windings. Figure 1
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(54) Title of the invention : A MODIFIED POSTURE CORRECTION RUCKSACK

:A45F000304000!|(71)Name of Applicant :
A45F000312000C| 1)TOPIWALA, Simran Jatin
(51) International classification A45F000308000C Address of Applicant :Krishna College of Physiotherapy,
A63B002106500(|Krishna Institute of Medical Sciences Deemed to be Universi
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(31) Priority Document No ‘NA 2)SAHOO, Kashinath
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a modified posture correction rucksack 100. The rucksack 100 ineludenare pockets, a first
shoulder strap 10, a second shoulder strap 20, an abdomen strap 30 and a force distributing assembly 40. The fonge distri
assembly 40 is arranged on a posterior surface 110 of the rucksack 100. The force distributiply 48deas a first pad 42 and a
second pad 44 configured in the same shape. The first pad 42 is rigid, and the second pad 44 is flexible. The forog distribu
assembly 40 distributes the weight force of the rucksack 100 when a user is carrying artidasicksack 100. The reactive forc
in the straps (10, 20, 30) neutralise the distribution of the weight forces. The rucksack 100 reduces the bending ofheeus6t
300 carrying articles in the rucksack 100.
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(54) Title of the invention : THE SMART MINI PORTABLE ROOM HEATER.

:F24F001130000 | (71)Name of Applicant :
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(51) International classification G01J000508000( Address of Applicant :Assistant Professor , Department
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Filing Date ‘NA 5)Tulala Rajasanthosh Kumar
(57) Abstract :

The smart mini portable room heater comprising device and machine for hezaghectronic cellular tool. The more particularly
present invention relates to gadget comprises a mobile electronic device along with a power supply association andheatahe;
arrangement detachably coupled to the cell digital device. When ttiechassociation is coupled to the mobile digital tool, the
heating association draws power from the strength deliver association to generate heat. Also the presence of a penson in ¢
detecting the presence of cell telephone indicators within the irtiocating occupant within the room, detecting frame warmne
detecting an ambient temperature, detecting an ambient humidity, detecting movement, detecting door lock position,of on
detecting TV sounds, detecting the time of day, detecting TaMay indicators getting used over time frame, detecting noise fr
door closing and beginning of the device and maintain the all data store it.
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(57) Abstract :

Abstract: The present disclosure works on a innovative appmaebonomical multi sugarcane bud extractor as Agriculture is 1
only means of living for almost two thirds of the workers in India. The agriculture sector of India has occupied 43%of India
geographical ar ea, and i s Acgornitcruilbtuutrien gs t1i6l.11 % oonft rlinbduitaeEs
decline of its share in IndiaEs GDP. Sugarcane i s oi%e
facing serious challenges like scarcity of agricultural lahot only in peak working seasons but also in normal time. This is me
for increased nonfarm job opportunities having higher wage, migration of labor force to cities and low status of agabaitsiial
the society. In this disclosure titled autdedhmulti bud cutting machine we can obtain maximum productivity in minimum time
precision. Also this automated multi bud cutter machine requires less number of labors for its operation. This autoiirateld m
cutter machine is very user friendiyn this Innovative disclosure, we have managed maximum productivity by cutting three
sugarcane buds simultaneously using a single cutter in single stroke with precision by adjusting all three sugarcane. beisck
the overall efficiency of this maate is more. There is also a demand for reducing the wastage of sugarcane during bud cutt
process. This automated bud cutting machine helps to reduce wastage of sugarcane and reduce the time require fawutin
is done to develop new automatdyarcane bud machine.
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(22) Date of filing of Application :27/05/2021 (43) Publication Date : 02/07/2021

(54) Title of theinvention : VIBRATIONAL CLAMP ON FLOW METER

. (71)Name of Applicant :
goollFF000000116764000002 1)Mr.Aditya Vinayak Khasnis,
(51) International classification GO1F000158000( Address of Applicant :Residing at 69/27, Janata, Pradhik:
GO1F000100000( Nigdi, Pune 411044. Maharashtra, India, an Indian National.
GO1F000156000( Maharashtra India
(31) Priority Document No ‘NA 2)Mr.Tan'may Anil Pisal
(32) Priority Date ‘NA 3)Mr.Prajyot Ram Chaunpur ge
(33) Name of priority country ‘NA 4)Mr.Deepak Samadhan Prajapatl
(86) International Application No ‘NA 5)Mr.O'mkar Dnyaneshyvar Mulje.
Filing Date ‘NA 6)Mr.V|shz]i1I Balaso If’atll
(87) International Publication No i NA (712))|’\\l/|?r2§i? alr\lxﬁgtc;rk. Khasnis
(61) Patent of Addition to Application Numk:NA Adiy yax '
Filing Date ‘NA 2)Mr.Tan_may Anil Pisal
(62) Divisional to Application Number ‘NA 3)Mr.Prajyot Ram Chaunpurge .
Filing Date ‘NA 4)Mr.Deepak Samadhan Prajapatl
5)Mr.Omk ar Dnyaneshwar Mulje.
(57) Abstract :

ABSTRACT: Clamp on flow meter is a flow measuring device for measuring discharge of the fluid through the pipeline.
Traditionally different kind of flow meter was used to measure the discharge of the fluid fliwaogh the flowline such as ventt
meter and orifice meter. In order to be able to use the traditional flow meter devices it was essential that user tsimoufghdhie
pipeline for installing the flow measuring device and this was one of the bidygediacks of those flow measuring devices.
Presently there are some new technologies in this field such as ultrasonic clamp on flow meter and electromagnetidasiamp
meter to name a few. Main concern regarding these flow measuring devices cons&ttdlafion and feasibility issues hence the
is a need for an effective and efficient clamp on flow meter device which will overcome the flaws of existing flow melesiceg
and will set a bench mark for upcoming technologies in this field. Thiselean be applicable in every fluid management indus
and fluid industry constantly need to keep track on the quantity of fluid present in their close pipeline network, thisaddwidp
them in knowing the amount of fluid present in the flow liBeery corporate complex, small scale industry can use this device
better planning and management of their fluid resources and Housing societies can implement this device on to thaiystewls
for enabling effective and efficient resource managenfrigurel

No. of Pages : zNo. of Claims : !

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29419



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202121023571 A
(19) INDIA
(22) Date of filing of Application :27/05/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention A BLOCK-CHAIN BASED SYSTEM AND A METHOD FOR AN AUCTIONBASED BIDDING

:H04L000932000(|(71)Name of Applicant :
G06Q002038000(| 1)Dr. Shraddha Pankaj Phansalkar
(51) International classification G06Q003008000t Address of Applicant :MIT School of Engineering, MITAD
HO04L0029080000| University, Solapur Pune Highway, Near Bharat Petrol Pumg
G06Q002006000(|Loni Kalbhor, 412201 Maharashtra India
(31) Priority Document No ‘NA 2)Dr. Rajani Sangappa Sajjan
(32) Priority Date ‘NA 3)Prof. Nagesh Narayan Jadhav
(33) Nane of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Shraddha Pankaj Phansalkar
Filing Date ‘NA 2)Dr. Rajani Sangappa Sajjan
(87) International Publication No " NA 3)Prof. Nagesh Narayan Jadhav
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A BLOCK-CHAIN BASED SYSTEM AND A METHOD FOR ANAUCTION-BASED BIDDING A system 101 anc
a method 500 for an auctidrased bidding is disclosed. The system 101 may be communicatively coupled with a plurality of
systems (104-104-n). Each external system may generate a plurality of networkadateribased bidding subvents,
corresponding to network data in at least one audtased bidding event. The system 101 may guarantee a mechanism for qt
consensus that may assure terminality, integrity, authenticity of the transactions by augtheritengmework of Blockchain with
off-chain storages as well as the consensus mechanisms that may guarantee a quicker validation of the transactions in re:
scenarios. The present invention provides designing of the decentralized ehasedhconsens algorithm mechanism which may
have atleast one Commeorvalidator among the quorums, thereby making the participant validators of the system to agree ol
valid transactions that may be finally part of the proposed block in blockchain. [To be pdiplighéigure 1]
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(19) INDIA
(22) Date of filing of Application :27/05/2021 (43) Publication Date : 02/07/2021

(54) Title of the invetion : ULTRASONIC ENHANCED ¥TYPE MICROCHANNEL EMULSIFICATION SYSTEM ANDDRUG
ENCAPSULATION PROCESS USING THE SAID SYSTEM

:A61K004732000(|(71)Name of Applicant :
A61K0009140000( 1)Sanjaykumar Rameshbhai Patel
(51) International classification A61K0009510000 Address of Applicant :Department of Chemical Engineeril
A61K0047100000(S. V. National Institute of Technology (SVNIT), Ichchiadim,
A61K0031138000|Surat395007, INDIA. Gujarat India
(31) Priority Document No ‘NA 2)Preena Shrimal
(32) Priority Date ‘NA 3)Girirajsinh Chandrasinh Jadeja
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Preena Shrimal
Filing Date ‘NA 2)Sanjaykumar Rameshbhai Patel
(87) International Publication No *NA 3)Girirajsinh Chandrasinh Jadeja
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention reks to emulsification system and a process to encapsulate active pharmaceutical ingredients (APls
particularly, the present invention relates to ultrasonic enhandgdeymicrochannel emulsification system and a process to
encapsulate active pharogautical ingredients (APIs) using the said system. The ultrasonic enhasigpd icrochannel
emulsification system of the present invention provides controlled therapeutic release profile, and the chance of @rgetatgly
the drug molecules to thepecific site. A process to encapsulate active pharmaceutical ingredients (APIs) using ultrasonic er
Y -type microchannel emulsification system converts drug particles into nanoparticles having particle size less than 1&0osn
in effectively emancing its aqueous solubility and bioavailability. The nanoparticles of active pharmaceutical ingredients (Al
produced with the process of present invention reduces drug side effects, controlled drug release, and enhanced tyioavaila
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/05/2021

(21) Application N0.202121023654 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : AN APPARATUS FOR ENVIROMENTAL AQUA AND ENERGY SPREAD SUPPORT

:C02F000114000 |(71)Name of Applicant :
B01D000100000(| 1)PATASKAR ANANT NARAYAN
(51) International classification G06F003020000( Address of Applicant :FLAT NO 3 SHRI SAMARTH
B09C000100000(| APARTMENT, SMARTH NAGAR, NASHIK,
B01D000500000(| MAHARASHTRA, PIN 422005, INDIA Maharashtra India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)PATASKAR ANANT NARAYAN
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus (10) for environmental aqua and energy spread support is disclosed. The apparatus includes a first stageocol
perform sea water/water intake, quick evaporation, fast vapor displacement, condensation and condensation releasgd hea
cepture, transfer, circulation and reutilization for evaporation and help in energy conservation in water distributionaréttesapp
includes a second stage configured to capture pollutants, transport aqua carbon and pollutant mixture and gravisaispoatbdti
for soil moisturizing, and soil carbon sequestering. The apparatus a third stage configured to make soil moist grsvioateanell
spread and ground water recharge and provide greenhouse gases sequestration by aqua spread andesgiedige, IS0il
conservation and regenerative impact on biodiversity. The apparatus includes an environmental block configured to accor
various renewable energies generated by VAWT, PV, solar trough, vapor, gravitational and barometric pressure. FIG. 1
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(54) Title of the invention : THE SMARBYSTEM FOR MEDICAL IMAGEVIEWING BY USING ARTIFICIAL
INTELLIGENCE NEURAL NETWORK

(71)Name of Applicant :
1)Rajeshwari R
Address of Applicant :Assistant Professor, Departmrnt Of

Biomedical Engineering, Kpr Institute Of Engineering &

Technology Azad National Institute of Technology City
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G16H005020000C| 2)Rajat Kapila

(51) International classification GO6N000302000C| 3)Dr. Shubhajit Halder
G06Q005018000(| 4)Dr. Rachna Kohar
GO06F001600000C| 5)Dr. S. Poongodi

(31) Priority Document No ‘NA 6)Amit Kumar
(32) Priority Date ‘NA 7)Chhaya Nayak
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(86) International Application No ‘NA 9)Anuj Kumar
Filing Date ‘NA 10)Jemal Mohammed Amin
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application NA 1)Rajeshwari R
Number :NA 2)Rajat Kapila
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(62) Divisional to Application Numbe ‘NA 4)Dr. Rachna Kohar
Filing Date ‘NA 5)Dr. S. Poongodi
6)Amit Kumar
7)Chhaya Nayak
8)Anandan.D
9)Anuj Kumar
10)Jemal Mohammed Amin
(57) Abstract :

The smart system for medical image viewingusing artificial intelligence neural network comprising invention relates to gene
to the field of medical data. More especially, the present specification is associated with systems and strategiay fmosts#ing
accessing and viewing miedl photo records by means of presenting an-siaquit structure that allows the speedy synchroniza
of snap shots, efficient rendering of images on cellular gadgets, application of photograph processing functions iorapiting (
environment, edcation and application of neural community analyses on photographs, and upkeep and communique of kin
statistics for modified photographs, among other functions. The structures also include a server tailored to be oetsealiy th
vicinity communty and in facts verbal exchange with the syncing application and a gatetnviewing utility established on one
greater of the computing gadgets. The constfangat viewing software is configured to collect the research, including unrende
facts cosultant data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202121023735 A
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(54) Title of the inventin : GRINDING ATTACHMENT FOR VERTICAL DRILL MACHINE
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(31) Priority Document No ‘NA 3)KHEMKA UTSAV SHAILENDRA
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(62) Divisional to Application Number ‘NA 4)AGARWAL PRANAV SUMANKUMAR
Filing Date ‘NA 5)Dr. Hiren M. Gajera

6)VasaniJayendra Pankajbhai

(57) Abstract :

Manufacturing & Production have always been an enormous field of application in the engineering discipline. Every coffrgac
pin to a moderday aircraft is manufactured by series of machining and manufacpnocgsses. The drilling operation is one of
most used amongst them. With an increase in demand for goods, the Quality of the product plays a very important role in t
Manufacturing Sector. Most of the manual drilling operations compromise the sfimfabeon the other side of the work piece jol
after the hole has been drilled. Consequently, the work piece job loses its surface finish and requires the grindingmpeanatio
back the original finish. The traditional process includes dismountingdhle piece job and transferring it and performing the
grinding operation through the Hand or Automatic Grinder. This is a¢insuming process when multiple holes are to be drille
the job is massive to be moved. So, to obviate the difficultieasiliéee and viable to deploy an attachment that readily removes
unwanted metal that has protruded after drilling a hole.
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(54) Title of the invention : MOBILE COMMUNICATION PRANK CALLS AVOIDANCE BY PREFIXES AND NUMBER
FORMATS.

(71)Name of Applicant :
. 1)Mr.Yashwant Sudhakar Ingle
#oofxggfgfgggg ( Address of Applicant :Assistant Professor, Departnoén
(51) International classification H04M0003510006 Computer Engineering Modern Education Society's College 1
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11)Dr. Talal Alasmari
12)Mr. Abhijeet Dinkar Cholke
(57) Abstract :

ABSTRACT Our Invention Mobile Communication Prank Calls Avoidance by Prefixes and Number Formats is available to
mobile user prank calls and cause distress by it. The user can be anyone ched@niink Calls are not welcome by anyone exc
the persons making them or promoting them. | want to put a restrictive measure for making mobile user able to decidallsve
and avoid prank calls and also people who are receiving prank calls haaleup Customer Care Services afl§ hav i n ¢
limitations these days to call them 3 times a day. If the prank call receiver calls in distress more than 3 times plobabliike
Service to call to Call to Customer Care from his SIM. The email reply by Customer Care comes within 48vieinseodelayed
response is received someti mes. Prank call s may c¢ o mdlock
al ways and use call manager facility provi de dlvetthe prbblermofb
person meeting harassment by prank calls. This is more serious offense in some cases leads to serious losses andsdsthe
simple solutions to save the innocent persons being targeted by the prank calls by using prefixebanfbrmats and also the
formats need to meet some change and the verification process is added to ensure type of call and signal it to thhearser on
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(57) Abstract :

The INTRAVENOUS CONTAINER ATTENTIVE SYSTEM (IVCAS) is a new prototype designed and invented for looking a
presemnneed in the health care industry due to current pandemic. This innovation will be very useful for the patient's anfl wi
excellent use to the anesthesiologist, nursing staff, and other health care assistants, by easing their workload\&Gd\Stiess.
using electromechanical component which gives accurate information of IV Container and provides timely alerts aboet fhuic
IV bag. IVCAS is designed to work on very low current and can be operated on battery. IVCAS is equipped witiRemzatr (
alarming) and LED indicators (local presence).
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(57) Abstract :

In this paper, a Deep Neural Netwesksed offloading of video surveillance in cloud computing is propdsedffload the video
surveillance 10T applications with the deep neural network model is trained. The video surveillance framework will move
computational workflows from the network core to the network edges, lowering network connectivity overheaablng lenv
latency, reliable video analysis. The Internet of Things (I0oT) generates the data by connecting the number of devideg e@ann
the Internet facility. It will necessitate trying to offload video surveillance IoT applications to alloweesimtr networks like clouc
computing and edge computing to handle heavy computing and storing resources. Edge Computing is an emerging key dr
latencysensitive problems, but its implementation poses new obstacles. Furthermore, various setwerssane offloading
technigues have a significant effect on IoT device service time efficiency. This invention is intended in developirgadiagtf
video surveillance in 10T applications. Embedded system technological advances have enabletibinefoneare efficient
computing devices with limited footprints which can perform simple research and identification activities without depeading
cloud infrastructure. This invention uses cloud computing using deep neural networks. The videopstrede by network
cameras are sent to the remote cloud computing environment, the transferred data consumes a significant amount of banc
utilization. The proposed Deep Neural Network is utilized to achieve the offloading video surveillance teithproasource
utilization and service time in cloud computing environments.
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(71)Name of Applicant :
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12)Kaviyaraj R
(57) Abstract :

The rapid growth of the 10T has led to unprecedérthanges in our everyday lives. Among other things, the most common sr
home technologies. They create a connected network in which automation is used to improve system Interoperabilityne yc
environment they use different devices. This typausbmation typically runs on platforms that device providers including Sam
Google and Amazon offer. But, because of malware, unknown applications by third party, and possibly lateral atteehd,dian
cannot always be trustworthy. For 10T ptaths, in particular, two security threats can be identified which could gain unauthot
control of smart home devices. This thesis shows SmartMon, a framework which detects such violations of security Yy stat
analysing the control logic and parkittgem with a dynamic execution pattern (SmartApp).
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(57) Abstract :

ABSTRACT Our Invention Use of Natural pigments for production of various colored Nutritional gummy supplement is a G
bear have been an excellent seunof delivery systems for pharmaceuticals as well as nutritional bioactive especially for kids.
are simultaneously gaining acceptance in adult as drug delivery systems. The use of natural color pigment increasgseowin
safety and acceptancesnch preparation. To cater to such a demand new natural pigments are continuously searched upor
Phycocyanin, a natural blue colour pigment from microalgae have been one such pigment of importance as a food additive
colourant. Being a natural antiosidt it also adds nutritional value to it. Phycocyanin exhibist color variation in different pH sc
In this invention we have used Phycocyanin extracted from Spirulina microalgae as a single natural colourant to giceloegib
product by slighthaltering the pH of the product with use of buffers. The final outcome is vegan antioxidant gummy bears o
different shades using natural colour pigment Phycocyanin. These could be used as base for addition of various adidithess
need of bioactig delivery.
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(61) Patent of Addition to Application . . ) : .
Number ‘NA l)Karande Piyush Naresh (Final Year BTech (Electrical
Filing Date ‘NA Engineering)
(62) Divigional to Appliation Number ‘NA 2)Karande Rupali Naresh (Owner of Siddheshwar
. : Electricals)

Filing Date NA 3)Karande Naresh Uttam (Employee at MSEDCL
,Maharashtra state electricity distribution corporation
limited)

4)Karande Ayush Naresh (Employee at Siddheshwar
Electricals)
(57) Abstract :

ABSTRACT Battery Electrolyte filling it is very difficult task for everyone therefore these work of the human being we vell ci
out by the automated machine these machine fills battery Electrolyte with very minimal wastage , without spilling agiat Fill R
Amount Of Requires Quantity Based On the Age Of The Battery It will calculate required Amount Of electrolyte And Fill In
battery Cell and This Machine Is Portable Also using Of This Machine Will Reduce Risks Of sever Back Pain , Skin Carsme
of hand does not come in contact in battery Electrolyte), Sever lung Problems Cause due to fumes goes in our nose and d
contact with our lungs, it will works on the battery power 24v dc as well as on the electricity of 230 v ac this machitenteis

changeover switch so any type of power we will <c¢onnewet

do not require to change anything machine will works on its own and Electrolyte filling is based on the battery agewiflachine
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(21) Application N0.202121024034 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : AN RPARATUS FOR RECHARGING AN AQUIFER

(51) International classification

:EO03B000334000!
E21B004308000(
B07B000146000C
E03B000312000(

(71)Name ofApplicant :
1)KATPATAL, Yashwant Bhasker
Address of Applicant :Professor Department of Civil
Engineering Visvesvaraya national Institute of Technology,

B09C000100000(|Nagpur India 440010 Maharashtra India

(31) Priority Document No ‘NA 2)THAKRE, Priyanka
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)KATPATAL, Yashwant Bhasker
(86) International Application No ‘NA 2)THAKRE, Priyanka

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numkt:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT AN APPARATUS FOR RECHARGING AN AQUIFER The present invention relates to an apparatus for recha
aquifer. The object of the proposed invention is to provide an apparatuscahitie utilized for recharge of groundwater.The

proposed invention provides an instrument which can attach to the periphery of the already available discharge onesttraibi
filter is divided into three different compartments [102, 103 and 1041 asgravel, fine gravel and coarse sand. One end of the
whole apparatus is provide with two collecting inlet pipes [100 and 101] to collect the incoming runoff while at thedotiver en
outlet pipes [106] are provided into the recharge wells. Followiagrition is described in detail with the help of figure 1 of shee
showing an isometric view of apparatus for recharge. Fig 1.
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(54) Title of the invention : INTELLIGENT WAY TO PRODUCE THE NICOTINIC ACID FROM TOBACCO WASTE

(71)Name of Applicant :
:A61K003145500(| 1)Ganesh Balasaheb Nigade
A24B0015240000 Address of Applicant :A/P-: Gulunche, Tal: Purandar, Dis
(51) International classification B01D0053560000(- Pune, Maharashtra, Pin no. 412102 E mail;
C07D021380000C|ganeshpharma2984@gmail.com Phone : 9960743549
A24B0003140000|Maharashtra India

(31) Priority Document No ‘NA 2)Pradip Madanrao Chavan

(32) Priority Date ‘NA 3)Meenakshi Nitin Deodhar

(33) Name of priority country ‘NA 4)Somdatta Yashwant Chaudhari

(86) International Application No ‘NA 5)Shriram Hiradas Bairagi
Filing Date ‘NA 6)Jayshri Hiradas Bairagi

(87) International Publication No i NA (72)Name of Inventor :

(61) Patat of Addition to Application ‘NA 1)Ganesh Balasaheb Nigade

Number :NA 2)Pradip Madanrao Chavan
Filing Date ‘ 3)Meenakshi Nitin Deodhar

(62) Divisional to Application Number ‘NA 4)Somdatta Yashwant Chaudhari
Filing Date ‘NA 5)Shriram Hiradas Bairagi

6)Jayshri Hiradas Bairagi

(57) Abstract :

Patent Title: Intelligent way tBroduce the Nicotinic Acid from Tobacco Waste Abstract Our Invention is to an Intelligent way
Produce the Nicotinic Acid from Tobacco Waste is a method for extracting nicotine acid from any level of tobacco wastes ¢
comprises the following stage afiding an alkaline ion highensity liquid salt solution and the tobacco waste into a synthetic
extractor to extract at advanced pressure. The invention is also maintaining the temperatDegistd59Deg. and the extraction
time is 24 to 34min, so de obtain the nicotine the alkaline ion liquid high density of the salt solution is prepared from alkalin
liquid and potassium acetate other things added. The method and process for extracting the nicotine from all typesvedidtdm
have the usethat the efficiency of extracting the nicotine from the tobacco wastes is greatly increased and also the applicat
production of the nicotine is required and the quality of tobacco sheets is increased. The Invention is another apptidaitibn i
density nicotinic acid is used to prevent/ Protect and treat niacin deficiency and the Niacin deficiency may result fromedirtal
conditions (such as alcohol abuse, malabsorption syndrome;udatidease), poor diet, or loterm use of certain meditions
(such as isoniazid).
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(54) Title ofthe invention : ANALYSIS OF THE PERFORMANCE OF DSDV ROUTING PROTOCOL IN AD HOC WIRELE:!
NETWORKS.

:H04W008418000!|(71)Name of Applicant :
H04W004024000C| 1)Dr. Sanjeev Kumar Srivastava
(51) International classification H04W004002000C Address of Applicant &, Darbari, Anushaktinagar,
H04W005202000C| Mumbair400094, MH, India. Maharashtra India
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(31) Priority Document No ‘NA 1)Dr. Sanjeev Kumar Srivastava
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
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(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional b Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Our Invention Analysis of the performance of DSDV routing protocol in ad hoc wireless networkshe@wideless
network is selorganizing & adaptive. Ad hoc nodes or devices should be able to detectsbrgaref other such devices & to
perform the necessary handshaking for allowing communications. The diversity oflibe atbbile device implies that battery
capacity of such devices will also vary. Since ad hoc networks rely on forwarding data paukeysatker nodes, power
consumption becomes the critical issue. In this proposed idea, it has been discussed the general way to design aooaliimg
ad-hoc wireless network. The invention is a bandwidth efficient routing protocol for wireldsscatetworks and also a protocol ¢
be used in athoc networks because it considerably reduces control overhead thus increasing available bandwidth and con:
power at mobile stations. The invention is also a gives very good results in terms obtigiplt seen by the user and the proto
is a tabledriven distancevector routing protocol that uses the same constraints useddiensand routing protocols, i.e., paths art
used as long as they are valid and updates are only sent when a path becalide3 re invented paths used by neighbors are
maintained and this allows the design of a distare®or protocol with nomptimum routing and everriven updates, resulting ir
reduced control overhead.

No. of Pages : 1No. of Claims : ¢

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29433



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/05/2021

(21) Application N0.202121024061 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : RAILWAY PLATFORM CROSSING AUTOMATIC BRIDGE
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EO01F0001000000| 1)Dr. Rachana Yogesh Patil
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B61L0023000000| 2)Yogesh H. Patil
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Rachana Yogesh Patil
(33) Name of priority country ‘NA 2)Yogesh H. Patil
(86) International Application No ‘NA
Filing Date ‘NA
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(61) Patent of Addition to Application .
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Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to #ystem of Railway platform crossing automatic bridge (205) to connect two opposite platfc
(210). In this, a pair of double acting hydraulically/ pneumatically operated telescopic cylinder (203) is used to malents@ie!
fabricated metal frame bridd205). When train leaves the station, the bridge gets connected to opposite platform and the tre
can cross the railway track by walking on it. The Programmable Logic Controller (101) works in synchronization with titafitr:
signaling system (@4) and all the position sensors, alarms, awisoal indicators. All the safety interlocks are achieved with
position sensors, safety barricades, emergency alarms, anevaudibinformation system to avoid any accidental event. The s:
automatic brige (205) provides an ease to physically handicapped, person with heavy luggage, pregnant women, elderly p
cross the platform and regulates the passenger traffic after train departs the station.
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(54) Title of the invention : AN APPARATUS FOR A PREDETERMINED LANGUAGE TRANSLITERATION AND MEDB
THEREOF

:GO6N000304000 | (71)Name of Applicant :
GO6N000308000C| 1)Solley Joseph
(51) International classification G06F0040400000 Address of Applicant :Associate Professor, Carmel Colleg
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(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
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(57) Abstract :

ABSTRACT AN APPARATUS FOR A PREDETERMINED LANGUAGE TRANSLITERATION AND METHOD THEREOF
[053] The present invention discloses an apparatus for a predetetemgedge transliteration and method thereof. The system
includes, but not limited to, a processing unit with one or more processors connected with one or more storage devieesinar
the processing unit is to: acquire scripts or alphabets of theteretiieed language through an OCR scanning unit or through ar
input device; preprocess input scripts for performing the steps such as noise reduction, skew detection and correction and "
perform the annotation of the input scripts or alphabetseopredetermined language with storing these annotation in the store
devices; training and test the input data set, which is stored in the storage devices and performing the segmentaibon détie
process the input data by implementing a Deegrhing based method for character recognition and (CRGibhvolutional
Recurrent Neural Network) based modules. Accompanied Drawing [FIG. 1]
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(54) Title of the invention : WHOLE CELL METHANOTROPH BASED BIOSTIMULANT COMPOSITIONS, METHODS ANI
APPLICATIONS THEREOF

:C12N000120000'| (71)Name of Applicant :
CO5F0011080000( 1)STRING BIO PRIVATE LIMITED
(51) International classification C05C000102000c Address of Applicant :No. 456G, 1st Main Road, Vinayak
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(31) Priority Document No ‘NA (72)Name of Inventor :
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(57) Abstract :

The disclosure relates to whole cell based biostimulant compositions and methods for impyoguityeal productivity. In
particular, the compositions disclosed herein comprise a microbial consortium having gammaproteobacterial methanotropt
result of these methanotrophs, the biostimulant composition enables plant performance improvéiraitnutf methane, and
facilitates improved nitrogen fixation in plants. The composition also helps in reducing the need of external chenreas fientil
plant growth, development, performance and/or survival.
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(62) Divisional to Application Number ‘NA
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(57) Abstract :

HYDROLYSATE BASED BIOSTIMULANT COMPOSITIONS DERIVED FROM METHANOTROPH, METHODS, AND
APPLICATIONS THEREORF ABSTRACT The present disclosure relates to protein hydrolysate based biostimulant composi
derived from methanotrophic bacteria, and methods for enhancing agriculturaltpripglua particular, the compositions disclose
herein comprise a protenterived component in an amount of about 30% or less with respect to weight of the composition, w
said proteirderived component is obtained from a methanotrophic bacterinenpiiesent biostimulant composition finds
applications in methods for improving plant performance along with methods for reducing the need of external chenzieal fel
based inputs for plant growth.
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(57) Abstract :

HERBAL OIL BASED HAND SANITIZER The present invention relates to low cost herbal oil based hand sanitizer. The he
basechand sanitizer is alcohol free and Ataammable. The herbal oil based hand sanitizer, comprising of: Panchab@gyanl;
neem oi24-38ml; turmeric oi#24-37ml; sandal o#fL0-16ml; and sticking agef8-16ml. The herbal oil based hand sanitizer is-no
toxic and does not evaporate in air and sunlight. The herbal oil based hand sanitizer protects human hands from virdigriofes
hour when applied. Advantageously, the herbal oil based hand sanitizer performs better than using water and soaghé&miedl
contamination in human hand and hence reduces the chance of microbial transmission when used.
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(57) Abstract :

The present disclosure relates to an instrument cabinet for sterilizing and sanitation. More precisely, the presentalateation
sterilizing and disinfecting object by placing it in tU®C sterilization cabinet. The instrument of the present invention sterilize
surface of the object by irradiating far UVC rays on it. Thus, the instrument of the present invention can be useiddtioatefil
even personal items such as jewelsicives, etc. without any expert guidance.
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Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION Previously, for providg high security in any system, some normal encrypted techniques
utilized. However, these systems were found to be not efficient and perfectly secure. Moreover, the passyamdiso be change
regularly, and are weak in the authentication. The gaef this invention is to provide a highcurity system. The aim of this stL
is to design a smart face recognition access system using human face recognition. The use of this technique is toegsotdde
only authorized persons. Both hardware safiware technology is employed in designing process. An emergency honk is prc
as a warning, whenever any unauthorized person intrudes into the system and this condition is specified as a critinadfcitnedi
system. During the critical conditipas a contingency plan, the information of the system is hidden on utilizing the same recc
secure concept as a security measure

No. of Pages : No. of Claims : .

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29440



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141015717 A
(19) INDIA
(22) Date of filing of Application :01/04/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : MULTHPURPOSE NONTOUCH DEVICE FOR AVOIDING A PHYSICAL CONTACT OF A USER
WITH A SURFACE
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(57) Abstract :

MULTI-PURPOSE NONTOUCH DEVICE FOR AVOIDING A PHYSICAL CONTACT OF A USER WITH A SURRZE A
multi-purpose noxtouch device 100 for avoiding a physical contact of a user with a surface is provided. Thsunpalse nostouch
device 100 includes a copper square wire 102. The copper square wire 102 includes a flat portion 104 at ondneokl podian
110 at another end. The flat portion 104 is configured to perform a function of a fingertip. The flat portion 104 intitdesrad
face 106 and a horizontal portion 108. The flat round face 106 is configured to provide an enlarged@uehifg the surface. Th
horizontal portion 108 is configured to provide adequate space to hold thepompltise notiouch device 100 by the user in betw
the fingers. The hook portion 110 is configured for holding a protruded part and attactotonwore devices to open the one or n
devices that require full palm and finger support to open it. FIG. 1
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(57) Abstract :

Abstract SYSTEM, METHOD, PROCESS AND DEVICE FOR IMMERSIVE SPATIAL ARCHITECTURE, IMMERSIVE
MOTION MOVIE/ TV STUDIO PRODUCTION AND IMMERSIVE INDOOROUTDOOR THEATERS, 360°RECORDED ANL
LIVE STREAMING [000251] The present invention generally relates to the field otirmalimmersive movie and CGI (Compute
Graphics Imagery) experience. More Particularly, the invention relates to a systtmd, process and device for Augmented
Reality /Virtual Reality /Augmented Virtual Reality/ Extended Reality Spatial Architecture; Augmented Reality /Virtua} Reali
/Augmented Virtual Reality Immersive Motion Movie / Television Studio Production andndated Reality /Virtual Reality
/Augmented Virtual Reality/ Extended Reality Theaters; Augmented Reality /Virtual Reality /Augmented Virtual Reality/ &Re
and Live Streaming. The various embodiments of the invention provide capturing the live chanadteirtual content together at
the same time or live characters and Computer Graphic Imagery (CGl) together, which contributes to video games, simula
animation VFX films and commercials. Further, it provides a headset display played back inysgesighed CYMAX Theater
where one or more audience can sit on a CYMAX Simulated Chair wearing specially designed CYMAX Extended Reality F
and get the immersive experience of the movie watching the live characters and the digital CGI enviroamiemhiersive
360°environment. The whole system is a unique integrated technology interlinked from production to display of the movie.
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(57) Abstract :

ABSTRACT: Railroads give the least expensive and most helpful method to travel and goods transportation for both short
distance. Still mishaps are the significant worry as due to railroad track crossing, unidentified crack in rail tracks@titedie
accidents in Indian railroad. About 60% accidents are happening at railroad track crossing and due to crack in radrbedgiag
loss of valuable life and loss of economy. So, there js need for an innovation which is robust, proficient afwt stablediscover
in railroad track. In the proposed system, a robot is developed that automatically navigates using the L293D motordgtiveisu
the railroad crevices.The systemautomatically detects the crack using IR sensor attached to thieichlvait] continuously monitc
thecrack. If a crack is detected, the IR sensor will send a signal to the Raspberry pi which will activate the GPT tec&iAS.
receiver will trace the exact location and trigger a message to the concerned perso@S@gugiodule. Furthermore, it will initiate
the webcam which will provide the live feed of the track.In case the robot detects any object using ultrasonic sensansghe w
message will be sent with the location to take the further action and Vibratior $ensed to detect vibrations of the upcoming
train.There are several fire related fatalities that are caused due to lack of safety measures in train.In respohs@ydithis,
accident occurs in train it sends an alert message to the concetimadbyawith the exact location of the accident and a loud alai
sound to the passengers to save their lives.The galglenor the convalescent people are scared to travel in trains due to the |
the health care system in trains so keeping this imdrfithere is any health emergency in the train a switch will be provided in
compartment on pressing it a message will be triggered to the concerned authority to keep an ambulance ready atitreamsk
also an announcement will be made dréhare any doctors present in the train to provide the medical treatment to the needy.
smart technology will be a part of the new digitalized world which will be able to prevent the loss . of precious lifedy pfo
above idea is accomplished byr prime minister sir Digital India concept.
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(57) Abstract :

MODULAR FILTRATION SYSTEM FOR HARVESTING PURE RAINWATER The embodiments herein relate to a modular
filtration system 100 for harvesting pure rainwater that can be fixed on any structurdlrereaodular filtration system 100 incluc
a membrane surface 102 and a purification unit 104. The membrane surface 102 acts as a catchment area for collectinghe
purification unit 104 receives the collected rainwater from the membrane stiéfac&he purification unit 104 includes one or mu
filter membranes 204A in a holding space of one or more drawers 202A he one or more filter membranes 20KlAallows the

collected rainwater to pass from a top drawer 202A to a low drawer 202Nifyptharcollected rainwater that prevents filterant fr
the collected rainwater to obtain the pure rainwater. FIG. 1
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(57) Abstract :

With the development of Wireless Communication Technology, 5G will develop into a new generation of Wireless Mobile
Communication Systems. The parfance of the Wireless Communication System can be improved with the use of Multiple
Multiple Output (MIMO) in which multiple antennas were used which is the key technology in the field of 5G wireless
communications. The present invention discloserbim is a Novel Design Method of Compact Felement MIMO Patch Antenn:
at sub 6GHz band for 5G Applications comprising of: Ground Plane; Substrate; height h; Patch; Length L; Width W; and Fe
provides all the dimensions of the antenna for its conmgbesiggn for 5G Applications. For the realization of polarization diversity
two elements of the array are oriented one opposite to other which is the novelty of the structure designed in thegmrdsant ir
disclosed. Due to this choice, the addedaatizge is that the antenna elements could be placed by 3mm distance of separatic
patch size of 45x24 mm2 vyielding g o olDdBcandisplationtbetter shaPOdB @tlhe
resonating frequency. Due to use of mpole ground plane structure, a very broad band impedance bandwidth is achieved al
resonant frequency of 3.5GHz for the proposed structure disclosed herein. The simulated results shows that proposechivdl
has improved performance in the parantetiee diversity gain, mean effective gain, channel capacity loss, total active reflectic
coefficient and envelope correlation coefficient compared with the existing invention.
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(57) Abstract :

A unique and robust technique for accomplishing the required Quality of Service for a microservices based process hiedpr
identifying the optimaly notfunctionalattributes that should be met by the microservices participating in the concerned proce
to ensure reliable environment, more particularly to a robust methodology and system for the segmentation of the process
plurality of independent clusteradicroservices and in estimating the system organization for achieving the successful
accomplishment of the process, involves the tasks from receiving a query of overall QoS demand in terms of vdrincisomath
attributes from the end user to optimthe nonfunctional attributes for providing a service having thegetermined requirements
segmenting the entire process the overall QoS in terms efumational attributes, say, availability into individual availability of
plurality of independentyut clustered microservices by analyzing the pattern of workflow of the process and identifying indiv
nortfunctional attributes(availability) of microservices participating in the workflow; and finally from the estimated avgitlitie
individual microservices configuring automatically and dynamically the fomctional requirements of the system by
correspondingly allocating and adjusting the scalability factor.
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(57) Abstract :

Abstract: Human Activity Recognition using Spiking Neural Network In-tigaé, understanding human behaviour is to underst:
humanmotion in realtime based on skeleton movement, which is often a difficult challenge. This discovery proposes a hew
employing the Spiking Neural Network [SNN], a biological neural network coping with precise time spikes, for completing
classificaton. The first is to encrypt the data capture in a sequence of spikes using a modern temporary encoding system, :
motion form is expressed in a spike period. Secondly, via gradient descent learning algoritfegey @iRiorneural network is
initiated and trained.
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(57) Abstract :

In this invention a process development is an interaction instrument enhancement system that incorporates: (a) an datanai
that breaks down finish dine yield information to distinguish at least one cycle devices related with &dd; yind (b) because of
yield from the examination, investigates measure device information from the at least one cycle devices to recognmeeatyiek
device boundaries related with the low yield. A language composition that coordinates mugtidirabextensions (e.g., MDX) an
data mining extensions (e.g., DMX) for performing data mining procedure on information living in OLAP cubes. The bluegsi
that the cannot exclusively be a social inquiry; rather a multidimensional question fralimadjWIDX, for instance. The tasks of
model creation, preparing and expectation are depicted. A distributed-0agdel method and system for generating associatio
rules. An architecture is provided for processing transaction data to generate sumonargtioh, customer profiles, and associa
rules. The distributed system includes at least two layers of data warehouse/OLAP stations: locrietiatase OLAP stations
(LDOSs) and a global datsarehouse OLAP station (GDOS). The LDOSs perform loca dabing and summarization, and the
GDOS merges, mines, and summarizes the input data received from LDOSs. The summarized data is then utilized by the
generate association rules that can be provided to the LDOSs for business planning.
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TITLE: PROCESS OF PREPARATION OF ANTINFLAMMATORY AND ANALGESIC HERBAL FORMULATION AND
PRODUCT THEREOF APPLICANT: SREE BALAJI MEDICAL COLLEGE & HOSPITAL ABSTRACT The present inventior
discloses a process of preparatidranti inflammatory and analgesic herbal formulation. The process of the present inventior
comprises of following steps; a. procuring predetermined amounts of dried plant part of Withaniasomnifera, dried pfant par
Vitexnegundo and dried plant partléfosoyamusniger followed by mixing and grinding to form a coarse powder; b. extractin
coarse powder by adding predetermined volume of solvent followed by mixing and boiling until the volume reduces to pred
volume and filtered to form an eatt; c. adding predetermined volume of Gingelly oil to the extract followed by mixing and b
until the volume reduces to predetermined volume and filterd to form a mixture; d. adding predetermined amount of glant
Alkannatinctoria, predetermideamount of Menthol and predetermined amount of Thymol to the mixture to form the anti
inflammatory and analgesic herbal formulation. The present invention also discloses enflamtinatory and analgesic herbal

formulation prepared by the process d&sad above.

No. of Pages : No. of Claims : -

The Patent Officealurnal No.

27/2021 Dated 02/2D021 29449



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141024841 A
(19) INDIA
(22) Date of filing of Application :04/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention COVID 19 OUTBREAK PREDICTION WITH MACHINE LEARNING AND Al BASED.

(71)Name of Applicant :
1)Dr. Papiya Dutta
Address of Applicant :Associate Prof. Department of
Electronics & Communication Engineering, Bharat Institute o
Engineering and Technology, Hyderabad, Telangana 50151(
:GO6N002000000 | India. Telangaa India
G06Q001004000(| 2)Dr. Amit Agrawal
(51) International classification GO6N000700000C| 3)Dr. Rajeev Shrivastava
G16H005080000C| 4)Dr. N. Srihari Rao
G06K000962000C| 5)Dr. Prabhakara Rao Kapula

(31) Priority Document No ‘NA 6)Mrs. Chennaboina Kranthi Rekha
(32) Priority Date ‘NA 7)Mr. Prashant Krishnaji Kulkarni
(33) Name opriority country ‘NA 8)Mrs. Krishnaveni Bukkapatnam
(86) International Application No ‘NA 9)Mr. N. Pitcheswararao
Filing Date ‘NA 10)Dr. Anirban Kanungoe
(87) International Publication No :NA (72)Name of Inventor :
(61) Patent of Addition to Application NA 1)Dr. Papiya Dutta
Number :NA 2)Dr. Amit Agrawal
Filing Date ’ 3)Dr. Rajeev Shrivastava
(62) Divisional to Application Number ‘NA A)Dr. N. Srihari Rao
Filing Date ‘NA 5)Dr. Prabhakara Rao Kapula
6)Mrs. Chennaboina Kranthi Rekha
7)Mr. Prashant Krishnaji Kulkarni
8)Mrs. Kri shnaveni Bukkapatnam
9)Mr. N. Pitcheswararao
10)Dr. Anirban Kanungoe
(57) Abstract :

Our Invention Covid nineteen natural event Prediction with Machine Learning and Al primarily based could be a prediction
for COVID-19 square measure gatiiused by officers round the world to form the choices and enforce relevant managemen
measures. Among the quality models for COMID international pandemic prediction, straightforward medicine and applied n
models have received additional attentigrelothorities and these models square measure widespread within the media. than
high level of uncertainty and lack of essential knowledge customary models have shown low accuracy for long predictidhet
literature includes many tries to dedth this issue, the essential generalization and strength talents of existing models got to
improved. the most recent international coronavirus epidemic (COVID19) has brought new challenges to the scientific comr
computing (Alymotivated methodogies is also helpful in predicting the conditions, consequences, and implications of such
plague. These forecasts could facilitate to watch and forestall the unfold of those outbreaks. This invention is a progossti@
framework incorporating @port Vector Machines (SVM) within the statement of a possible natural event of COVID

No. of Pages : 1No. of Claims : !

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29450



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application09/06/2021

(21) Application N0.202141025568 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : SMART ENETO-END INTERNET-OF-THINGS MONITORING SOLUTION AND METHODS OF

READING MEDICAL DEVICES THEREOF

:H04L002908000(
H04L0012240000
(51) International classification H04L.0012260000
H04W002404000!
G16H002017000(
(31) Priority Document No ‘NA
(32) Priority Date ‘NA

(71)Name of Applicant :
1)Craig Wrentmore
Address of Applicant :34 High Rock Road Wayland, MA
01778, USA U.S.A
2)Mr. Anuj Dutt
3)Ms. Aashi
(72)Name of Inventor :

(33) Name of priority country ‘NA 1)Craig Wrentmore
(86) International Application No ‘NA 2)Mr. Anuj Dutt
Filing Date ‘NA 3)Ms. Aashi
(87) International Publication No i NA

(61) Patehof Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention herein relates to a smarttead Internet of Things (loT) enabled plptay device, more partidarly a
cloudinfrastructure supported Internet of Things (I0T) solution to enable remote acquisition of health data stream directly fi
existing and new medical devices independent of manufacturer and delivered the observed anomalies using mdbie rarabsy
to the concerned, accurately in rahe, comprising a medical device [100] independent of manufacturer, an Internet of Thing
device [200] acquires health stream data of the medical device [100], and a cloud infrastructure [30GEdonigtitweb and
mobile phone based monitoring service, enabled storing of health data to perform historic analysis and remotely delivered
important health information, including anomalies detected using Artificial Intelligence (Al) algorithm embodit said 10T

device [200] and said cloud infrastructure [300]. FIGURE 1
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(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards an integrated plant gragemerarcomposition and
method of preparation thereof. The integrated plant growth management composition comprising:an IPGMS ultimate comg
wherein the IPGMS ultimate component comprises microbes blended to convert urine and animal feces intogasigkertilizer
having antipesticidal and plant disease protective effects;an IPGMS platinum component, wherein the IPGMS platinum col
comprises organic fertilizer and herfiesed pesticidal components; an IPGMS gold component, wherein theSIigGIM
component comprises of fertilizer and biological pesticidal components based on microbes; and binder component, soérco
and other additive components. FIG.1
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(57) Abstract :

A SMART TATTOO BASED ALARM SYSTEM FOR WOMEN'S SECURITY ABSTRACT OF THE INVENTION Violence
against women has long sted in many developing and even developed countries, in many forms such as eve teasing, sext
harassment, rape, and domestic violence against women. Women must know that they are not alone, but in today's worlg,
insecure. Women's safety is ti@st crucial worry these days. The necessity for designing safety equipment to ensure a safe
secure environment for women continues to grow. This innovation offered a wearable plastic tattoo that automates thg em
alarm system for women's secwriT attoo embedded with GPS sensor, GSM Module, Raspberry Pi Microcontroller, Voice
recognizer circuit, Activation Button, Lithiuion battery, Pressure sensor, alarm buzzer, Rateesensor and Temperature sens
detect a possible atrocity automaligaThe Tattoo can be activated by the user by themselves, when they are in needefessk
It detects and sends notifications for loved ones with the women's position coordinates without requiring her inpat in critic
situations. This includes aathod for sending alert messages to the local police station, as well as alert messages to family |
and five other nearby people, by tracking their whereabouts using GPS. Wherpadsigiire force is detected above a thresholc
amount, together witan increase in cardiac rate and the high voltage generator, an alarm buzzer is activated. A ssimgbcizig
is also connected to the tattoo. The tag features an electroniattisesccelerometer and a wireless notification system that ser
notifications to a registered smart phone. This Tattoo is also equipped with-adiighe electrical generator. It will generate a hi
voltage, temporarily disarming the attacker. automatically sends a shock wave to the attacker, deterring and discoattagiker
from inflicting additional violence on the user. This tattzased technology is not only utilized for rapes and perverts taunting ¢
but it also helps them recover from any bad state or health problem, such as fainting unexpectedly.

No. of Pages : 1 No. of Claims : ¢

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29453



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141025832 A
(19) INDIA
(22) Date of filing of Application :10/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : A SYSTEM AND METHOBOR DETECTING CORONARY HEART DISEASE FROM MEDICAL
HISTORY

(71)Name of Applicant :
1)Dr. R SURESH KUMAR
Address of Applicant :S/o. V RAJAGOPAL, ASSOCIATE
PROFESSOR, DEPARTMENT OF ELECTRONICS AND
COMMUNICATION ENGINEERING, CHENNAI INSTITUTE

€1166:00005500720000000% OF TECHNOLOGY, CHENNAI 600069, TAMIL NADU,
. e INDIA. Tamil Nadu India
(51) International classification é?%%%%g%%%%%%% 2)P SHARON CHRIS HEPZEBAH
GOBK000962000C jgé o A
(31) Priority Document No :NA 5)S KRISHNAKUMAR
(32) Priority Date NA 6)P GEORGIA CHRIS SELWYNA
(33) Name of priorig country ‘NA 7S KAYALVIZHI
(86) International Application No ‘NA
Filing Date ‘NA 8)Dr. V YUVARAJ
(87) International Publication No :NA (7%))\N/al1\ln'?eG§|Trﬁ;]entor .
(61) Patent of Addition to Application . '
Number ‘NA 1)Dr. R SURESH KUMAR
Filing Date ‘NA 2)P SHARON CHRIS HEPZEBAH
(62) Divisional to Application Number ‘NA zgé zAKS:\'/E(iDHA
Filing Date ‘NA
5)S KRISHNAKUMAR
6)P GEORGIA CHRIS SELWYNA
7)S KAYALVIZHI
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(57) Abstract :

The interpretation of clinical data for the diagnosis of coronary heart disease can be done usihmalgodata mining. Most
clinical data interpretation systems for diagnosis developed using data mining algorithms with a blackbox approachagsrinet
examination attribute relationships with the incidence of coronary heart disease. The prestahirsvarsystem to interpretation
clinical examination results for the diagnosis of coronary heart disease based the decision tree algorithm. This sy&es con
several stages. First, oversampling is carried out by a combination of the synthetityrovensampling technique (SMOTE),
feature selection, and the C4.5 classification algorithm. System testing is done-faohgriossvalidation. The performance
parameters are sensitivity, specificity, positive prediction value (PPV), negative predatie(NPV) and the area under the cur
(AUC) autonomy.
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(54) Title of the invention : MACROPOROUS METAL SUBSTRATES FOR FUEL CELL SYSTEMS BY 3D FABRICATION
METHOD AND THEREOF

(71)Name of Applicant :
1)Dummugudupu Gopal Raj Suresh
Address of Applicant :Dr.no-13-8/1, kirlampudi layout,

:HO01M000812400(|chinna waltair, Visakhapatnam. Andhra Pradiestia
HO01MO0004860000| 2)Vuppala jagadesh
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H01M0008040890| 5)BOORLE VIMALESH
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8)Venkata Praneet Soorampalli
9)GORLE PAVAN KUMAR

(57) Abstrat:

Porous metal substrates are proposed as a structural support layer for reduced operating temperatures of solid dxidenfsiel -
invention discloses a rapid manufacturing route to produce a porous metal substrate with optimal open pordgiyedufacand
oxidant seepage. The introduction of these fabricated porous structures has proven to enhance cell efficiency by Hezklting
thickness. Method and processing parameters of selective laser sintering are disclosed in the clagresehthievention. The
electrochemical performance of the fuel cell fabricated by the proposed route has reported a 7% plunge in the cells' overal
performance compared to the convention fuel cell system.
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USING IOT
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(57) Abstract :

The main objective of CEVA (Controlled Environment Vertical Agriculture) is to tackle the difficulties faced by farmeosiat a
the world and to reduce or eliminate the dependency of agriculture on the unpredictatmiement, weather or climate. With
climate change being such an imminent threat Controlled Environment Vertical Agriculture uses sensors and devicesito cr
artificial environment that is most suitable for the healthy growth of the plant. lbptsoizes the use of resources and reduces !
wastage. Agriculture techniques consist of many methods but securely and economically will be a part to have a deriviajdr|
problems faced by the plants are spread by the diseases caused by insetes, dheir tissues, Improper Rainfalls etc... Imbala
growth of the plant whereas Overwatering, lack of sunlight, Relative humidity is too low, Soil drains poorly and remfainswoe
long, Injured by low temperatures and so on. Most of the péaetacing the problems in both self and cross pollination. Monitc
the water level, room temperature, soil moisture level, nutrient level, light intensity, and so on. Based on loT, bigAttifeiah
intelligence smart learningontrolled environrant vertical agriculture. Space consumption is maintained flexibly which is depe
on plant growth. The setup of CEVA is full of automatic monitoring systems and hydroponic systems.
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(57) Abstract :

Abstract ACylinder liner is a cylindrical part to be fixed in to an engine block to form a cylinder. It is one of the most signific
efficient parts to make up the interior of an engine. Aim of to design and analysis of a dry liner for diesel engines.4Epeidito
model the dry liner part by using Pro/Engineer. In the next step, the amount of heat generated, heat transfer rat@ofidms, cor
temperature produced inside the cylinder are to be calculated. Usually cylinder liners are ended of Cast bteel,Qdickel Cl,
Nickel chrome CI. The surface of the liner is heat treated to obtain hard surface. The foremost aim of the documenttietbde
transfer rate, heat flux, temperature distribution, thermal stresses, thermal strain, andgiteetieat of the liner by apply boundar
circumstances as a temperature produced inside of the cylinder. And also by applying the surface coatings like cerauanit, al
alloys and Nickel chrome alloy steel. Also we are conducting fatigue analysis onettse katigue analysis is used for finding the
life time of the component means we can find out numeral of cycles it can with stand for the applied loads.
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11)Mohammed Azam

(57) Abstract :

The present invention relates to intelligent video monitoring system based on deep |leatmingues for automatic surveillance.
The objective of the present invention is to solve the problems in the prior art technologies related to automaticcgurveillan
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(57) Abstract :

Rapid developn of technology, leads to new possibilities embracing in various traditional business sectors specifically Artifiogariogell
along with smart devices plays significant role for the development of health care centre. The technology of ArtifalidNéteork transforms tt
landscape of healthcare, thereby posing higher requirement of resource management in hospitals. This invention devegyssesrstnat can k
deployed for early diagnosis of health deterioration, where vital signs are edltaobugh methods such as-ij LoRa etc. This collected data i
uploaded through securely connected cloud platform for further processing by which feedback is provided to the usgrssatiliziarface in ree
time. This invention measures physidlcj parameters of Hhospital patients periodically by 10T eliminating the need of a health care profes
by ubiquitous monitoring system utilizing sensors, gateways and cloud for analyzing and storage of data. This recardedhdataicated to
physicians wirelessly such that physicians are able to access fiatientd at a fr om any | ocation through
tablet thereby prescribing appropriate medication. Hence Artificial neural network provides Autonomous life care systigfenigfficiency anc
lower cost.
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(57) Abstract :

This invention is related to the field of electric tractors. More particularly the invention is related to a Nano tractorediPTO
and is operable through a swapped battery, wherein dtezyos used in the Nano tractor and the other battery is charged in a
charging station. Thereby the farmer is assured of use of the tractor without depending on fossil fuels or electricaygfidmitt
comprises an overhaul tractor operablestectric power and includes two BLDC motors. Each battery pack is configured to pi
power to the tractor for upto 3 hours. One BLDC motor is connected to the rear wheels of the tractor thispegrded#ferential.
Another BLDC motor controller isannected to the wired PTO to drive the auxiliary equipment and configured to run even wi|
tractor ignition is switched off. The tractor is configured to carry 350 KG in high speed and up to 500 kgs in low speed.
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(57) Abstract :

The proposed invention is related to a gel based product pdefpane brown seaweed, used as an agriculturakbioulant with
using ecefriendly Enzymeassisted extraction technology. It is useful to be applied in all type of crops in the various applicat
methods to reduce application cost and also to avoid clagfertilizers that are polluting to soil and other natural environments
enzyme is a foograde digestive enzyme, can be used to macerate the tissues and break down the cell walls of natural ma
releasing cell contents. This is particularyportant for marine algae, since cell walls and cutiles are made up of chemically ¢
and heterogeneous binolecules. In the proposed method, temperature, pH, proportion of substrate to enzyme, type of solvi
(buffer with appropriate pH) and agitati are important parameters to be considered
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(57) Abstract :

ABSTRACT IOT AND CLOUD BASED AGRICULTURAL MONITORING SYSTEM In this present invention, a novel-b@Eed
device for the programmed sensing and recording of different crop pests damages the agricdlinresfielus settings. An
observing device for detecting diversified pests in the agriculture field that complies with the context of differertdsap fi
agriculture settings is compatible with the emerging discipline of the Internet of ThingsMleTonsider it can find its place in
every field, farms under different environmental settings of agriculture field. This portab&hbp&d instrument attracts other
targeted insect pests, intellects the pest movement, and robotically takes a snapshotexjral space inside the box. This
agriculturebased insect-rap comprises strong attractants (pheromone and food) to upsurge the insect arrest efficiency anc
traps on its gluey floor. Thedevice transmits the primary optoelectronic radansionitor all trap entries. As the pest enters, it
intrudes the ultraviolet light source. It elicits a detection event, which further snaps a picture, angtantimesas fixed before
sending the photo through the \Wiito an approved stakeholder. Thevite can be integrated seamlessly into different agricultu
settings and functions unremarkably to farmer's activity. Thus the present invention on various insect pests and, defrending
insect species, can reach an exposure accuracy betw@®&yoanges.
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(57) Abstract :

i) A Wearable unit that can he worn on the hack of a person covering the entire hack region from shoulder to should#etoand
lower spinewith flex sensors that measure the degree of hack bending hy the varying resistance of the flex sensor. 2) As cl
Claim I, the flex sensor connects to a microcontroller embedded unit with data storage for collected data.
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(57) Abstract :

ABSTRACT: In the latest of times due to heavy monsoons roads and houses are flooded with water. Mainly due to poor dr
sygems and also because of the unregulated constructions-igitmpareas. As a result of this, water stagnation is a major con
as blocked roads; flooded streets could cause distress to many ongoing commuters and sometimes may lead to acoidetss
as an incubator for different parasites and breeding ground for mosquitoes which indeed could lead to the spreadddngakar
We propose an IOT device that would help detect stagnant water in streets and alert the public and the wage deysantinoent
with the exact location using which necessary measures can be taken by the department in the areas and roads tovedgar o
and also to provide reéime updates to the public regarding the routes that are blocked due to excessive wat
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:NA
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Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This optimeter device will be used to optimize climatic conditions and environmental parameters such as temperialitygrtlin
ventilation, water requirements,pestiside requirement for mushroom cultivation in the rooms irrespective of differentrmushr
types. With the use of this device, installing sprinkler irrigation system in mushroom cultivation rooms becanutofiuiétie.
Optimal compost and casing humidity will be achieved by a newly developed system, with a method that use input fromnzb
casing humidity sensors and the climate controller. This device is Arduino based system . Two moisture sensasedilthze
moisture sensors can identify wet and dry areas in a growing room and have the potential to improve uniformity in soistirat
and mushroom cropping. Additionally, Two more sensors were placed at the center and corner of the mushraomméasiges th
temperature and humidity which were transmitted to the remote monitoring device via aaonitaler unit for further action. Sin
the system is connected to the Internet, any mobile device which has access to the Internet wilb lzeedds the system .
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(57) Abstract :

Abstract: A portable and integratelevice is the need of the current era particularly in Information and Communication Techr
based online teaching and learning practice. Robustness of this device is to withstand the rough conditions of highetentiper.
lack of cooling infrastrature, the large amounts of dust in the environment, and the lack -dfeswiing. This system will be havin
two video inputs and outputs ports with for display Ridéfinition images. This system will be having two audio inputs and out
It has a reording facility also. It has a higtefinition web camera and microphone facility also. It is portable it can be installec
in buses and vans with both rear and front projection and it has significant inbuilt storage space upto one terabytefdihe po
speaker 40 watt gives clear sound. It has two USB ports and two HDMI ports and Wifi and Bluetooth based system, opera:
systems and leading presentation software such as Android , PowerPoint, PDF. This device can be powered using anythir
inverters or car batteries to solar power in situations where there is no electricity. Installing such devices may enhartiredoé
the display device and also uninterrupted interactive learning. The one of the main peculiarities of this innovatiaiftsdiable
for everyone. It is an integrated portable multimedia display device. It has a solar panel that is used for chargiegy tfienbatt
battery is inbuilt. This device is portable and can function for a long time without power supply. Vibéstties an inbuilt touch
screen through which it can be operated.The remmmtérol device facilitates smooth operation of this device
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(57) Abstract :

ABSTRACT BATTERY SWAPPING SYSTEM AND METHOD OF OPERATION THEREOF A battery swappysgesn 500 for
an electric vehicle 700, comprising at least one slot 610 provided on a battery 600; and a platform 100 having a depthedao
battery 600 and the platform 100 comprise at least one arm having a fixed end 52 and a free end 54 58tteagh disposed an
first inner wall 12E and a second inner wall 13E alnouteg
surface of the platform 100; a lifting mechanism 40 attached to the fixed end 52 to toggleakea@tdearm 50 between an uppe
configuration 42 and a downward configuration 44; an alignment system 300 having a plurality of camera 315 disposed on
platform 100 and a plurality of alignment marker 310 disposed onto a chassis 760 of the veh@lpo&ibning system 400
provided in the platform 100 connected to a central server 450 located remotely. A method 2000 of swapping deplet@bat
with recharged battery 600 by the system 500 incl udesep
of insertion of a fully recharged battery 600 into the vehicle 700 using the battery swapping system 500. Figure 1
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(57) Abstract :

The present invention relates to novel internet of things based artificial iatelégapproach to health care monitoring & controll
system. The objective of the present invention is to solve the problems in the prior art technologies related to mbpatigngan

oxygen therapy.
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(57) Abstract :

ABSTRACT Embedded based Smart Gardening System This invention is related to the field of electronics and commilinice
invention is an embedded based smart gardening system. It includes the use of different sensors for the developmemidof p
vegetables. The sensors are configured to estimate the temperature, humidity and barometric pressure and comireatigdte:
mobile application. A light dependent resistor radiates light of a particular tone which is required for a plant. A easegaog
detects rainfall and conserves water supply to the plant while raining. The sensors are connected tordrolierpand the
collected information is displayed in a mobile application in a smartphone. Provision to configure and control the opefbtien
sensors is provided in the application.
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(57) Abstract :

This invention relates to the design of high surface area electrode contoursiita fitructures made up of commeregghde,
affordable aluminium metal/ alloy. The developed alloy is coated with a thick layer of a copper material system, spagifioaky
oxides, with added additives to mitigate marine environments' fouling pfera The electrode has entailed a significant decre
ion release times in the water systems. For particulars on the invention, refer to the claims and drawings section.
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(57) Abstract :

ABSTRACT: The Earth receives the maximum amount (174 Peta Watts) of radiation from the upper atmosphere. Aglgroxin
30% is reflected to space while the remainder is absorbed. Solar energy is an alternate for fossil fuels becaupselitiisigon
clean, reliable, and renewable source of energy. It does not pollute the air by releasing harmful gases tonthemiriikeocarbon
dioxide, nitrogen oxide or Sulphur oxide. So, the risk of damage is reduced. Thus, the utilization of solar devices svag)axtes
and therefore the traffic light and streetlights in villages was installed using solar array, lmlartf/smodules are generally
employed within the dusty environments and therefore the dust gets accumulated on the front surface of the modulethad b
incident light form the sun and it reduces the facility generation capacity of the modulewtreoptput reduces if the module is
cleaned for a frequently. In order to regularly clean the dust, this research presents a control application of a shattcacker
follow the sun with high accuracy and clean the dust on the panel without mgcauiprecise process of installation or recalculatic
The designed tracking system include sensors, microcontroller, drivers for dc motors ahe@dag arrangements with support:
and mountings. DC motor is used to move the system panel in ordeutisdbeam is in a position to stay aligned with the solar
and also clean the dust on the panel by wiping the panel using wipers which improves the efficiency of the solar aatyn Sim
experimental results are obtained from a-lowgt singleaxis solar tracker and exposed. Energy saving factors are taken under
consideration, which means that, among other factors, the sun isnt constantly tracked with an equivalent accuracgrtfy stog
consumption by the motors.
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(57) Abstract :

Abstract Flooding has been one of the most devastatingahaisasters that causes massive loss of lives and property. Identify
frequently affected areas with flash floods and an evacuation plans for proposing suitable measures in the event of a pand
(COVID-19) is need of the hour. Preparing an ewaiom strategy much before the occurrence of flood helps to avoid the end
moment disorganization. The mitigation plan involves stakeholders and more importantly the draisiorio exercise the care a
precautions during the evacuation process. Thikwemonstrates the evacuation of the population from faféetted regions to
mitigate flood hazards. The re@ine information on monitoring flooded zones, the GSM module is used. The cloud data from
ultrasonic sensor transmit the data to the GSMutefbr sending an alert via SMS. The analysis shows the capability of integ
of GSM and smartphone to caution an alert to the inhabitants prior to the disaster. The experimental validation igt tgrried ol
testing the setup for two different envirnental conditions. The proposed prototype will provide an alert system to overcome
flood evacuation risk during the event of a pandemic (COYP The prototype is lobased which is significantly in line with the
CyberPhysical System, supporting thgrastructure of the CybdPhysical System.
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(57) Abstract :

Abstract INTELLIGENT MECHANICAL ROBOTIC WEED CONTROLLER FOR SUGAR BEET PRODUCTION Precision
farming currently depends on chemicals such as herbicides and pesticides, which increasesgmalldgareases sustainability. /
a result, autonomous robotic weeding systems have demonstrated their full potential to lessen current pesticide usmgtole
reduce environmental pollution. Most past weed control efforts have required quick atehétme weed detection systems to g
reakttime treatment, such as robotic learnlmged algorithms. Neoverlapping multicamera methods are used in this invention
concept to provide flexibility for the intelligent weed management system to manageitiide delays in classifying the plant.
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(57) Abstract :

The invention related to the field of corrosion inhibitors. The invention deals witfrieadly pickling solution and an application
the environmenfriendly pickling corrosion inhibitoof mild steel. The invention discloses a biogenic pickling solution, compris
concentrated hydrochloric acid, methanolic extract of Turbinaria ornata (T. ornata) fucalesyatelih. Additionally, the inventior
provides a pickling solution for mild stewhich is environmentally safe and could be an acceptable replacement for AST08 G
recommends ClarkeEs (ASTM Std. pickling/ ClarkeEs) sol
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(57) Abstract :

In this work, we have proposed admap for building SLA management architecture for operated loT networks. We distingui
functional entities: 1. The SLA Observer, which collects network performance metrics; 2. The Service Registry, whitle store
measurements in the form of stuetd data; 3. The SLA Admitter, which analyzes the possibility of implementing the SLAs; ¢
SLA Manager, who analyzes the state of the network, verifies the application of service objectives and constructssrstructic
maintaining QoS and installinnew flows; 5. The SLA Enforcer, which adapts the network configuration to the instructions gi
it. We have shown how these entities can guarantee QoS, and thus maintain the levels of service expected by custorers.
architecture defines theteractions between these entities and describes the functions they apply and implement. Our exam
positioned in the context of the robust IEEE Std 8022845 TSCH mode standard. This infrastructure offers flexibility: the
operator is able to maga the lifespan of the relays by balancing the traffic, according to SLA starts and interruptions. He re|
the KPIs expected by customers and by himself. The architecture also allows the operator to adapt the network configictati
depends orhie technology chosen) to changes in the radio environment, and, if necessary, to alert the actors to an abnorm
the network. The architecture must be adapted to the underlying protocol stack: we are considering its implementatian witt
framework of 6 TISCH and validation by experimentation. Depending on the level of requirements of the applications (e.qg. I¢
constraints in terms of time and speed), the operator can adopt the same SLA management architecture with technokxica
differentfrom 6TiSCH (e.g. LoRa).
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(54) Title of he invention : SYSTEM AND METHOD TO UNLOAD A LOADING MATERIAL FROM OPEN BOX RAILWAY
WAGONS

:B61D000732000(|(71)Name of Applicant :
F04B0041020000( 1)KUNAPARAJU RAMBABU
(51) International classification B60P0001040000 Address of Applicant :Villa# 71, Indu Fortune Fields, 13th
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KUNAPARAJU RAMBABU
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Appliation Number ‘NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards system and method to unload loading material doot
train wagons. The system comprising: a frame structure comprising a pair of paraflallyg channels placed above open box
railway wagon containing the unloading material, the pair of parallelly running channels are placed above the groundhease
height of the open box railway wagon, and the pair of parallelly running chann@aewith a pair of concrete/steel columns
emerging from a ground surface; and a detachable plate or a detachable mesh or a detachable bucket or a detachabféatedr
to a piston of a hydraulic / pneumatic jack powered by hydraulic power padioped and screwed at a bottom, the hydraulic ja
fitted to a base plate and the base plate is operably coupled to a trolley that moves frontwards and backwards by sogéaeed
to the trolley and a piston of a hydraulic jack is moved updmveh by virtue of hydraulic/pneumatic pressure produced by the
hydraulic/pneumatic jack. FIG. 1
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(43) Publication Date : 02/07/2021

(54) Title of the invention : A PROCESS FOR PREPARING NANOFIBERS FACE MASK

:A41D001311000(|(71)Name of Applicant :
D01D000500000C| 1)Dr. Thomas Varghese
(51) International classification A62B0017000000 Address of Applicant :Aiswarya, T{C3/2195(11), Near
B01D003916000C|Mulavana Jn., Prabha Lane 19, Vanchiyur PO,
A62B0023020000| Thiruvananthapurar95035 Kerala India
(31) Priority Document No ‘NA 2)Dr. T H Sukirtha
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr. Thomas Varghese
(86) International Application No ‘NA 2)Dr. T H Sukirtha
Filing Date ‘NA 3)Mathew John
(87) International Publication No *NA A)Hitha H
(61) Patent of Addition to Application . 5)Dr. Priyanka KP
:NA i
Number ‘NA 6)Anjaly Jose
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention generally relates to a procegaéparing nanofibers face mask. In the present invention, uniform sized
nanotitania and nanofibers coated thisger face masks are fabricated using electrospinning method. The meltblown fabric ¢
with TiO2 nanoparticles and Nylon 6 blended nanaBhe used as the filter layer of the face mask, which prevents particles ot
pathogens from penetrating in either direction. It also provides additional protective functions in UV protection angl chpg|ziry
diffusion of airborne microorganisms andntaminants, and degrades them.
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(54) Title of the invention : SMART CHAIR

:G06Q001010000 |(71)Name of Applicant :
A61B0005110000| 1)Gayana KN
(51) International classification A47C0007020000 Address of Applicant :School of CSE, REVA University
A47C0031120000|Karnataka India
A61F0005020000| 2)Goutami G Manvi
(31) Priority Document No ‘NA 3)Mr. Ravishankar H
(32) Priority Date ‘NA 4)K Divyanjali
(33) Name of priority country ‘NA 5)G Ramya sree
(86) Intenational Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Mr. Ravishankar H
(87) International Publication No *NA 2)Goutami G Manvi
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Filing Date ‘ 5)G Ramya sree
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Smart chair to encourage healthy habits in an office job. One of the major issues faced by office workers is back phainlaags
periods of sitting time coupled with poor posture. Ehert chair gathers and interprets data on the user's sitting posture. The
chair would monitor the sitting time on the chair and reminds us to take a break at a regular interval. The device woahit@isc
the user's posture and provide feedbddle smart chair would pair with an application on the user's phone to provide feedbac
reminders. The feedback will come from research related to common spine issues and simple techniques to provide relief.
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(54) Title of the invention : DEVELOPMENT OF END TO END SUPPORTED REINFORCED EARTH ENIBMENT
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E02D002905000(| Sahakaranangara. Bangalore Karnataka India 560092 Karne
G01B002132000(| India
(31) Priority Document No ‘NA (72)Name of Inventor :
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(57) Abstract :

Present Reinforced EarBmbankment construction are becoming very popular. But the load transfer to the end panels by fri
mobilization between soil fill and reinforcement. But if soil with less friction, then the design become uneconomicaénh pre

research work reinforeceents are provided from End to End (Panel to Panel). By conducting experiments in laboratory with :
height wall on Regular Reinforced Earth wall and #mdEnd Reinforced Earth wall. From the Figure 1 and 2 reveals that theok
End Reinforced Earth wigberformed well in both reduction in deformation during loading and load carrying capacity for givel
deformation. It was observed after unloading EmEnd Reinforced Earth wall regained its panel shape compared to Regular
Reinforced Earth wall.
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(54) Title of the invention : ZHAPED GATE HORIZON' AL POCKET DIELECTRIC MODULATED TUNNEL FET (ZHFDM-
TFET) BASED BIOSENSOR
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Mr.Nelaturi Na gendra Reddy
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(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
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(57) Abstract :

ABSTRACT OF THE INVENTION In this work, a Zhaped Gate dielectric modulated (DM) tunnel fieftect transistor (TFET)
based biosensor with extended horizontal n+ pocket in the source regiopased, and performances metrics of the proposed
biosensor are investigated. The unique gate structure design, i.estiaped Gate, provides an apparent way to include both
Effective structural modification effect and the filed induced quantum conénenfFIQC) effects to enhance the device's
performances in terms of On current(fon) and threshold voltage. The horizontal pocket beneath the source region-gfithe Zt
TFET biosensor enables vertical tunneling besides the lateral tunneling. The imjprovelthg rate enhances the device
performance in term of short channel effects, low off the current and higlu@ent(lon). A comparative study is also carried wit
existing biosensors, and it is observed that the-EIWNRTFET biosensor shows superioriyer the other biosensors due to its un
arrangement of the gate and the horizontal n+ pocket provides an additional tunneling path to increase the rate oTtenelin
device's sensitivity analysis further investigated by varying the dielectritacdg the biomolecules inside the Nagavity for the
value from K=l to K=10. The ZHPM-TFET biosensor shows a significant improvement in threshold voltage sensitivity 20%
35%(K=4) than an SBM-HTFET, and a 102 improvement in lon/loft ratio. Tilpact of the thickness of the n+ pocket (Pocke
over the biosensor's sensitivity is also investigated.
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(54) Title of the invention : ENHANCED SHAPE MATRIX GENERATION METHOD
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(57) Abstract :

ABSTRACT OF THE INVENTION In general, Object Detection (detecting the presence of an object in an image) and Clas
(finding the class of objects to which the identified object belongs to) are two common tasks in Digital Image Processing. C
may be of our interest like flowers, fruits, shoes, animals, or military targets. To perform classification, objectageanuisbe
represented in a way that a computer is able to understand that and uses that representation to distinguish two ofgrcithidc
representation should be scale, rotation and translation invariant. We call this representation as invariauhtiopresleape
matrices are one of the invariant shape representation methods. However, there are some limitations in the existingiShape
representation methods proposed by Goshtasby et al [1] and Vatsavayi et al. [2] such as the quantizatiotedfionaraand oute
shape details, and distractions in shape representations originated from the improper selectiaf-téfargnce.
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(54) Title of the invention : DOC: A TELE- HEALTH KIOSK
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(57) Abstract :

ABSTRACT OF THE INVENTION: Telehealth can carry lodistance health care, patient and professional healtted guidance
public health and health management using digital information and communication technologies. In this report, a highly eff
system is presented as a convenient,-freamdly, economial solution that can lessen the communication gap between medica
professionals and patients residing in rural areas. This medical kiosk helps patients measure, record and send the metical
professionals. Doctors can use the Portal (websitggto case data and send out prescriptions. Sensors interfaced with onboz
computing systems can measure different health parameters of the patient. The proposed system employs the latest hard\
software embedded technologies to seamlessly tradsiait Specifically designed to suit the Indian Rural environment, the sy
offers 24 on the gdive language translation voice and tdetsed Ul and also it features equipment usage graphical instruction
to help users to handle the sensory equigniris system is equipped with the best-beifdware diagnostic service, which requi
no human intervention to manage the sensory tools and system software, everything is connected to the cloud and systen
intelligent enough to realibrate them othe go.
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(57) Abstract :

ABSTRACT OF THE INVENTION In the existing backdrop of Water allocation and decentralization mechanisms employec
different nations are entirely dependent on the predetermined static databases. This traditional appinankdéitg the necessa
water consumption demand which is dynamic in nature. The coexisting challenges like improper water utilization, incevater
dispensing time and user demand based metering are to be seriously looked into for mitigatienwéstage. In addition to the
challenges mentioned there is also a necessity for creating a dynamic computation mechanism which produces accunageof
consumer water usage. The proposed Water Prognosis And Decentralization System (WAPARSickfedolves the retime
water distribution challenges and also gives a versatile solution from metering to prognosis of consumer water utility.
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ABSTRACT OF THE INVENTION TARS is an allerrain quadruped specifically designed for Agricudtdireld and crop health
monitoring. The main aim of the project is to leverage this technology in botanical gardens to monitor plant healthr The oth
application of it being monitoring the condition of the crop. T.A.R.S uses unique creep GAIT. ltidlgmeogrammed to mimic
human and spider movement simultaneously. The program being quite small is written to have tars move over 500 steps &
command. DHT11 records hyperlocal weather data and calculates the health of the plant. This allowgéaderes/s to know th
amount of pesticides to be sprayed/used. Further TARS can detect temperature at any highalyjpea particular point where t
TARS is) and detects the humidity (water percentage) and heat index present in the atmosglnebe. dontrolled through interne
or it can be accessible via Bluetooth. The skeleton is made up of PVA material (Poly Vinyl Alcohol) tHbygm8ng.
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(57) Abstract :

ABSTRACT OF THE INVENTION Node Failure Detection in the cluster emvinent is a challenging task in order to provide
continuous services. Nodes fail to work more often and loss communication with the cluster can result in software faitudeye
network disconnection and state transfer failure. Heartbeat moniterantraditional node failure detection approach which can
detect the status of nodes and cannot decide whether a cluster node itself has failed due to failure in a hardwareot@mpone
communication path failure between the nodes. The other chmies might not notice the cause of the node failure and presu
failed node is still functioning. To overcome the above stated problems in the traditional approach, a Node Monitorir{ty E1Byi
is used to determine what cluster node exactly failetiwhen it has failed. The device will monitor the state change informatic
each configured node and notify the node failures.
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(57) Abstract :

Everyday many individuals will have hard deadéiremd they can be accomplished based on the proper planning. This plannir
involves activities specific to an individual and the common across all the users is setting the alarm. In many cdses|amse t
rings in its preset time, the users will hawetendency to switch it off and go back to bed and this is more common with kids. 1
can happen either because of not having sufficient sleep as per the target person (or) user can even switch off zévesseltk
proposed system distinguishesvaeen both the factors by quantifying the sleep and based on this, the alarm time is updated
accordingly. The tracker collects the thermal imagery data for motion detection which is aggregated and given as opatsffth

the quantification of QoS.
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(57) Abstract :

ABSTRACT OF THE INVENTION In modern days, the need to harvest energy has become important issue to reduce dep
nonrenewable fuel. Researcher have converted renewable energy (i.e., solar, wind, thermal, vibratsomgebavesting technigt
into electrical energy so that the human beings can suitably use it. In the present patent idea appidtkébea Ainning on
petrol/diesel fuel. The heat energy generated by the engine present around the exhaust pigeneartéeinto the electrical ener
through the transducer and the intermediate electronic circuitry. With the increasing demand of electrical energy filgeptiozuey
headlights, sensors etc., by the user riding a motorcycle. The present idefpdamfeet the need without too much load on the
alternator therefore can help to save the fuel consumption.
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(57) Abstract :

ABSTRACT IMAGE PROCESSING FRAMEWORK FOR DETECTION IN GLAUCOMA ANALYSIS This invention emphas
detection of Glaucoma based on Cup tedRatio and ISNT rule. The proposed project involvesppoeessing, optic cup
segmentation, optic disc segmentation and evaluation of CDR and ISNT. The OD is segmented from the fundus images wi
RIM-ONE database using segmentation techniquels asl mean, global and Otsu thresholding. The OC is segmented using C
thresholding and Kneans clustering. The results of segmentation are compared with ground truth using Jaccard similarity r
and the best segmentated result is obtained. TheesggthOD and OC are analyzed for CDR and ISNT rule. Based on the res
the CDR and ISNT rule evaluation the retinal images are classified as normal or abnormal and the stages of severityaofrge
identified.
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(61) Patent of Addition to Application .
Number :NA 2)SUMAIYA TABASSUM
Filing Date :NA 3)SAMPATH CHINNAM
(62) Divisional to Application Number ‘NA 4)KAVITA KHATANA
Filing Date ‘NA 5)ISHWARYA LAKSHMI KONATHALA
' 6)HARITHA ARNIPALLI
(57) Abstract :

COVID-19 pandemic has significantly increased high deaths, infectivity and hospitalizations. Severe acute respiratory sync
coronavirus 2 (SARE0V-2) is a foremost problem in the wdnpresently. Currently, all research institutions and pharmaceutic
industries are keen in developing new vaccines and more effective drugs that could inhibit th€SARSirus and help in the
treatment of patients. This provoked us to design medigiaéective drug candiadates which can prevent the SERE-2 virus of
the infected patients. The present invention offers most promisingieaitdrugs docked against a1@OVID-19 protein targets:
SARSCoV-2 main protease, efficacy, drligeness, macular docking, BOILEEEGG model, physicochemical and
pharmacokinetic studies of novel synthesized polysubstitutedidydro-1H-pyrazolo[3,4b]pyridin-6-amine analogues. All the
novel synthesized analogues including commercially availableC®MID-19 drugs, Hydroxychloroquine and Umifenovir dockec
with ant-rCOVID-19 protein targets, i.e., PDB: 6LU7 and 6Y2E. This current invention further provides a rapid access to no
dihydro-1H-pyrazolo[3,4b]pyridin-6-amines and few advantages are milder reaatonditions, short reaction times, easy wopk
excellent yields, effective SARSoV-2 main protease inhibitors and use of ultrasonic radiation via green synthesis.
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(54) Title of the invention : ATITHIHAPPINESS SYSTEM HOTEL MANAGEMENT

:G06Q003002000 [ (71)Name of Applicant :
G06Q005012000C| 1)Dr. T.MILTON
(51) International classification G06Q001006000(¢ Address of Applicant :Designatieean, Tourism and
G06Q003000000(| Hospitality Management Department: Tourism and Hospitalit
G06Q005014000(| Management Institution: Bharath Institute of Higher Educatio
(31) Priority Document No ‘NA Research, 173, Agaram Road, Selaiyur, Chennai 600073. P!
(32) Priority Date ‘NA 9884143887,8072406672 Mail-ithmilton1971@gmail.com Yea
(33) Name of priority country ‘NA of experience29 Qualification- BA, DHMCT & AN,MTM,
(86) International Application No ‘NA MHRM,M.Phil, MBA, NET, Ph.D Area of interesfourism and
Filing Date ‘NA Hospitality Management Tamil Nadu India
(87) International Publication No *NA 2)Dr. R.KANNAN
(61) Patent of Addition to Application ‘NA 3)P. MANIKANDAN
Number :NA (72)Name of Inventor :
Filing Date ’ 1).
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

TITLE OF INVENTION: AtithiHappiness $stem Hotel Management Field of Invention Tourism and Hotel Management
ABSTRACT AtithiHappiness System provides a custogmrtric approach that creates a meaningful and memorable experier
hotel visitors. It helps the management to provide customith a satisfactory experience, promoting their return rate. The Inve
focuses on actionable insights and leads to increased productivity due to the quick identification of faulty departsi@ats. Thi
refined the service standards of hotels for tebbe€ustomer experience. The Invention Measures customers satisfaction, Imprc
Hot el Es Products & Services, | mprove the Hotel Es Staff
Referrals and Build Reputation, Shows You Value the€use r Es Opi ni o n s -M&ivelRetigionsMEhé Irveniosn -
identifies unsatisfied customers and alerts the staff for better services in the areas of improvement based on cusicesiZzEdec|
Invention uses Artificial Intelligence and Decision Tsetructure for quick action to be taken depending on the critical situatiol
Invention ensures the happiness of the customer and ensures Continuous Improvements in Quality delivery.
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(54) Title of the invention : IOE BASED INTELLIGENT ELECTRONIC DISPLAY SYSTEM

:G06Q001010000((71)Name of Applicant :
H04H002014000C| 1)Dr. S. KANNAN
(51) International classifation G09F0027000000 Address of Applicant :Assistd Professor, Department of
F16M001142000C|Electronics and Communication Systems, Nehru Arts and Sc
G09F0023000000| College (Autonomous), Coimbatore 641105 Tamilnadu. Ph:
(31) Priority Document No ‘NA 9443116765 BMail: drsk21pl@gmail.com Tamil Nadu India
(32) Priority Date ‘NA 2)Dr. A. BALAMURUGAN
(33) Name of priority country ‘NA 3)D. ANTONY PRADEESH
(86) International Application No ‘NA 4)Dr. M. SATHISHKUMAR
Filing Date :NA 5)S. ANANDASARAVANAN
(87) Interrational Publication No i NA (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)Dr. S. KANNAN
Number :NA 2)Dr. A. BALAMURUGAN
Filing Date ' 3)D. ANTONY PRADEESH
(62) Divisional to Application Number ‘NA 4)Dr. M. SATHISHKUMAR
Filing Date :NA 5)S. ANANDASARAVANAN
(57) Abstract :

ABSTRACT OF THE INVENTION In prior to the existing gilay systems, it was the conventional notice boards made used f
conveying information with people in a defined space, say it as organizations and institutions. Later, the technologgeadsan:
had evolved the usage of display system that are in use dlag's. Despite, the motto of the display system remains the same,
design of each and every system varies depending upon the requirements of customer, environment and manufacturers. i
propounded invention, display system comprises of a singledlmmputer Orange Pi which is used to handle the data that are
processed and further controlled. The Board used consists of advanced features which is used to interface the videolidispi¢
video port, camera interface, Wi port and HDMI.Using these features, the advanced functionalities has been added with th
existing ones, to make it more informative and likable for the targets. Such as, the display devices are used to dispédy the

information, speaker to play the audio fileyser to detect the person to make display on availability and face recognition sy
interface the attendance monitoring system. All information is made available on the cloud by saving the data of ligtory for
orientations. Also, the most vitldatures enabled in this system is it works over Internet of Everything, which assured that all
devices connected to the host and vice versa. Therefore, to provide a secure, instant informations to the targetsothid inoen
based intelligent EEctronic display system will be helpful to enhance the quality and functionalities of the existing electronic
system on board.
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(22) Date of filing of Application :16/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : SENSOR BASED INTELLIGENT ROBOTIC ARM TO VACCINATE PEOPLE AGAINST COM®

(71)Name of Applicant :
1)Mustafa Musa Jaber
Address of Applicant :Dijlah University Collegblassafi st.
Doura, Baghdad, 10021, Iraq Iraq
2)Prof. (Dr.) Sudhir Kumar Sharma
3)Dr. Raja Sarath Kumar Boddu
:A61K003900000(| 4)Dr Balbir Singh
A61B000500000C0| 5)Dr. M Jagadish Kumar
(51) International classification G16H005030000C| 6)Naveen Hemrajani
B25J0019020000.| 7)Dr.K.Dhayalini
G16H002000000C| 8)Dr. Anirban Das

(31) Priority Document No ‘NA 9)Sura Khalil Abd
(32) Priority Date ‘NA 10)Dr. Pavithra G
(33) Name of priority country ‘NA 11)Dr. Ravi Kumar
(86) International Application No ‘NA 12)Dr.S.Balamurugan
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)Mustafa Musa Jaber
(61) Patent of Addition to Application NA 2)Prof. (Dr.) Sudhir Kumar Sharma
Number :NA 3)Dr. Raja Sarath Kumar Boddu
Filing Date ’ 4)Dr Balbir Singh
(62) Divisional to Application Number ‘NA 5)Dr. M Jagadish Kumar
Filing Date ‘NA 6)Naveen Hemrajani

7)Dr.K.Dhayalini
8)Dr. Anirban Das
9)Sura Khalil Abd
10)Dr. Pavithra G
11)Dr. Ravi Kumar
12)Dr.S.Balamurugan

(57) Abstract :

The Sensor Based Intelligent Robotic Arm to Vaccinate People against CIBIRA) helps the government/hospital to make
of the SIRA to vaccinate the patient in a contactless manner by automatically checking the health conditions of th&rpatient
temperature, humidity, and face recognition sensors. The CQ9Nzaccine syringe helps to inject the vaccine to the miatiga
robot. The robot arm handles the syringe in a contactless manner to avoid the spread of the viruses to the doctors/nurses.
revolvable arm helps to move/fold the robot arm in all the angles. The calibration unit measures the various valoegeyidrebel
is assisting the robot by rolling out the syringe continuously one by one. The battery supports the continuous furetiobadf th
every time. The temperature, humidity, and face recognition sensors are measuring the patient healtt \ddoeeavhether the
patient is fit to take the vaccine or not. If the patient is fit then the robot vaccinates the patient else recommémdsdatefs. The
SIRA control unit helps to monitoring and managing the successful functioning of the wRélesgitem. By using this SIRA, the
government/hospitals to make use of the SIRA to vaccinate the patient in a contactless manner by automatically cheekihg
conditions of the patient using temperature, humidity, and face recognition sensors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/06/2021

(21) Application N0.202141026907 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : METHOD OF FABRICANG A FUNCTIONAL ELECTRODE

:B82Y003000000(|(71)Name of Applicant :
B33Y0080000000| 1)CHAITANYA LEKSHMI INDIRA
(51) International classification H01M000492000( Address of Applicant :HEAD COES: MATERIALS
HO1M000490000(| SCIENCE/ SENSORS & NANOELECTRONICS,
B01J0023745000 | DEPARTMENT OF CHEMISTRY, CMR INSTITUTE OF
(31) Priority Document No ‘NA TECHNOLOGY, 132 AECS LAYOUT, IT PARK ROAD,
(32) Priority Date ‘NA KUNDALAHALLI P.O., BENGALURU, 560037,
(33) Name of priority country ‘NA KARNATAKA, INDIA Karnataka India
(86) Internatbnal Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)CHAITANYA LEKSHMI INDIRA
(87) International Publication No *NA 2)RAHUL PILLAI
(61) Patent of Addition to Application ‘NA 3)PREETHA S.
Number :NA 4)B. NARASIMHAMURTHY
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method of fabricating a functional electrode is disclosed. The method includes synthesizing tingufpporework of a predefine
shape using an additive manufacturing technique. The supporting framework is composed of first predefined material.dl'he
also includes coating or attaching the supporting framework with a conducting layer composedisedefined material for
obtaining an electrode template. Further, the method also includes depositing a predefined amount of a catalytic camposit:
predefined form onto a surface or inside of the electrode template for obtaining the functicinadleld he catalytic composite
includes a hanocomposite of one or more nanostructured particles including at least one of one or more transition seftti o>
doping or without doping, one or more perovskites, carbon nanotubes, one or more biosicdeclte or more polymers.
Moreover, the method is cesffective and easier to implement in case of bulk production of such functional electrodes. FIG.
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(22) Date of filing of Application :16/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : SYSTEM FOR HYBRID SWITCH ASSEMBLY AND ROTARY SWITCH ASSEMBLY FOR
CONTROLLING APPLIANCES

:HO1H000954000!(|(71)Name of Applicant :
HO1H001911000C| 1)NIKHIL KACHATTIYAWAR
(51) Internatioal classification HO01H002504000C Address ofApplicant :S/O VIJAYKUMAR, #13 HEBBALLI
HO1H001906000C| LAYOUT, KUMARVYAS NAGAR, HUBLI, 580031,
HO1H003600000C{ KARNATAKA, INDIA Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)NIKHIL KACHATTIYAWAR
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system (10) for hybrid switch assembly and rotary switch assembépfarolling appliances is disclosed. The system (10)
includes an electronic control unit (20) to interface input signals supplied to switch assembly (30) and a rotary smlibh(@€3e
The switch assembly includes switching arm mechanically couplad ¢ébectrical switch knob (60) to perform a switching opera
of an appliance and the rotary switch assembly includes an actuating arm (90) to rotate a rotary switch knob (110vumpn re
input signals from the electronic control unit. The rotargawassembly includes a potentiometer (120) to estimate relative po
of the rotary switch knob. The system (10) includes a processing unit (141) to send a switching command and a rotary con
received through a user interface (142) to a switchnalslyeand a rotary switch assembly respectively to the electronic control |
for controlling the appliances connected to switch assembly and rotary switch assembly. FIG. 1

No. of Pages : 4No. of Claims : 1.

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29494



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141026921 A
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(22) Date of filing of Application :16/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : AN ARTIFICIALLY INTELLIGENT SYSTEM FOR REATIME MONITORING OF GLUCOSE
AND OTHER INTRAVENOUS(I.V) INFUSIONS

(71)Name of Applicant :
1)Dr. D VINOD KUMAR
. Address of Applicant :S/0. K DHAKSHNAMURTHY,
&611%%%%51%;%%%( PROFESSOR & HEAD, DEPARTMENT OF BIOMEDICAL
. T '|ENGINEERING, VINAYAKA MISSION'S KIRUPANADA
(51) International classification ﬁgig%%‘ig%%%%%% VARIYAR ENGINEERING COLLEGE, VINAYAKA
AG1B0005145500 MISSION'S RESEARCH FOUNDATION (DEEMED TO BE
(31) Priority Document No ‘NA UNIVERSITY), SALEM - 636308, TAMIL NADU, INDIA
(32) Priority Date ‘NA TazgnlgergdéJ Algc}lIZR
(33) Name of priority country :NA 3)Dr. B ARUL
(86) International Applicdon No ‘NA 4)Dr. R KOTHAI
Filing Date NA 5)Dr. A SAM THAMBURAJ
(87) International Publication No :NA 6)Dr. 3 JEBA EMILYN
(61) Patent of Addition to Application . ' f .
Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr. D VINOD KUMAR
(62) Divisional to Application Number ‘NA ggg: [B)iéﬁ:fAR
Filing Date ‘NA 4)Dr. R KOTHAI
5)Dr. A SAM THAMBURAJ
6)Dr. J JEBA EMILYN
(57) Abstract :

In recent days, patients are increased due to various reasons, so in most hospitals, the doctors/nurses are struggieddo giv
more no. patients. Unfortunately, for some individuals, doc@nsat monitor the patients due to more number of patients, so,
of the time one person needs to monitor the glucose dripping inpatient side and he wants to inform the doctor to eutbéraye
another bottle. So, the inventor decides to develmeehanism for digitally control, monitoring and information to the doctor/nt
In an embodiment, the invention has one glucose intravenous (1V) infusion monitoring system,; this apparatus monitarysehe
flow amount in the tube for calculating thenmaining glucose level in the bottle; wherein another apparatus controls and cutof
glucose. This system helps to properly care for the patients without fail and also eliminates the requirement of anatfar per:
watching glucose level near the ipat.
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(22) Date of filing of Application :16/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : DEEPEARNING BASED SYSTEM AND METHOD FOR DETECTION OF FACEMASK

(71)Name of Applicant :
1)Y JUSTIN DHAS
Address of Applicant :S/o. S YESU DHASAN,
DEPARTMENT OF COMPUTER SCIENCE AND
ENGINEERING, EASWARI ENGINEERING COLLEGE,
BHARATHI SALAI, RAMAPURAM, CHENNAI 600089,
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(51) International classification G06N000308000¢| 2)A SONYA
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Number ‘NA 1)Y JUSTIN DHAS
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(62) IE:)iII\i/rlf(’]IcI):;]:tleto Application Number mﬁ 4)Dr. P SANTHOSH KUMAR
’ 5)M ADITHI MOOKAMBAL
6)Dr. C SUNITHA RAM
7)S GOKULAKRISHNAN
8)R PREMA
9)M GAYATHRI
10)D ANANDAN
(57) Abstract :

The COVID19 pandemic forced governments across the world to impose lockdowns to prevemamsogssions. Reports indice
that wearing face masks while at work clearly reduces the risk of transmission. An efficient and economic approachlabusin
create a safe environment in a manufacturing setup. A hybrid model using deep and classice l@arning for face mask
detection is disclosed in the present invention. A face mask detection dataset consists of with mask and without magkeimay
invention is to identify whether the person on image/video stream is wearing a face maskitr tha help of computer vision an
deep learning.
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(54) Title of the invention : AUTOMATIC BLOOD GROUP IDENTIFICATION DEVICE

:GO1NO003380000 |(71)Name of Applicant :
G06K000900000C| 1)Ajit Danti (Professor)
(51) International classification H04N001917700C Address of Applicant :A807, Gopalan Olympia, Kumbalgc
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G16H001065000(|Science & Engg, School of Engineering & Techmyl&hrist
(31) Priority Document No ‘NA University, Kengeri Campus, Bangalerd Email :
(32) Priority Date ‘NA ajitdanti@yahoo.com Mobile: 7899198151 Karnataka India
(33) Name of priority country ‘NA 2)Kumari K
(86) International Application No ‘NA 3)Rakshith Danti
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Ajit Danti (Professor)
(61) Patent of Addition to Application ‘NA 2)Kumari K
Number :NA 3)Rakshith Danti
Filing Date ’
(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Our invention Automatic Blood Group Identification Device is an event of a coffee price image process systen
enables the determination of human blood sorts. to see the blood sorts, it had been used the plate check that accammoda
mixture antigens specifics of blood sorts determination and also the sample blood of the donor. The mixtures blood/antiger
captured through a Pl camera and analyze the victimization of the package from computer vision and machine learning tec
The bestowed approach permits up the general public health potency as there's not however offered affordable industrial
instrumentality to see blood sorts in an emergency scenario. The image process techniques like thresholding and morphol
operationsarea unit used. The pictures of the slide check area unit obtained from the blood sample area unit processed ani
incidence of agglutination area unit evaluated. So, the developed mdciviee technique determines the blood sort using imag
process tehniques. The developed technique is helpful in emergency scenario to verify the blood cluster while not human e
Determining people in an emergency scenario is extremely vital. The method of sleuthing specific people of human is thou
diagnosisEvery one ought to apprehend their people and it's necessary. Throughout transfusion of blood, donating blood,
disaster and different imperative things inquiring regarding the precise people in brief time span is extremely vital.
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(54) Title of the invention : ISSEBUILDING MANAGEMENT: INTELLIGENT BUILDING MANAGEMENT SYSTEM FOR
SMART ENERGY GRID.

(71)Name of Applicant :
1)Dr. D. Pavan Kumar (Assistant Professor (Aehoc))
Address of Applicant :Civil Engineering Department,
JNTUACEA, Anantapur, India. #nail :

:G05B001502000
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(51) International classification Eggjggé?gggggg pavan.devaraj@gmail.com Andhra Pradesh India
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(31) Priority Document No ‘NA 3)Dr. KVGD Balaji (Dlstlngwshed Professor)

(32) Priority Date :N A 4)Dr. K. Snmvasgn (Assomate' Professor)

(33) Name of priorig country :NA 5)Dr. M. C. quhlkkumar (Assistant Profes:sor and Head)

(86) International Application No ;NA 6)Prof. (Dr.) Biplab Kumar Sarkar (International Patent

Motivational Speaker)

Filing Date NA (72)Name ofInventor :
(87) International Publication No *NA : .
(61) Patent of Addition to Application 1)Dr. D. Pavan Kumar (Assistant Professor (Aehoc))
Number ‘NA 2)Mr. Yogesh Deepak Nagvekar

Filing Date ‘NA 3)Dr. K.V.G.D. Balaji (Distinguished Professor)

L2 L . 4)Dr. K. Srinivasan (Associate Professor)
(62) IEZ)iII\i/ASICIJIS]:tletO Application Number mﬁ 5)Dr. M. C. Sashikkumar (Assistant Professor and Head)
9 ’ 6)Prof. (Dr.) Biplab Kumar Sarkar (International Patent
Motivational Speaker)

(57) Abstract :

ABSTRACT Our invention is to a ISSBuilding management: intelligent building management system for smart energy grid
building management system for asremore buildings, having a processor and a display for showing a model of a building be
managed. The invented model may be shown aB aliBnensional depiction or rendition, or a virtual building and also a databe
may provide information regardingrssors, actuators and other items which may be viewed in conjunction with the displayed
The of power generation units may include a solar power generation unit, a wind power generation unit, a hydro powan ger
unit, and a fuebased power genation unit and the main controller is electrically coupled to the plurality of power generation
the inverter controller, and the power storage device. The monitors DC electrical power generation by the plurality of powe
generation units, monitorsM@electrical power received by the inverter, measures charge of the power storage device, and d
electrical power from the power storage device to the inverter. The invention is a nature of the system and its apithvedidtimes
effective use bwireless communications systems and the like where they would otherwise not be possible. The invented te
is also a information regarding the location and status of the sensors, control devices, and the like, which may bieteogss of
may ke mapped on the virtual depiction or model of the building.
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(54) Title of the invention : DRONE SURVILLENCE SYSTEM DRONE GUARDS

(71)Name of Applicant :
1)DR. SUBBURAJ S. V
Address of Applicant :50F, Krishna Street, SRV Nagar,
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(61) Patent of Addition to Application Numt:NA 2)DR. MAHIZHARUVI P
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10)NAZEER SHAIK

(57) Abstract :

Country like india where surveillance plays a major role and its atmost importamty Bf surveillance devices are available and
people tend to used it based on their requirements. Every surveillance devices has its own merits and demerits. Tlezvatgm
found with the existing surveillance device are the data store and tiereftaktracking information. In this invention, drone guar
introduced that has two sensors for movement tracking and identifying object tracking in a specific location. Such pesan h
retrieve information within stipulated timing and the onlcked informatioks are stored in the da
is implemented for tracking movement and infrared thermopile sensor is used to track object. Hence the invention debleses
drone guards acts as a secure agent for tracking and storinglthaitkenation based on object movement and thus reduces me
data store.
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(33) Name of priority country ‘NA 2)TATA Jagannadha Swamy
(86) International Application No ‘NA 3)KOLANTI Vijay Kumar
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An all-terrain vehicle (10) includes each of the seérailing arms (14, 16, 18, 20) having a first end (17, ¥9,2B) pivotably couple
to corresponding sides of the chassis (12). Each of the shock absorbing members (30, 32, 34, 36) includes a first, &2q 43),
pivotably coupled to the corresponding first side (22) and second side (28) of the chasEadl ®f.the shock absorbing membe
(30, 32, 34, 36) includes a second end (42, 44, 50, 52) pivotably coupled to a corresponding second end (46, 48,deh &6iha
semtitrailing arms (14, 16, 18, 20) respectively. Thetailain vehicle (10) incides inverted arms (58, 60, 62, 64) pivotably couf
respectively to the second end (46, 48, 54, 56) of each of therséing arms (14, 16, 18, 20) respectively and provided with

corresponding pairs of rotatable wheels (74, 76, 78, 80). To be itesstnath FIG. 1.
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(19) INDIA
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(54) Title of the invetion : SMART PENBASED IOT NETWORK TO SECURE ONLINE EXAMINATION

:H04L002906000(|(71)Name of Applicant :
H04L0029080000| 1)Kavitha S Patil
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(86) International Application No ‘NA 2)Binu Dennis
Filing Date ‘NA 3)Rajakumar B. R.
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The main objective of the present invention is to provide a smart pen for securing online examinations, and detectirbjetns
is a genuine writer or not. The main desigmof invention discloses the smart gased 10T network to secure online examinati
Initially, when the user starts the exam, the camera also starts automatically to record the video of the user andysareauddie
that, the genuine detector idiéies whether the user is an authorized user or not. Also, detects the electronic devices or stud
materials around the user. Subsequently, the opti c aontents.
Then, the plagiarismedt ect or det ects whether the written contents
by others, then the hacker detector detects it and passes the information to the server. Thus, the smart pen ideatifies udeat
is a gemine writer or not. [To be published with Figure.1]

No. of Pages : 1No. of Claims : !

The Patent Officeaurnal No. 27/2021 Dated 02/2021 29501
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(19) INDIA
(22) Date of filing of Application :17/06/2021 (43) Publication Date : 0Q7/2021

(54) Title of the invention : SMART PHARMA DRUG LOCATOR

(71)Name of Applicant :
1)Mr.P.Kathirvel
Address of Applicant :Dept. of Electronics and

Instrumentation Engineering, Dr. Mahalingam College of
:G06Q003004000 |Engineering and Technology, Pollachi, Coimbatore, TamilNa
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(62) Divisional to Application Number ‘NA 4)P.Kathirvel
Filing Date ‘NA 5)Dr.K.Vijayakumar

6)L.Jayaraman

7)M.Ganeshan
8)Dr.K.Rameshkumar
9)Mr.A.Maideen Abdhulkader Jeylani

(57) Abstract :

In this work an automated medical tray locator along with a stock detection system which is connected to the database in t
welbserver is implemented in the pharmacy. When the bill is entered in the billing software accordingly to the prescription, k
selecting the search option available in the billing software it will indicate the corresponding medicine trays with adi¢atbni.
This will reduce the effort of searching. ¥adlour LED is used for simultaneous selection of same medicine in different syster
addition, pharmacist can access the trays from anywhere by the webapp which will also show the stock availadailicynef m
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(54) Title of the invention : STDY OF THE BEHAVIOUR AND PERFORMANCE OF A SOLAR STEAM TURBINE BY
CALCULATING THREE VARIANTS BASED ON THE AVAILABLE TECHNOLOGIES

(71)Name of Applicant :
1)Dr. M.RAMARAO
Address of Applicant :ASSOCIATE PROFESSOR,
DEPARTMENT OF MECHANICAL ENGINEERING,
BHARATH INSTITUTE OF HIGHER EDUCATION AND
RESEARCH, 173, AGHARAM ROAD, SELAIYUR, CHENNA
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2)Dr. S. SENTHIL KUMAR
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(31) Prority Document No ‘NA 8)Mr. KANULLA KARTHI K
(32) Priority Date ‘NA 9)Dr. MOTI LAL RINAWA
(33) Name of priority country ‘NA 10)Dr. SANJAY KUMAR. S. M
(86) International Application No ‘NA 11)Mr. CHANNABASAV
Filing Date ‘NA 12)Mr. PARTHASARATHY. K
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Numt:NA 1)Dr. M.RAMARAO
Filing Date ‘NA 2)Dr. S. SENTHIL KUMAR
(62) Divisional to Application Number ‘NA 3)Mr. T CH ANIL KUMAR
Filing Date ‘NA 4)Mr. N. LINGESHWARAN

5)Mr. NAGARAJA T. K

6)Mr. AMOL L. MANGRULKAR
7)Mr. R. SARWESWARAN
8)Mr. KANULLA KARTHIK
9)Dr. MOTI LAL RINAWA
10)Dr. SANJAY KUMAR. S. M
11)Mr. CHANNABASAYV

12)Mr. PARTHASARATHY. K

(57) Abstract :

STUDY OF THE BEHAVIOUR AND PERFORMANCE OF A SOLAR STEAM TURBINEYBCALCULATING THREE
VARIANTS BASED ON THE AVAILABLE TECHNOLOGIES This work examines solar thermal turbine cycle and combine
cycle devices. It is required to compare the performance of solar steam turbine devices that use different steam generatior
technobgies as well as to study how to control them. It is necessary to investigate the effect of the two different hybridizatic
approaches on the operation of the combined cycle as well as to evaluate their performance. The analysis presentéeé conc
finding of the most appropriate way of controlling solar steam turbine devices and the comparison of the performance @&sh
with thermodynamic and economic terms. In addition, combined cycle hybrid devices are studied and compared wheressol
delivered to either the gas turbine cycle or the steam turbine cycle.
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(19) INDIA
(22) Date of filing of Application :17/06/2021 (43) Publcation Date : 02/07/2021

(54) Title of the invention : AN ARTIFICIAL INTELLIGENCE BASED RESCUE SYSTEM FOR THE SAFETY OF WOMEN

(71)Name of Applicant :
1)Dr. Rajasekar Rangasamy

j£‘6611§00000055000204000% Address of Applicant :Associate professor, Department o
(51) International classification H04W000490000! Computer Science and Engineerirg &ML, School of

Engineering, Malla Reddy University, Maisammaguda,
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(31) Riority Document No ‘NA Mail:rajasekaratr@gmail.com Telangana India
(32) Priority Date ‘NA 2)Dr. Thayyaba Khatoon Mohammed
(33) Name of priority country ‘NA jggr.l\/férl:iﬂv?;zagian
(86) International Application No ‘NA By 9
Filing Date ‘NA 5)K. Rajeshkumar
(87) International Publication No :NA (72))32;; zﬁgsz‘;’]‘[g;‘_
(61) Patent of Addition to Application . . '
Number ‘NA 1)Dr. Rajasekar Rangasamy
Filing Date ‘NA 2)Dr. Thayyaba Khatoon Mohammed
(62) Divisional to Application Number ‘NA 3)Dr. P. Manlkandan
Filing Date ‘NA AR. Ma_nlvasagan
5)K. Rajeshkumar
6)Dr. T. Prabakaran
(57) Abstract :

ABSTRACT OF THE INVENTION Today in the current global scenawomen are facing many problems like women harassr
This invention has a device which is the integration of multiple miniature of devices, hardware comprises of a wearahk tati
endlessly communicates with sensible phone that has accessrtetheti This tattoo comprises a GPS Sensor, GSM Module,

Raspberry Pi controller, Buzzer, Voice Sensor, Vibration Sensor and PPG sensor. Tattoo can automatically send a wamer
and alert message to relatives/Guardian when a Women wearing tates danger. GPS (Global Positioning System) sensor ¢
an emergency message to the registered mobile number of women relatives via GSM (Global System for Mobile Commun
The buzzer makes a loud noise in the setting. So that people in the atezawthe alarm and come to their aid. If the Tattoo is

destroyed by kidnappers or other unknown people, the vibration sensor will give the last spot. For heart rate contsehsoPR(
used. Based on their heart rates, an Atrtificial Intelligencerithgo analyses a PPG data of women every second and sends a v
message to relatives if their condition is irregular or for any security reasons.
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(19) INDIA
(22) Date of filing of Application :17/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : STRUCTURE FOR A TOOTHBRUSH

:B65D004302000(| (71)Name of Applicant :
F02K0001760000| 1)THIRUMURUGAN SUBBAIAH VEERAPPAN
(51) International classification B29C006548000C|MAHADHEVAN
HO01R002514000C Address of Applicant :13/6, NAGENDRAN STREET,
A46B0005000000|RASIPURAM, NAMAKKAL DISTRICT, TAMIL NADU,
(31) Priority Document No ‘NA INDIA Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)THIRUMURUGAN SUBBAIAH VEERAPPAN
(86) International Application No ‘NA MAHADHEVAN
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition té\pplication .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A structure for a toothbrush is provided. The structure includes brush head(s) (20). The brush head(k)d2@) finet predefined
locking interface (140) positioned on a first surface (250) of the corresponding brush head(s) (20). The first predefiged loc
interface (140) includes first protrusion(s) (150) arranged at a first predefined spacing (16&udtbeesalso includes a brush bo
(30). The brush body (30) includes a second predefined locking interface (170) positioned at a first end of the brugh Bhdy (
second predefined locking interface (170) includes second protrusion(s) (180) aabagetond predefined spacing (190). The
second predefined locking interface (170) is adapted to mechanically couple with the first predefined locking interfaperf14C
locking the second protrusion(s) (180) with the first protrusion(s) (150) usoakism$y mechanism. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/06/2021

(21) Application N0.202141027122 A

(43) Publication Date : 02/07/2021

(54) Title of he invention : STRUCTURE FOR AN UNMANNED AERIAL VEHICLE

:B64C002900000|(71)Name of Applicant :
B64C003902000C| 1)BHEEMANAPALLY AKHILESH
(51) International classification B64C002726000(C Address of Applicant :C 27, SRIRAMPUR COLONY,
B64C003908000C| MANCHERIAL, 504303, TELANGANA, INDIA Telangana
B64C000310000C | India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date :NA 1)BHEEMANAPALLY AKHILESH
(33) Name of prioritycountry ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A structure foran unmanned aerial vehicle is provided. The structure includes aypgieduselage (20). The structure also includ
at least two fixed wings (40) which form a fixedng platform (70) of a cropped delta wing structure which includes a correspc
fixed-wing root chord (90) which is equivalent to a fuselage root chord (80). The structure also includes a first propelléighl
provides a forward thrust to the unmanned aerial vehicle in a cruise mode. The structure also includes at least taecpaits of
propellers (130) which provide a vertical thrust to the unmanned aerial vehicle in a vertigaf takele, includes a first pair (131
attached at a first predefined portion of the first fixeidg (41), and a second pair (132) attached at a sgu@uefined portion of

the second fixedaving (42), thereby achieving a predefined lift and a predefined cruising speed during a flight of the unmann

vehicle. FIG. 1
No. of Pages : 1No. of Claims : 1
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(19) INDIA
(22) Date of filing of Application :17/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : AN ARTIFICIAL INTELLIGENCE BASED SYSTEM FOR GENERATING POLYNUCLEOTIDE
BAR CODE

:GO6N002000000 | (71)Name of Applicant :
G06K000962000C| 1)Dr.R.Dhanalakshmi
(51) International classification GO06N000502000( Address of Applicant :Associate Professor Department of
GO06N000500000(| Computer Science and Engineering Indian Institute of Inform
G06N000302000(| Technology Tiruchirappalli Tamil Nadu India
(31) Priority Document No ‘NA 2)Dr.P.Parthiban
(32) Priority Date ‘NA 3)Dr. Monica R Mundada
(33) Name of priority country ‘NA 4)Smt. Sowmya B J
(86) International Application No ‘NA 5)Shri. Pradeep Kumar D
Filing Date :NA (72)Name of Inventor :
(87) International Publication No *NA 1)Dr.R.Dhanalakshmi
(61) Patent of Addition to Application ‘NA 2)Dr.P.Parthiban
Number :NA 3)Dr. Monica R Mundada
Filing Date ‘ 4)Smt. Sowmya B J
(62) Divisional to Application Number ‘NA 5)Shri. Pradeep Kumar D
Filing Date ‘NA

(57) Abstract :

ABSTRACT AN ARTIFICIAL INTELLIGENCE BASED SYSTEM FOR GENERATING POLYNUCLEOTIDE BAR CODE [0z
The present invention discloses an Artificial Intelligence based system for generating polynucleotide bar code. The sygtem
but not limited to, a processing unit provided with an artificial intelligence and machine learning modules, which isnpab¢gam
operate with various biosensors to sense a polynucleotide sequence or a probe thereof for generating a polynucleetide ba
Further, the processing unit is configured to calculate (with the help of an artificial intelligence and maching teaduiles), the
Hamming distance between the sample label of a polynucleotide sequence and the defined sample label a polynucleotide
while using the generated polynucleotide bar code. Moreover, the Hamming distance is calculated by a hamncagalstlatior
unit, which is one of several polynucleotide sequence string metrics for measuring the edit distance between two or more
polynucleotide sequences. Accompanied Drawing [FIG. 1]
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.202141027159 A
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(54) Title of the invention : INDUSTRIAL TOOLS STERILIZATION SYSTEM
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G06Q002002000( Address of Applicant :B25C,HARSH NIVAS,
(51) International classificatn A61L.0009200000{ MANIMANDAPAM STREET,
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(31) Priority Document No ‘NA 2)T.SIVARANJANI

(32) Priority Date ‘NA 3)K.ANANTHI

(33) Name of priority country ‘NA 4)Dr. D. SHAMIA

(86) International Application No ‘NA 5)M.R.RAVEENDRAN
Filing Date ‘NA 6)L.SREEVIDYA

(87) Internatbnal Publication No i NA (72)Name of Inventor :

(61) Patent of Addition to Application ‘NA 1)J.INDIRAPRIYADHARSHINI

Number :NA 2)T.SIVARANJANI
Filing Date ' 3)K.ANANTHI

(62) Divisional to Application Number ‘NA 4)Dr. D. SHAMIA
Filing Date ‘NA 5)M.R.RAVEENDRAN

6)L.SREEVIDYA

(57) Abstract :

Covid19, which took place in the year 2020, had a profound impact on the entire human race. Because of its rapid aad wic
spread, it is necessary to wear face maskkgloves to avoid touching anything. Humans can be shielded by masks, but indu:
tools are not so well protected. They have a higher ability to spread disease, such as Covid 19. As a rdwld,ihdnostrial
instruments must be sanitized. Thisnplex problem is thus solved by using a smart electronic device controlled by a PIC col
To solve this problem, a method of sterilization using ultraviolet C lights is proposed and developed. The proposedpieyica
pair of UV-C tubes to ensa a successful outcome
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(54) Title of theinvention : CLIP HELD, SELF STIRRING, HEIGHT ADAPTABLE IMMERSION HEATER

(71)Name of Applicant :
:HO5B000382000!I[ 1)ANJELO
HO05B000312000C Address of Applicant :S/o. LIDETU, LECTURER,
(51) International classification HO05B000102000C| DEPARTMENT OF MECHANICAL ENGINEERING,
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(31) Priority Document No ‘NA 2)YARED
(32) Priority Date ‘NA 3)YONAEL
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(61) Patent of Addition to Application ‘NA 1)ANJELO
Number :NA 2)YARED
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(62) Divisional to Application Number ‘NA 4)PREM CHARLES
Filing Date ‘NA 5)VENKATESAN
6)MAHESH
(57) Abstract :

The present invention is related to water heaters and more specificallyrtmdipe of water heatefsr domestic purposes with
multiple facilities and advantages to enable the user to operate the heater with different temperatures as it is néeded by wi
electricity consumption can be reduced to far extent provided with an arrangement to positiatethedileto a depth that is
required to be dipped in by maintaining a constant mix of water heat all over the vessel. The immersion heater 108rdfdhe i
comprises of expandable sticks (5), a heating element (2); a stirring motor (4); a scresvg Bceew handle (6) which on rotatior
can alter the height of the heating element (2). The heating element (2) comprises of two heating coils (3), (3) sepéirated b'
(1).Refer to Figure 2.
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(22) Date of filing of Application :17/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : A VEHICLE SYSTEM WITH HAPTIC OUTPUT FOR IMPAIRED BASED ON MACHINE
LEARNING & ARTIFICIAL INTELLIGENCE INTERFACES

(71)Nameof Applicant :
1)Dr.Gudikandhula Narasimha Rao
Address of Applicant :Department of GEmgineering,
College of Engineering (A), Andhra University, Visakhapatna
Andhra Pradesh, India. Pin Code:530003 Andhra Pradesh In

GGoOaGF'\(I)%%é%(i%%%% 2)Mr.Sandeep Srivasava
(51) International classification G01C002134000¢| S)Mrs.Geetha Kurikala
GO6N000308000¢| 4)Dr-P Udayakumar
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(31) Priority Document No :NA 6)Dr.Prakash Kumar Sarangi .
(32) Priority Date ‘NA 7)Dr.Mo_hammad Na_lyeemuddm
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Filing Date ‘NA 3)Mrs.Geetha Kurikala
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| 6)Dr.Prakash Kumar Sarangi
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9)Dr.G.G.Raja Sekhar
10)Dr.C.Sumithiradevi
(57) Abstract

ABSTRACT A VEHICLE SYSTEM WITH HAPTIC OUTPUT FOR IMPAIRED BASED ON MACHINE LEARNING &
ARTIFICIAL INTELLIGENCE INTERFACES [034] The present invention discloses a vehicle system with haptic output for
impaired based on Machine Learning & Artificial Intgince Interfaces. The method and system includes, but not limited to, ¢
processing unit to activate a haptic device provide inside the vehicle under the reach of an impaired driver on rexadeifigea |
vicinity data about the driving path of the vdiiby a plurality of sensors. The processing unit is connected with a cloud netw¢
further evaluating the action needs to be taken on having a set of input data. Further, the processing unit is hal@agréndeep
tools and a machine learning antifecial intelligence modules to further analyse the input data in atireal vehicle system.
Accompanied Drawing [FIG. 1]
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(54) Title of the invention : SEMI AUTOMATED SILKWORM COCOON CUTTING MACHINE.

(71)Name of Applicant :
1)Dr. Jyothi Thomas ,CHRIST (Deemed to be University),
Bengaluru.
Address of Applicant :CHRIST (Deemedhe University),
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(62) Divisional to Application Number ‘NA Bengaluru.
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(57) Abstract :

ABSTRACT Our Invention Semi Automated Silkworm Cocoon Cutting Machine is a cocoon cutting machine with 10 cutting
is used to separate cocoon from the pupa without killinghié. iiventive device includes a main frame with vibrating hopper an
vibrating table and in between there are 10 numbers of bobbin to carry the cocoon and 10 nos. of cutting disc blades mour
motor at 45° to cut the cocoon. The cocoon is fed taapédopper and the cocoon gets segregated by the filter to allow ten cot
a time slide through and located into the bobbin slot. All the 10 bobbin with single cocoon each rotates clockwiserab 3@pvd
a motor and stops for few secondsttik cocoon is cut. Further the Bobbin rotates 90° and allows the cocoon to drop on the \
table. The silk worm/pupa falls through the filter on to the tray kept below it. The same process repeats till the eagatgririghe
hopper. A replaceableup is used to accommodate different size of cocoon in the bobbin. Duripgogessing of the cocoons, a
major task in the grain ages or the seed factories is to cut open the cocoon manually and identify the sex of the scaaos. Tt
process can bautomated with the help of simple engineering solutions. Thereby the field of investigation is one of the coco
preprocessing that is done at the granges/seed factories.
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(22) Date of filing of Application :18/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : DIGITAL IMAGE PROCESSING TECHNIQUES USING MATLAB

(71)Name of Applicant :

1)Lingala Thirupathi, Research Scholor/ Department of
CSE, GITAM Institute of Technology, GITAM (Deemed to be
University)

Address of Applicant :GITAM Institute of Technology,
GITAM (Deemed to be University), Vishakhapatnam,-BB004E
Andhra Pradesh India

) 2)Er. Sandeep Ravikanti, Assistant Professor / Departmén
(?0066J(?88328888E of CSE, Methodist College of Engineering & Technology
(51) International classification G10L002102320C 3)Dheeraj _Supdargglrl, ASS'S.tant Professor/ Department of
HO4L 0027000000 CSE, Sreenidhi Institute .of Science and Technology
4)Mohd Munawer, Assistant Professor/ Department of CSE

GO01N002946000( ; :
(31) Priority Document No ‘NA Deccan C_:ollege of Engineeringnd Technology.
(32) Priority Date ‘NA 5)A.R_ajesh, Assistant P_rofes_sor / Department of CSE,
(33) Name of priority country :NA Method|_st College of _Engmeerlng & Technology
(86) International Application No ;NA 6)Sunil Bollam,_Assstant P_rofes;or/ Department of IT,
Filing Date ‘NA Malla Reddy Institute of Engineering and Technology
(87) International Puldiation No :NA (72)N_ame of Ir!ventor..
(61) Patent of Addition to Application . 1)Lingala Thlrupathl, Research Scholor/ Department of
Number :NA CS.E, G!TAM Institute of Technology, GITAM (Deemed to be
Filing Date ‘NA University) ' _ _
(62) Divisional to Application Number ‘NA 2)Er. Sandeep_ Ravikanti, Assistant P_rofessor / Department
Filing Date ‘NA of CSE, Me_thod|st Co_II(_age of Engineering & Technology
' 3)Dheeraj Sundaiagiri, Assistant Professor/ Department of
CSE, Sreenidhi Institute of Science and Technology
4)Mohd Munawer, Assistant Professor/ Department of CSE
Deccan College of Engineering and Technology.
5)A.Rajesh, Assistant Professor / Department of CSE,
Methodist College of Engineering & Technology
6)Sunil Bollam, Assistant Professor/ Department of IT,
Malla Reddy Institute of Engineering and Technology
(57) Abstract :

Abstract: Highfrequency edges are among the most critical elements of a digétgei Reducing the noise using the convention
filter removes it efficiently. But the picture would be distorted. In other words, to keep the quality of the edge, wa\atiduld
reducing the noise of the image. A wavelet analysis approach, also kntime-f®quency analysis, utilizes an adjustable frequ
band depending on the properties of the signal. To increase th&¢imoency resolution, the frequency band must resemble the
spectrum. The signal reduction process is much improved using théetvavalysis approach. It covers the fundamentals of wa
analysis. Our findings reveal that themtgising approach is present in the orthogonal wavelet transform, which utilizes a soft
hard threshold. A deoising approach has been proposed thiktes the wavelet transform to resolve picture noise and edge
protection based on MATLAB.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027206 A
(19) INDIA
(22) Date of filing of Application18/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : DRIVER STRESS LEVEL PREDICTION USING HEARTBEAT SENSOR AND ARDUINO

:A61B000500000(|(71)Name of Applicant :
A61B0005024000| 1)Dr.A. MURUGAN
(51) International classification A61B0005160000 Address of Applicant :DEPARTMENT OF COMPUTER
GO6N000300000(| SCIENCE AND ENGINEERING, SRM INSTITUTE OF
A61B0005047600|SCIENCE AND TECHNQOGY, KATTANKULATHUR,
(31) Priority Document No ‘NA CHENGALPATTU DISTRICT, PIN CODE603203. Tamil Nad
(32) Priority Date ‘NA India
(33) Name of priority country ‘NA 2)Mrs.R. SARANYA
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Dr.A. MURUGAN
(87) International Publication No *NA 2)Mrs.R. SARANYA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The levels of stress while driving affect the way we drive and have actrop the likelihood of having an accident. Different ty,
of sensors, such as heart rate or skin conductivity sensors, have been previously used to meastlegesiréesstures. The propos
invention evaluates how effectively upcoming stress lesafsbe predicted considering current stress levels, current driving
behavior, and the shape of the road. It uses features, such as the positive kinetic energy and severity of curvestore sienade:
how stress levels will evolve in the next minu@oud computing with blockchain techniques is evaluated and the results for b
intra and intercity driving and both intra and intelriver data are presented. Results show that upcoming stress levels can be
accurately predicted for a single user (catieh r = 0.99 and classification accuracy 97.5%) but prediction for different users i
limited (correlation r = 0.92 and classification accuracy 46.9%). Final data stored and interpretation factors affetmddsiv I
with help of cloud computig and block chain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027208 A
(19) INDIA
(22) Date of filing of Application :18/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invation : DEVELOPMENT OF SOLAR AND RAIN DROP PRESSURE CELL

:H02J000735000 | (71)Name of Applicant :
H04R001700000(| 1)Dr. Manjunatha L H
(51) International classification HO04R000704000 Address of Applicant :School of Mechanical Engineering,
FO03D000900000(|REVA UNIVERSITY, Rukmini Knowledge Park, Kattigenahal
H02S0010120001| Yelahanka, Bengaluru Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr.Manjunatha L H
(33) Name of prioritycountry ‘NA 2)Shaikh Sufiyan Ahmed
(86) International Application No ‘NA 3)Syed Arbaz Ahmed
Filing Date ‘NA 4)Syed Nawaz Ahammed
(87) International Publication No *NA 5)Zabiulla K P
(61) Patent of Addition to Application Numb:NA 6)Dr Sachin Kumar Patil
Filing Date ‘NA 7)Dr Siddaraju C
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present investigation relates to Solar and Rain Pressure Cells to increase theyefficieaitable solar panels which only wo
on sunny days. The proposed system consists of Solar panel, Piezoelectric sensors, Acrylic glass, rectifiers, batt€hyssyster
research has been improved for the purpose of generating more sustainableTdrerggearch on the use of piezoelectric trans
to harvest raindrop kinetic energy is gaining attention of researchers frequently. Following invention is describeadvithdiizil
help of figure 1 showing the block diagram of the invented system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027240 A
(19) INDIA
(22) Date of filing of Application :18/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : ARTIFICIAL INELLIGENT BASED DRUG DELIVERY SYSTEM FOR KIDNEYRELATED
AILMENTS

(71)Name of Applicant :
1)Dr. I MUTHU MOHAMED
Address of Applicant :DEPARTMENT OF
PHARMACEUTICAL TECHNOLOGY, BIT CAMPUS, ANNA
UNIVERSITY, TIRUCHIRAPPALLI 620024, TAMIL NADU,
INDIA Tamil Nadu India
2)Dr. KRISHNARAJU VENKATESA N
:GO6N000304000| 3)Dr. FAZIL AHMAD
G06K000962000C| 4)Dr. PRANAVE SETHURAJ
(51) International classification GO6N000308000C| 5)Dr. NOOHU ABDULLA KHAN
G16H005020000C| 6)Dr. KUMAR VENKATESAN
G16H001060000C| 7)Dr. KUMARAPPAN CHIDAMBARAM

(31) Priority Document No ‘NA 8)Dr. DURGARAMANI SIVADASAN
(32) Priority Date ‘NA 9)Dr. RASHEED AHEMAD SHAIK
(33) Name opriority country ‘NA 10)Dr. TASNEEM MOHAMMED
(86) International Application No ‘NA 11)Dr. AREEJ DAWOUD
Filing Date ‘NA 12)Mr. AAMER ABBAS
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application NA 1)Dr. I MUTHU MOHAMED
Number :NA 2)Dr. KRISHNARAJU VENKATESAN
Filing Date ’ 3)Dr. FAZIL AHMAD
(62) Divisional to Application Number ‘NA 4)Dr. PRANAVE SETHURAJ
Filing Date ‘NA 5)Dr. NOOHU ABDULLA KHAN
6)Dr. KUMAR VENKATESAN
7)Dr. KUMARAPPAN CHIDAMBARAM
8)Dr. DURGARAMANI SIVADASAN
9)Dr. RASHEED AHEMAD SHAIK
10)Dr. TASNEEM MOHAMMED
11)Dr. AREEJ DAWOUD
12)Mr. AAMER ABBAS
(57) Abstract :

Artificial intelligent based drug delivery system for kidaefated ailments is the proposed invention that is implemented usipg
learning techniques. There is a need for treatment for patients who are suffering frorr&ldteslelements. Artificial intelligence
is heading towards therapeutic and precise treatment by improving the drug delivery system. The proposed invgriéoeiged
by providing a selphased drug delivery system. A predictive algorithm is developed and run over the trained data set, whic
trained using deep learning techniques.
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(19) INDIA
(22) Date of filing of Application :18/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : AN INTELLIGENT WAY TO TRACK VALUABLES USING LOCATION TRACKING BUZZER
BOX

(71)Name of Applicant :
1)Er. Sandeep Ravikanti, Assisint Professor / Department
of CSE, Methodist College of Engineering & Technology
Address of Applicant :Methodist College of Engineering &
Technology, Abids, Hyderabad, Telanga&a@001 Telangana
India
2)Mallam Gurudeep, Student/ Department of ECE,

:E05G000100000 Methodist College of Engineering & Technology

E05G000114000( ) .
(51) Inernational classification A45C001116000¢ |, S)Pita Sanju Vardhan, Student / Department of ECE,
G08B002118000¢ Methodist College of Engineering & Technology

4)Lingala Thirupathi, Assistant Professor / Department of

(31) Priority Document No _C,;\IOAGQOONOGOOO( CSE, Met_hodist College of Engineering & Technalgy
(32) Priority Date :N A 5)Unnati Kh_anapurkar, Assmtgnt P_rofessor / Department o
(33) Name of priority country :NA CSE, Meth_odlst CoIIe_ge of Engineering & Technology
(86) International Application No ;NA 6)B. SOWJanya, Assustant Prqfessor / Department of CSE,
Filing Date ‘NA Methodist College of Engineering & Technology
(87) International Publication No i NA (72)Name of '”Ve”tOF o .
(61) Patent of Addition to Application . 1)Er. Sandeep.Rawkantl, Asssta_mt Professor/ Department
Number ‘NA of CSE, Methodist College of Engineering & Technology
Filing Date ‘NA M22[Ir\1/laglla{nCGIL|JrudeefpéStgdent'/ szgtn;}entl of ECE,
e A ) ethodist College of Engineering echnology
(62) g'l\i/rl]zlcg]:tlgo Application Number mﬁ 3)Pitta Sanju Vardhan, Student / Department of ECE,

M ethodist College of Engineering & Technology

4)Lingala Thirupathi, Assistant Professor / Department of
CSE, Methodist College of Engineering & Technology

5)Unnati Khanapurkar, Assistant Professor / Department o
CSE, Methodist College of Engineeringk Technology

6)B. Sowjanya, Assistant Professor / Department of CSE,
Methodist College of Engineering & Technology

(57) Abstract :

Abstract Security is one of the pivotal factors for people in contemporary world. From riches to lower middlesciastedvas
valuable items which are supposed to be guarded. The new age technology paved a way to create a product which serves
security in terms of size and price. It is named as LTBB (Location tracking buzzer box) At a glance it can beatkasriboving
security box with various usdriendly features available at shoe string budget.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027341 A
(19) INDIA
(22) Date of filing of Applicaibn :18/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : SYSTEM AND METHOD TO ASSIST ROBOTIC PROCESS AUTOMATION

:G06F004030000 | (71)Name of Applicant :
GO6N002000000(| 1)VIGNESH KUMAR
(51) International classification GO06F000860000( Address of Applicant :TOWER 15, PRESTIGE LAKESID
G06F001695100(|HABITAT, DEVASTHANAGULU, BANGALORE, 560087,
GO6N000502000 [KARNATAKA, INDIA Ka rnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)VIGNESH KUMAR
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numkt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

System and method to assist in robotic process automation (RPA) are provided. The system includes an input modulet@on
receive or retrieve data in a pdefined form; a dta processing module configured to process the input to extract content; a de
access module configured to access one or more networks; a model building module configured to build a ML model; the I
is configured to determine a possibility to gexterassistance for the process automation of functioning of the one or more sot
wherein the assistance is generated by a bot model, wherein the BOT model includes a BOT assistance module. The bot i
module includes an analysis submodule coméiguo analyse parameters of a user device, networks associated to the user de
combination thereof; a server analysis submodule configured to analyse attributes associated to the user device; a proces:
management submodule configured to provisisaance. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/06/2021

(21) Application N0.202141027417 A

(43) Publication Date : 02/07/2021

(54) Title of the invation : TISSUE SPECIMEN MEASURING GAUGE

:A61B000510700(|(71)Name of Applicant :
A61B0010020000| 1)MEENAKSHI ACADEMY OF HIGHER EDUCATION
(51) International classification A61B009000000C|AND RESEARCH
G01N000136000( Address of Applicant :NO.12, VEMBULIAMMAN KOIL
G01B000502000C| STREET WEST K.K. NAGAR CHENNAI TAMIL NADU
(31) Priority Document No ‘NA INDIA 600 078 Tamil Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)DR. MANOJ PRABHAKAR
(86) International Application No ‘NA 2)DR.SIVAPATHASUNDHARAMBALASUNDHARAM
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

APPLICANT: MEENAKSHI ACADEMY OF HIGHER EDUCATION AND RESEARCH TITLE: TISSUE SPECIMEN
MEASURING GAUGE ABSTRACT The present invention discloses a Tissue Specimen Measuring Gaugefor accurate me.
of dimensions of a tissue specimen. The Tissue Specimen Measuring Gauge of the present invention comprises of three n
arms with markings in centimeters, a length arm[1]calibrated from 0 to 15 centimeters in measurement, a breadth artaf]ce
from O to 15 centimeters in measurement and a height arm[3]calibrated from 0 to 15 centimeters in measurement, integtat
each other at a single common point[4]calibrated by 0 cmthereby forming mutually perpendicular X, Y and Z axis. The Tiss
Spedmen Measuring Gauge of the present invention is characterized in positioning plurality of movable pointers on tHg.arn
The length arm[1] is incorporated with two short movable pointers[5a, 5b] adapted to move along the length arm[1] tmladju:
mark tissue extremities and configured to measure length of the specimen. The breadth arm[2] is incorporated with twcabke
pointers[6a,6b] adapted to move along the breadth arm[2] to adjust and mark tissue extremities and configured to nthguire
the specimen. The height arm[3] is incorporated with single longer movable pointer[7] adapted to move along the heiginidar
rest on highest point of tissue specimen and configured to measure height of the specimen.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027418 A
(19) INDIA
(22) Date of filing of Application :18/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : NOVEL HYBRID LIGHTWEIGHT FRAMEWORK LOGI&L SECURITY DEVICES FOR
INTERNET OF THINGS

(7)Name of Applicant :
1)Mr A. Ranijith, St. Joseph university in Tanzania
Address of Applicant :Assistant Lecturer, Department of
Electronics and Communication Engineering, St. Joseph

:HO041L.002906000( . L . .
HO4L0029080000 Unlversny in Tanzania Tanzania .
(51) International classification GO6N002000000(|, M- Gireesh Babu C N, BMS hstitute of Technology and

Management

HO04W001212000 3)Mr. Chandrashekhara K T, BMS Institute Of Technology

H04W000470000! And Management
g%g E:g:g nggment No mﬁ 4)DR Prabhakaran Paulraj, St Joseph University In
oo : Tanzania
gg; m?g:r?act)it)ﬂg(l);l\ty ?g::tc:x No Hﬁ 5)S.Arockia Jayadhas, St.Joseph University In Tanzania
Filing Dato bp NA 6)Dr.R.Radhika, SRM IST, Chennai.
(87) International Publication No :NA (72)Name of Ir_l_ventor ; . - .
(61) Patent of Addition to Application 1)Mr A. Ranijith, St. Joseph university in Tanzania
Number ‘NA 2)Mr. Gireesh Babu C N, BMS Institute of Technology and
Filing Date ‘NA Management
62) Divigional to Application Number ‘NA 3)Mr. Chandrashekhara K T, BMS Institute Of Technology
Filing Date P :NA And Management
| 4)DR Prabhakaran Pauraj, St Joseph University In
Tanzania
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6)Dr.R.Radhika, SRM IST, Chennai.
(57) Abstract :

Network tools use it to talk and think with each other in the real world. Kevin Ashton, someonadidtfrequency identification
(RFID), coined the term Internet of Things (loT) in Forbes magazine objects mean things in a standard way Objects bargbe
we encounter every day and, as noted, are connected to user applications through the imeartatlelis not necessarily an
electronic device. However, paper, pencils, keys, clothes, etc. equipment can. This may differ in the author's refererteléo t
This is aimed at being able to identify and use the methods available for actu@l em@mmunications such as web, LAN, VAN o
RFID or sensors. The Internet of Items (I0T) facilitates the connecting of diverse things in various contexts. Thispeveiess
and little human interaction can expose the 0T to a variety of threats,imglugman intermediary assaults. DoS (distributed de
of service) attacks Furthermore, any device can connect to the network, resulting in illegal access. Physical equipgh&atlkanc
connections can potentially be harmed as a result of these asthidtsventually jeopardises the |0T's security and privacy, giv
the 10T has restricted resources such as less power, bandwidth, and storage. As a result, efficient security solotiooisithgaid
IoT resources are required. 10T apps are beginmingther data safely, explore the data, and assist you in making a final choi
this study, the LEACH protocol was utilized for data collecting, HLSF was proposed for data protection, and frequency forn
mining (FP) was used as a data mining apgrolsing the same data collecting and data mining methodologies, the overall
performance of HLSF and CoAP is evaluated in the context of an inventory management system application scenario in 1o
Accuracy, recall, and correctness are measured and cedtréighen utilized in 0T situations, the findings demonstrate that HL
delivers comparatively high accuracy, derivation, and decisiaking precision when compared to current frameworks.
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(54) Title of the invention : INTELLIGENT TEMPORAL EXTRACTION AND ANALYSIS MODEL BASED WEB
PERSONALIZED RECONVENDATION

:G06Q003002000 | (71)Name of Applicant :
G06Q003006000(| 1)Mrs.Chaitra H K
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(31) Priority Document No ‘NA Bengaluru560060 Karnataka India
(32) Priority Date ‘NA 2)Dr. Suneetha KR
(33) Name of priority country ‘NA (72)Name of Inventor :
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(87) International Publication No i NA
(61) Patent of Addition to Application .
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Number ‘NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract INTELLIGENT TEMPORAL EXTRACTION AND ANALYSIS MODEL BASED WEB PERSONALIZED
RECOMMENDATION The challenge of a typical wddased customized recommendation system fla@mser's viewpoint: to ma
the customization or suggestion precise and satisfy the user with the personalization or suggestion. Customizatiaresgstoe p
collecting and evaluating the saved information about website users. This concept hedpsleogyery visitor with the appropriat:
information at the appropriate moment. Customization should suggest papers and other websites, advertise goods, ptevid
recommendations-mail targets, etc. Personalization is being utilized to speeldeugdiivery to a visitor of information, making tl
website appealing and encouraging the user to return.
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(19) INDIA
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(54) Title of the invention : A HYBRID METHOD FOR DETECTING UNINTENTIONAL ISLAND FORMATION IN MICRO
GRIDS

:H02J000338000 | (71)Name of Applicant :
G06F001631000(| 1)Dr. Suman M
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(32) Priority Date ‘NA 1)Dr. Suman M
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(86) International Application No PCT/I
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patehof Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method for detecting unintentional island formation of micrbgridetAod facilitates hybrid
islanding detection based on mean of rate of change of frequency (AROCOFmean) (Passive Technique), circuit breaker si
disturbance injection (Active Technique). The method continuously monitors the circuit breakesrstiedisssoon as the circuit
breaker opens unintentionally, the disturbance is injected through a dedicated disturbance injection module (DDIM)rbreel
helps to vary frequency of the voltage signal significantly even for low power mismatch con@iti@nalyzing the frequency by
AROCOFmean, the unintentional island formation is detected.
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(19) INDIA
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(54) Title of the invention : WIRELESS STETHOSCOPE USING WIFI TECHNOLOGY FOR REMOTE ACCESS OF PATIE

(71)Name of Applicant :
:A61B000704000(| 1)Rahul P
A61B0007020000 Address of Applicant :Assistant Professor, Department of
(51) International classification A61B0005000000| Computer Science and EngineeringeMS School of
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(31) Priority Document No ‘NA 2)Dr.M.Ramkumar Raja

(32) Priority Date ‘NA 3)Dr. R.Kannan

(33) Name of priority country ‘NA 4)Dr. M.Mano Raja Paul

(86) International Application No PCT/I 5)Dr.A.Gokula chandar
Filing Date :01/01/1900 6)Mr.Rajkumar.K.K

(87) International Publication No i NA (72)Name of Inventor :

(61) Patent of Addition té\pplication ‘NA 1)Rahul P

Number :NA 2)Dr.M.Ramkumar Raja
Filing Date ‘ 3)Dr. R.Kannan

(62) Divisional to Application Number ‘NA 4)Dr. M.Mano Raja Paul
Filing Date ‘NA 5)Dr.A.Gokula chandar

6)Mr.Rajkumar.K.K

(57) Abstract :

Abstract: Stethoscopes are used regularly by medical personnel to listen to acoustic signals picked from the intefritae parts
human body during diagnosis and treatment of patients. Although stethoscopes play a very important role in the diagessik
chest piece and the connecting cable are known to facilitate transmission of pathogens from patient to patienpatidrft to the
user. Replacing the connecting cable with a wireless system may help reduce the potential risk and further allow brobiteas
signals to multiusers for examination. The digital stethoscope was designed by modifying an anatmgefettand adding an
analog front end and miniaturized microcontroller with builwi-Fi for digitization and transmission. A reiiine heart sound sigr
acquisition, amplification, filtering, digitization, and wireless transmission are accomplistied $gnsor subystem. A mult
threaded python script was written to acquire, buffer;tiea preprocess and classify the heart sound data in the host comput
optimized Ensemble algorithm which provides Feature reduction, hyper parameter ofatimelahg with asymmetrical cost
assignment can be used to segregate the normal and abnormal Heart beat signal. The receiver unit comprises a heathattol
can be inbuilt with a WFi modem in order to clearly hear the pulmonary, cardiac or digestiises being monitored.
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Address of Applicant :Assistant Professor Selection Scale
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(32) Priority Date ‘NA 6)Dr T Tamilarasi
(33) Name of piority country NA 7)Mr Gowri Shankar Mahalingam
(86) International Application No :NA
Filing Date ‘NA 8)Dr P Ponmurugan.
(87) International Publication No :NA Gf;g?g;:lirligxﬁgtmé ddodi
(61) Patent of Addition to Application .
Number ‘NA 2)Dr P Ramya
Filing Date ‘NA 3)Mr S Dhayanandh
(62) Divisional to Application Number ‘NA ggl\élrriﬂVng\cjiumathl
Filing Date ‘NA ; :
6)Dr T Tamilarasi
7)Mr Gowri Shankar Mahalingam
8)Dr P Ponmurugan
(57) Abstract :

In this age of electronic communication, checking the physical mailbox is still part of our daily life. Mailboxes aresglacat
meters away from the house, and sometimes acrosgplosite side of a street. It is annoying to walk to the mailbox each day
realize that the mailbox is empty. The proposed innovation is an Internet of Thingsd@luigcted smart mailbox that automatice
sends a natification to the smartphone wheneeev mail arrives. This notification removes the frustration of an unnecessary t
the mailbox. The proposed mailbox contains a low power device comprising of sensors, sosysitgomicrocontroller with
Bluetooth Low Energy (BLE), and a rechargeabéttery that charges with a solar panel. Whenever the mailbox door is closec
checks the presence of mail and then sends the data to a hub using BLE. The hub is placed inside the house and sends a
notification to the smartphone using the homeRVIA smart speaker, Google Home, is also interfaced with the system, which
verbally say the status of the mailbox when asked a customized question.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/06/2021

(21) Application N0.20241027496 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : PORTABLE SITTING DEVICE

:G08B002104000'| (71)Name of Applicant :
A61B001732000C0| 1)JAIN (Deemedto-be University)
(51) International classification A61B0005110000 Address of Applicant :Jain Global Campus, Jakkasandra
HO04N000533000C|Kanakapurd&Road, Kanakapura Taluk, Ramnagar District,
G01F002300000C|Karnataka Bangalore 562112, India. Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Vinuth Raj T N
(33) Name of priority country ‘NA 2)S Naveen
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition té\pplication .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a portable device comprises of circular plateihi@sl with multiple straps 2 to wear device ov
back region, A.l. based image capturing unit 3 attached at plate 1 to determine height of user, threshold distanceabetivaed
floor and type of floor, sensor module to determine if distance leetwkate 1 and floor is below threshold distance, multiple pril
telescopic rods 4 attached beneath circular plate 1 which actuates upto particular distance, grapple 5 and suctioentum ® pe
end of primary rod actuates according to wet or drfage detection via image capturing unit 3, secondary telescopic rod 7 pre
on periphery of plate 1 actuates when user is about to fall, two metal strips connected with battery at peripheryastplEsed
with thermal imaging sensor to determjresence of insect and prevent it from climbing up.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/06/2021

(21) Application N0.202141027497 A

(43) Publication Date : 0Q7/2021

(54) Title of the invention : POTATO CHIPS SLICING DEVICE

:A23L.001918000(|(71)Name of Applicant :
B26D000706000C| 1)Jain (Deemedto-be University)
(51) International classification A23N000702000( Address of Applicant :Jain Global Campus, Jakkasandra
B26D000318000(|Kanakapura Road, Kanakapura Taluk, Ramnagar District,
B26D000701000(|Karnataka Bangalore 562112, India. Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Venkadeshwaran K
(33) Nameof priority country ‘NA 2)Subhashini S
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A potato chips slicing device comprising a base 1 configured with a container 2, that stores plurality of potatoesciystigjuid
display (LCD) panel 3 for providing arteess to a user to input commands regarding shape of the potato to be sliced, a frest
detection sensor for detecting freshness of the potatoes, a microcontroller for comparing freshness levdbdittalpieeand
generates a command to actuate mpéatitelescopic gripper 4 to grip the potato, a support 5 hinged with plurality of spikes 6
grabbing and pushing the potato, an electric potato peeler 8 for peeling the potato, plurality of telescopic sticksrarfardating
the peeled potato, a cettassembly 10 comprising plurality of blades for slicing the potato according to the shape input by th
sliding basket 11 for receiving the sliced potato and rinsing with solution present within the tank 12.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027498 A
(19) INDIA
(22) Date of filing of Application :19/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : AUTOMATED BRUSH MANUFACTURING DEVICE

:HO4N000522500!(((71)Name of Applicant :
BO7B0013000000( 1)JAIN (Deemedto-be University)
(51) International classification B41J0002010000 Address of Applicant :Jain Global Campus, Jakkasandra
G08B001324000C|Kanakapura Road, Kanakapura Taluk, Ramnagar District,
B08B0001020000|Karnataka Bangalore 562112, India. Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Asha K S
(33) Name of priority country ‘NA 2)Vinod Moger
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The presnt invention relates to an automated brush manufacturing device includes a barrel unit 1 structured symmetrically
multiple movable motorized reels2 wrapped with bristles 3 of different materials, wherein the reels 2 are employed withath
aid in movement of a selected reel 2 towards opening of the unit 1, a blade 4 associated in proximity to the openingridac r
hinge, a conveyor belt 5 fixed in communication with opening of the barrel unit 1, an Artificial Intelligence (Al) camclera
installed in proximity to the belt 5, a roller 7 connected positioned at one end of the belt 5, a sliding track 8 fitifchover
wherein multiple V¥ shaped wires 9 are fitted over the track 8 and a railing 10 fitted over the frame, whenéinaay clamper unit
11 is mounted over the railing 10.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027499 A
(19) INDIA
(22) Date of filing of Application :19/06/2021 (43) Publication Date02/07/2021

(54) Title of the invention : PARCEL DELIVERY SYSTEM

:G06Q001008000 |(71)Name of Applicant :
G06K000710000C| 1)JAIN (Deemedto-be University)
(51) International classification G07F0017120000 Address of Applicant :Jain Global Campus, Jakkasandra
G06Q005028000(|Kanakapura Road, Kanakapura Taluk, Ramnagar District,
E05G000700000C|Karnataka Bangalore 562112, India. Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Dinesh Nilkant
(33) Name bpriority country ‘NA 2)Dr. Varsha Agarwal
(86) International Application No ‘NA 3)Dr. Saravanan C
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a delivery system comprises of a compartment 1 positioned at entrance of buildingyZnzage
capturing mdule attached over compartment 1 to capture image of person delivering parcel, a secondary image capturing
attached within compartment 1 to analyse data over parcel, a computing unit connected with microcontroller operated by u
authenticatgerson delivering parcel, multiple scanners attached within compartment 1 to scan parcel upon authentication «
and to generate an alarm in case of suspicious parcel, multiple containers 3 associated in proximity to compartme ifutoatsc
into multiple chambers 8 with different temperatures to store parcel while delivering on basis of type of parcel, a sated9 at
within compartment 1 actuated by microcontroller to distribute parcel within chamber 8, multiple tracks 5 attached apgrid sl
within building 2 to deliver parcel to respective s wi ndow 4 .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027500 A
(19) INDIA
(22) Date of filing of Application :19/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention INSECT CATCHING AND RELEASING DEVICE

:GO1N002101000 [(71)Nameof Applicant :
A01M000120000C| 1)JAIN (Deemedto-be University)
(51) International classification F03D0013200000 Address of Applicant :Jain Global Campus, Jakkasandra
A01M000102000(|Kanakapura Road, Kanakapura Taluk, Ramnagar District,
A01MO000110000(|Karnataka Bangalore 562112, India. Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Varsha Agarwal
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An insect catching and releasing device comprising, a telescopic installed with an optical sensor 4 to detect preseite of a
hand, an image capturing module 5 mounted over rod 1 to detect presence as well as size of an insect over a surfsttuétjrgs|
fabric 6 paired with a circular plate 7 attached at distal end 3 of rod 1 and actuated by microcontroller to preiritenirto circule
plate 7, a first and second set of bristles 8, 9 perforated within circular plate 7 and one of bristles 8, 9 set gatsyactuate
microcontroller in accordance with respective size of insect for clasping insect in a secured mamage aattainer 10 attached
along with rod 1, microcontroller actuates fabric 6 along with motorized bristles 8, 9 to bend plate 7 towards conespectideh
and release clasped insect within container 10.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027501 A
(19) INDIA
(22) Date of filing of Application :19/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : SMART ANIMAL MUZZLE

:A61B000500000(|(71)Name of Applicant :
GO01NO003302000C| 1)JAIN (Deemedto-be University)
(51) International classificain A01K0005010000 Address of Applicant :Jain Global Campus, Jakkasandra
A61B0005010000|Kanakapura Road, Kanakapura Taluk, Ramnagar District,
A61B0005048800|Karnataka Bangalore 562112, India. Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr Yogesh Kumar K
(33) Name of priority country ‘NA 2)Dr. Manjunath H R
(86) International Application No PCT/
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A smart animal muzzle, comprising a wearable body 1 installed with multiple biological sensors 2 for determining physioloc
parameters of an animal, an (Al) artificial intelligence enabled image capturing module 3 for detecting edible portitnsailde
food that are supposed to be consumed by animal, wherein the module 3 also determines presence of dirt/dust, insgects an
accumulation over food, a hyper spectral image processing unit for analysing the nutrients of food before consumptiah &y i
microcontroller interconnected in between the sensors 2, module 3 and unit for generating a command in case harmful
nutrients/ingredients are detected within food, having a probability of altering parameters of animal, a pair of tetescbpic r
attacled to a plate 6, wherein the rods 5 extend to place the plate 6 over mouth portion of animal to restrict consumption of
dirt/dust, insects and pests accumulated food.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027502 A
(19) INDIA
(22) Date of filing of Application :19/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : EVIDENCE IDENTIFICATION AND MARKING DEVICE

:G07D000712000,|(71)Name of Applicant :
G06K001914000C| 1)JAIN (Deemedto-be University)
(51) International classification A63F0001180000 Address of Applicant :Jain Glob&lampus, Jakkasandra Pc
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Madhumala K N
(33) Name of priority country ‘NA 2)Anusha S
(86) International Application No ‘NA
Filing Date ‘NA
(87) International PublicationdN i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an evideneatification and marking device comprises, a body 3 kept in the proximity to an
investigation area, mounted with an image capturing unit 2 that takes multiple images and records video of the aremteoltéc
embedded within the body 3 and pairedwitie image capturing unit 2, where the microcontroller based upon the footages, ¢
blue print of the area once it is cleaned up by identifying each and every object present in the area and saves ade,ptiatdity
Omni directional wheels &ontroller by said microcontroller that positions the body 3 in the area and actuates a projection ur
projects saved blue print too recreate the area for investigation, and an ultraviolet light that emits lights ovemntbedare i
identify hidden texts to aid in investigation and find clue for an event.
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(43) Publicatbn Date : 02/07/2021

(54) Title of the invention : ELECTRICAL SAFETY DEVICE

:A41D001900000(|(71)Name of Applicant :
HO02H000504000C| 1)JAIN (Deemedto-be University)
(51) International classification G08C001900000¢ Address of Applicant :Jain Global Campus, Jakkasandra
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Raghu N
(33) Name of priority country ‘NA 2)Dr. Balamurugan
(86) International Application No ‘NA 3)Dr.Kola Sambangi Sambaiah
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An electrical safety device, comprising two gloves 1, 12 having multiple layers for protecting a user while operatingstoansm
lines, wherein the gloves 1 is installed with an inflating unit for ensuring proper fitting and flexibility in wearing the jlave
sensing unit 2, 3 for detecting presence of current and/or temperature of the lines, wherein a microcontroller gesrarateslaa
actuate an primary insulation layer 4 arranged on a telescopic rod 5 to cover fingers, wherein the secondary insuii®n laye
wrapped on a motorized roller 7 arranged on a rack 8 that unwraps to cover palm of the user for protecti@entetesitippic pins
10 for holding electrical wires while working on the lines wherein a pusher 11 and cutter 9 actuates to crimp the vadreal mo
roller 13 wrapped with an insulating material that rolls out for encasing the wires.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027504 A
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(22) Date of filing of Application :19/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : WIRE STAPLING DEVICE
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(61) Patent of Addition to Application Numk:NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates a wire stapling device comprising, a housing 1 embedded with plurality of nailing uait (s) 2 th
comprises of a rectangular base 3 having a pair of pins 4 to fasten different tgpgesctd, an Al camera 5 integrated with a
microcontroller for real time monitoring of thickness of the objects, wherein the controller on processing the images genera
command to actuate a pair of clamps 6 in order to adjust positioning of the pingdorized piston 7 mounted on the housing 1
driving the pins 4 within a wall, an ultrasonic sensor interfaced with the microcontroller for detecting depth of pipeésetdal
within the wall, wherein the microcontroller on processing the deteigrdls generates a command to actuate an alarming uni
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(54) Title of the invention : REGENERATIVE SURFACE MEASUREMENT DEVICE
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(61) Patent of Addition to Application .
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(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a regenerative surface measurement device comprises, a telescopic rod 1 having al listai
end, proximal end is ttched with a handle 2, a wheel 9 is installed at distal end of rod via a motorized ball joint, wheel 9 alli
user to glide rod over road surface to be measured, a hydraulic module 4 placed between handle 2 and wheel 9 fatdiiates
wheel 9in predefined direction and converting applied force into electrical energy, a display screen 5 fitted adjacent to hanc
allows the user to insert the desired angle of rotation, an image capturing unit 6 and paired with a microcontrollez toudapeu

images of the surrounding to make-dighensional map so as to measure distance covered by wheel 9 in real time, a piezoel
module 7 to generate electricity from applied force.
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(71)Name of Applicant :
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(57) Abstract :

ABSTRACT DESIGNING AN ELECTRIC CIRCUIT BY USING A NEURAL NETWORK WITH BAYE®&IN INFERENCE TO
SELECT SUBROUTES FOR CONNECTING ELEMENTS [034] The present invention discloses a virtual jewellery shoppin
related user interfaces. The method and system includes, but not limited to, a plurality of /0O devices for receivingskatting
from a plurality of circuit elements; a means implemented with a Convolutional Neural Network (CNN) module is configsiees
Bayesian inference for object detection and recognition of placement of circuit connecting elements through iységyeanda
processing models for extracting image features should tolerate pattern deformations and pattern position shifts tgeerate i
signal, which further represents configuration of the electrical circuit. Further, the Bayesian inference anddtidNswsed to
further identify a plurality of candidate routes for connecting each elements present in the circuit. Accompanied Di@wilg [F
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(87) International Publication No :NA (72)Name of Inventor :
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(57) Abstract :

Deep learning is a branch of machine learning founded on a set of algorithms that igtetitdi abstractions in data by using
model architectures, with complex structures and regularly collected of multiplinean transformations. Deep learning is part
wider family of machine learning methods based on learning representatiorta.cArnlabservation (e.g., an image) can be denc
in many ways such as a vector of intensity values per pixel, or in a more abstract way as a set of edges, regionarcfhzgréicu
etc. Deep learning algorithms often use a cascade of many layensliaEao processing units for feature extraction and
transformation. Each consecutive layer uses the output from the previous layer as input. The algorithms may be supervise
unsupervised, and applications include pattern analysis (unsupervised) aifttatas (supervised). This invention being initiate
to predict natural incidence and responses. Initially, one or more personal data gathering device (computer) receimescotata
in the form of alerts with respect to incidence. The computihisgrsystem converts aggregated data into prediction model. A
Restricted Boltzmann Machine (RBM) is a generative stochastic ANN that can learn a probability distribution over npgest i
this invention, RBM is utilized to train the predicted midoi@sed on the supervised learning method.
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12)Dr. D. Stalin David
13)Mr. R. Parthiban
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(57) Abstract :

Abstract SALES DECISION MANAGEMENT SYSTEM USING POSSIBILITY THEORY The loss of integrityhef ¢complex
systems and the smalled island perspective is critical for IT companies. It aims to share data, apps and business processes
and seamlessly into an organizational platform. The sales department is a crucial component for any aochffaugy efficiency
plays a vital role in the organization's overall success. The integrity of data and performance in this unit also heipastthien
performance of the company. We are trying to devise a degisiding mechanism for the integratiof sales units in this
innovation. Here we propose the process in two stages. The first stage, which examines the flow of information in tlae form
information flow for sales activities. In the second phase, the theory of possibility, which isabifistib mathematical theory in
fuzzy Logic, is decided to apply the system's rules based on data from the previous step and owing to uncertaintyfiorte de
enterprises. It ensures the knowledge and planning of events that have an influentighelategrity of the sales department ar
focused on achieving its objectives. Utilize accurate organizational data and be able to objectively use the outcamesntibthe
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(57) Abstract :

ABSTRACT DESIGN AN ENERGY SAVING MANAGEMENT SYSTEM BASED ON INTERNET OF THINGS In the past
decade, critical challenge for the world is to meet the demand for energy. Power saving can be done only when consumpti
enery by the load is monitored. Once monitored, adoption of suitable control method can optimize the usage of energy lea
energy saving. Conventional techniques for saving of energy along with monitoring of energy for domestic purpose dritdr it
purpose are not effective such that significant amount of energy is saved. Hence, the proposed method presented is thasqa
on Internet of Things (IoT) which monitors the power consumed by load and saves energy in an efficient way. Frameteor&t
of Things (IoT) can be applied to a number of applications ranging from (a) home automation to industries where connectir
physical things from anywhere to a network. The proposed work implements the system for energy management based or
technology of Internet of Things (I0T) where collection of data is done from (c) automated energy meter operating in a/sma
using the network of (d) GPRS which is then displayed on the website. This system is able to collect data from thedotal &n
in the environment of Internet of Things (loT).
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(57) Abstract :

The present disclosure pertains to an-IIOT System and Methods Thereof to aware the abnormalitiéeibreast and subsequen
cardio vascular parameters of the user, more specifically temporal physiological changes in real time manner, morg effecti
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(57) Abstract :

The present disclosure pertains to an loT System incorporated with LOF and SBGRM®achine Learning for CVD Monitoring
and Methods Thereof to aware the abnormalities in the cardio vascular parameters of theresgpecifically in real time manne
using the machine learning framework Local Outlier Faactor, LOF preprocessing and Spider Monkey Optimization Artifigie
Network, SGBMGANN techniques more effectively.
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(57) Abstract :

The antimicrobial properties of twdimensional materials such as graphbased surfaces are vital for environmental and
biomedical applications. Here, the improvement of the antibacterial property of reduced grajpthety tixe preparation of CuO
RGO/ZnO nanocomposite was reported. Hydrothermal method is employed for the synthesis of copper nanoflowers on RC
nanocomposites which, finds promising applications in biological activities. Reduced graphene oxidelRG@jta zinc oxide
(Zn0O), and copper nitrate were placed in an autoclave, under optimum experimental conditions, it reduces itself and forms
RGO/ZnO nanocomposite, without using any chemical reductants. The synthesized nanocomposite was chasastarizat
techniques. The Xay diffraction (XRD) and Xray photo electron spectroscopic (XPS) analysis confirmed the successful dep
of Cu on the RG&ZnO sheets. Fourier transform infrared spectroscopylTconfirmed the presence of functiomgabups.
Scanning e/ectron mrcroscoptc (SEM) observations showed that the prepared composite displayed a uniform morphology.
patterns of the Transmission electron microscopic studies (TEM) revealed that the prepR@@&Zn0O nanocomposite has thiee
of 38 nm. The fabricated CeRGO/ZnO nanocomposite exhibited significantly excellent performance towards gram negative
bacterial and fungal pathogens. The antibacterial properties were closely associated to reactive oxygen species (ROS)ukir
its antioxidant capacity and cytotoxicity nature was determined. This work affords an insight into the antimicrobial meafani
copper oxide reduced GO/ZnO composite for water treatment systems and potential applications in biomedicine fields.
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(57) Abstract :

Abstract In this fasgrowing world where every person strives to be individualistic endure in this ruthless world, our project i
developed to providenaindependent life for visually impaired people and ensures their safety. It contains ultrasonic sensors
sensors to detect obstacles. Whenever obstacles are detected, the camera is triggered to capture the object. Theyedptseed
to the pocessor to identify the type of objects then it is proclaimed to voice command through a speaker or via earphones «
with raspberry pi. So that blind can able to identify object present in front of them. It consists of an emergencyriddtign t
module, which sends message in cases of any emergency to relatives of the blind with the current location of the QB usi
and GPS module. Therefore the system provides affordable and reliable solution and also helps visually impaired phimypblky t
selfdependent. By this project, blind people difficult life becomes a bit easier and smooth.

No. of Pages : No. of Claims : {

The Patent Officealurnal No.

27/2021 Dated 02/2D021 29541



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202141027892 A
(19) INDIA
(22) Date of filing of Apftication :22/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : POLYMERS BLEND OF TACROLIMUS MICROBEADS

:A61K000920000(|(71)Name of Applicant :
A61K0009280000( 1)
(51) International classification A61K0047100000 Address of Applicant : Bulgaria
A61K0047320000|((72)Name of Inventor :
A61K0031436000( 1)
(31) Riority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The aim of this study was to microencapsulate Taord using an ionotropic gelation technique, using sodium alginate as a
hydrophilic carrier and Carbopol 934 as a drug release modifier in various proportions, and to investigate the effiexts of var
process parameters on physicochemical properties asudtug:polmer ratio, calcium chloride concentration, stirring speed, an
crosslinking time. The current study aims to increase bioavailability while lowering dosing frequency aneldtse side effects.
There was no evidence of interactions betw&erdrug, polymers, and excipients in FTIR studies. The particle size, percent yi
drug entrapment efficacy, in vitro release, and release kinetics of the microbeads were all evaluated. All formulatielhs/ghit
zero order kinetics, according tovitro release kinetics studies. Hydrophilic polymers were added in various concentrations t
the drug release, allowing the drug to be released continuously for 24 h. Scanning electron microscopy was used taeexami
surface morphology and fornf the optimised batch microbeads (SEM).
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(57) Abstract :

ABSTRACT HIGH STRENGTH CONCRETE WITH ALCCOFINE AS REPLACEMENT OF CEMENT A high performance
concrete (102), the HPC (102) comprising: cement (104) in a rarg@gbdiilograms to 515 kilograms having a strength of about
N/mm2 at 28 days; fine aggregates (106) having a silt content less than 4% by weight, wherein the fine aggregate4 igrof zc
Zone 2; coarse aggregates (108) having a specific gravity ®badwater absorption of 0.2% by weight; and alccofine (110) as
admixture, wherein the alccofine is added in fixed a ratio of 10% by weight.
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(57) Abstract :

ABSTRACT A SYSTEM AND METHOD FOR PROCESSING RANDOM ACCESS PROCEDURES IN RELAY USING STFA
ACTION-REWARD-STATE-ACTION (SARSA) [034] The present invention discloses a system and method for processing
access procedures idag using StatéAction-RewardStateAction (SARSA). The method and system includes, but not limited 1
processing unit, which operates and selects the actuation of relays particularly to a low power random access rely in the |
environment or in a waless sensor network. Further, the processing unit is configured to have AclitateRewardStateAction
(SARSA) modelling to process the selected relay having a slot time distribution to each downstream joint while tharelay is
demand.
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(57) Abstract :

In a first aspect, the invention provides the composition of substrate for the artificial cultivation of Cordyceps mushpoovtes
the method of producing the same in arroduration with enhanced medicinal properties and active ingredients. The compo
of the substrate comprises of proportions of carbon, nitrogen & amino acids. In the present invention Bambusoideae seed:
combination with silk protein sericin fornise novel substrate combination. This amino acid composition of sericin being supt
terms of Aspartic acid which is crucial for mycelial growth can replace the otherwise expensivepspiioce. The present

invention depicts the optimum combinatiohBambusoideae seeds as the major carbohydrate source of 60% to support myc
growth, Sericin a natural source of amino acids critical for mycelial growth & fructification which includes 16% Aspédréodaci

30% Serine. This combination depicts entehmycelial growth,

enhances biomass production and productivity, improves

extracellular Cordycepinc and other bioactive production and productivity, increases yield, enhances fructificatiordueaticres
of production to 30 days as opposed to 365dayature & enhances the active ingredient composition of Cordycepin, Cordyc

acid, polysaccharides etc.,
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(57) Abstract :

A Voltage differencing buffered amplifier (VDBA) based first order all pass filter (APF) is presented. Theegataieuit is realize
using a single VDBA, four resistors and a grounded capacitor which provides voltage output at low impedance with elgctro
tunable gain. The proposed circuit can be configured to provide inverting onventing outputs. Twauadrature phase oscillator
(QPO) and a multiphase sinusoidal oscillator (MSQO) are realized as application examples of proposed APF. Functionadisec
structures is verified through SPICE simulations using 0.18 urn CMOS process parameters.avloraadCPVT analyses are alsi
performed to verify the low sensitivities of proposed APF and its applications. The proposals are verified experimentaltygals
commercially available ICs AD844 for VDBA realization
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(57) Abstract :

A cognitive method and system for managing depression levels in individual involves monitoring the individuals actatied ir
environment (1), social media (2), and gamificatimsed assignments (3) to analyze the individuals mood and attentiveness |
addition, the cognitive method and system utilizes wearable and surrounding IoT devices (6) to track the indigaiuals f
habits/appetite (8) and sleeping patterns (7) and trains an artificial intelligence (Al) model (5) with a history o¥itheaisdi
activities and loT data (6) to calibrate the mental health or depression levels of the individual. In additiomitive cogthod and
system generate a digital twin companion (of close relative, friend, parents, or loved ones) animations in a virteavisatityent
(9) to engage the individual through voice interactions or activities on a timely basis to canttiskcttepancy in the mental healtt

the individual.
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(57) Abstract :

The disclosed invention relates to information management technology and in particular to a method and process for provi
farmchain mangement. The disclosed invention improves a communication between farmers, government, buyers, and oth
agricultural stakeholders. The disclosed invention provides a system (100) for managing a distributed farmchain codaigsin
receiving unit (110) enfigured to receive sensed data and visual data; a data storage unit (112) configured to store the rece
sensed and crop data in a blockchain network (106); a processing unit (114) configured to: determine numerical values of
parameters; comparegmumerical values of the parameters with predefined range of safe values; generate a first notificatio
the determined numerical values of the parameters is determined to be unsafe based on the comparison; and a comntunic
(116) configured taransmit the generated first notification to a user device (108a) associated with secondary users.
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(57) Abstract :

The invention relates to a system and method for dynamically and custonazeld te®| designed to assist the school students i
finalizing their higher education courses and college. The system for dynamically and customized assisting the scrooi gtec
selection of a course and college of their requirement compriseplaagiauser interface (GUI) on an user equipment for interac
with the end user and collecting the requirements of the students; a college selection, computing and identificatioarebfogar
in communication with the said graphical user interfacprocessor configured for selecting the college education institution ai
college course teaching data or career data, and college geographical location data to display on the dynamic gragbifates
and configured for receiving the studentaditput from one or more users, the student data comprising text, audio, video or
multimedia based content indicating the preferences and requirements of the student and a user database comprisingtedi
for storing personal profile data for theeoar more students that is received by the dynamic GUI interface, the personal profil
selected from the user forum entries. The system is further configured to receive user data gathered from a prospeotite st
has completed or about to contel¢he school education; analyse the gathered data for relationships between one or more vi
which correlate with actual college student satisfaction and with the college facilities and experience; and identify coitiptiter
one or more approjate colleges for the prospective college student to consider by determining an association between the
prospective college student's gathered data and one or more of the variables which correlate with actual collegessaadient s:
with their collegeproviding facilities and finally deliver a generated list of at least one of the following recommendations to s
student in the GUI: (i) required courses provided by the totatgezsindary institutions; (ii) ranking of the institutions providing 1
desired courses; and (iii) suggesting the geographical location of the one or megequuostary institutions according to said use
data and a type and size of the educational institution, and an admission selectivity of the educational institution.
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(57) Abstract :

The fuel existing vehicles produce air, noise pollution and it produces many other effects on an emtiligarglobal warming,
greenhouse effect etc. Due to these impacts, conventional fuel for vehicles is changing to battery. Hence there is incrdsese
of EVEs recently. Charging station is ored oo khashorned
there is a major disadvantage that it could not travel more than few hundred kilometres. For solving this issue, if/tbadaaity
of EV increased, then weight and size also increases thus it is not possible. Heneahneed for setting up and developing of
charging stations within the short range of distances. So, in this project we are aiming for modelling and simulatitas®f wire
electric vehicle charging using solar and wind energy. The battery bank innchstation will be charged from solar and wind be
on availability. The wireless charging of Electric vehicle is based on inductive power transfer between two mutuallycodsipler
one is primary connected to rechargeable battery bank, charged bgrsoid wind energy. An inverter is connected on this prinm
coil side. And other secondary cois connected to battery of electric vehicle through rectifier and voltage regulatoradvantage
provided by the wireless charging are in terms of saéamfort, as the driver can avoid the danger of using power cord and he
to park vehicle without the need of plirgoperation to start charge battery of vehicle. A conventional vehicle fuel filling from
diesel stations are common all arounahigarly, EV charging stations has to be constructed to charge the electric vehicles. La
distance travel would happen only if battery charging facilities are available in intermediate locations. Nowadays Irlextvaerst
plays a great role in poweystem. Integration of PV and wind is useful because energy will be generated continuously irresg
seasonal and time changes. PV and wind energy resources are renewable, inexhaustible and available resource for future
generation. The use oblar and wind energy is pollution free and ddendly in nature. Using PV and wind energy generation a
source for charging electric vehicles reduces the fossil fuel dependency and advantageous to power grid. However,riiagv
of batteryisprevet ed by wusing suitable charge controll ers. By t
circuit is formulated and validated in MATLAB Simulink
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(54) Title of the invention : RECYCLE OF SEA FOOD WASTE INTO MOBILE CASES BY 3D PRINTING

(71)Name of Applicant :
1)Mr. A. Joseph Arockiam
Address of Applicant :Assistd Professor, Department of
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3)Dr. Nirmala Devi Danabala,
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Filing Date ‘NA 3)Dr. Nirmala Devi Danabala,
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9)Dr S. Rajesh

10)Mr. D Karunakaran

11)Mr. R. G. Padmanabhan

12)Mr. G. B. Sathishkumar
(57) Abstract :

The problem of plastic recycling fiaecently become one of the significant environmental protection and waste management
concerns. In many sectors of everyday life and business, polymer materials have been discovered to have applicabletdn a
their widespread usage, plastic wastese also a concern since they remained persistent and harmful waste after their remo
use. The invention will lead to the first step towards reducing pollution via the replacement of synthetic polymer for mobile
accessories into biodegradable waseafood waste). Here, vast quantities of trash from marine food in this civilization are
accessible. One of the most environmentally friendly issues is the handling of fish waste. The waste product may foe utilize
recycled materials such as PLA. dse of the most innovative materials created for various uses, PLA has attracted consider
attention. The polymer is a biodegradable thermoplastic, making it very appealing for biological applications. Statisitadd it
the tensile elasticity ndule. Even if the average mechanical characteristics are identical before and after recycling. There w
number of mobile cases, and individuals continually replace the mobile suit. This is why society has to be overwhelnsss loy
pollution. With the technique of 3D printing, we can produce mobile cabinet cases with the substitutiorsoéligspolylactic acid
(PLA) filament.
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(54) Title of the invention : PERFORMANCE IDENTIFICATION METHOD FOR HV INSULATOR MATERIALS

(71)Name of Applicant :
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F28F0021020000 | Park, Kattigenahalli, Yelahanka, Bengaluru, Karnataka 5600
H01G000420000(|India Karnataka India

(31) Priority Document No ‘NA 2)Rajini. H
(32) Priority Date ‘NA 3)Udaykiran.G. S
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(86) International Application No ‘NA 5)Raghu.C. N

Filing Date ‘NA 6)Manish Bharat
(87) International Publication No :NA (72)Name of Inventor :
(61) Patent of Addition to Application . 1)Sreesha Achar. H. B
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Filing Date ‘NA 5)Raghu.C. N

6)Manish Bharat

(57) Abstract :

Ceramic Insulators are used as electrical insulators ever since the introduction of power system. These insulatorschianvickd
strength to the live lines and electrically isolate them. Because of its rigid structure, heavy weight, more over paslutioerf
which is one of the main disadvantages, they are being replaced by polymeric insulators, these days. feegeipslyators are
light in weight and are comparatively less prone to pollution flashover because of its hydrophilic nature and are ga&ining mo
popularity these days. In the manufacturing process of these insulators, the check on polymeric matebhatouses very
important as, the life of polymeric materials depends on the composition of materials used in producing the insul&qnojactf
polymeric material samples with different compositions of SiR are evaluated for their electricalciahice properties. The
electric field simulation of polymeric material sample is carried out using ANSYS software. An attempt has been madeub b
best composition of Silicone Rubber material which can have better performance of insulator.
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(71)Name of Applicant :
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Filing Date ‘NA 10)Dr. Ahmed Mateen,University of Agriculture Faisalabad
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application NA 1)Dr. Sivasankari.S,Vellore Institute of Technology
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10)Dr. Ahmed Mateen,University of Agriculture Faisalabad

(57) Abstract :

Human lifetime is drastically affected by heart disease as it affects normal heart activity. Heart signal is eddrgsent
Electrocardiograph (ECG) which contains intervals, waves and segments. This invention focuses on detection of cardiéa a
by differentiating normal ECG signal and abnormal ECG signal which involves three steps where the first step invobedsfen
noise from these biological signals by designing of specific filters namely band reject filter with the cut off frequetheigange ¢
57-63 Hz for removal of interferences due to power line and usage of band pass filter with cut off fesgjunetingt range of 0.030
Hz for removal of signals due to patient motion or pesat
and feature extraction using wavelet transform algorithm decomposing signals using waveletsef finebbres artificial neural
network (ANN) algorithm which utilizes extracted features along with parameters as input gains knowledge by trainirgjfitie
which is able to analyze ECG signals for presence of arrhythmia implemented using MATLABBR201
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SUSPENSION SYSTEM
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(31) Priority Document No ‘NA 2)Dr.P.Nagasankar
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Filing Date ‘NA
(57) Abstract :

This model is concerned with introducing a sptiimtage suspension system for emergesitetchers that reduces the stress img
on the patient. Initially, the impact on the wheels of the gurney is carried to the suspension linkages. The linkadesentitieae
magnitude of the forces and moments at the top of the gurney by the admingt so that the patient on the stretcher backboe
enjoys a comfortable journey. Any unevenness on the road exerts a shock on the wheels. When this shock travels through
suspension linkage, the linkage will undergo small displacement and momefihKelge is capable of rotating in the socket
provided at the top of the gurney frame. The displacement and moment due to any shock will tend the linkage to tense/ en
compress the horizontal springs located at the top of the gurney. As the shock ptieadsher side through the rigid members,
other spring creates a compensating compression/tension. This alternate compression and tension lead to the damgiagtof
The resultant moment and displacement on the stretcher backboard areegiayilele and so the patient comfortable travel.
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(54) Title of the invention : Design of an Asymmetrical Multilevel Inverter Using Cascaded H Bridges

(71)Name of Applicant :
1)Dr. Rama Sudha Kasibhatla

#Oozzdgggigggggi Address of Applicant :Professor, Department of Electrical
(51) International classification H02M000748000! Engineering, AU College of Engineering (A), Andhra Univers

Visakhapatnam, Andhra Pradesh India. Andhra Pradesh Indi

Eggiﬂoggg’?jg?g& 2)Dr. Vijaya Santhi Rajamahanthi
(31) Priority Document No ‘NA j)m:s's"ga\\/m:ﬁ? Shilpa
(32) Priority Date ‘NA S)Mrs.M.Diev a
(33) Name of priority country NA 6;Mss.Vénka){aPanka' Lahari Molleti
(86) International Application No PCT/ 7\Dr .Chandra Sekhgjelr Akkapeddi
Filing Date :01/01/1900 '

(72)Name of Inventor :

(87) International Publication No *NA .
I N 1)Dr. Rama Sudha Kasibhatla
E\?&%Eg‘em of Addition to Application ‘NA 2)Dr. Vijaya Santhi Rajamahanthi
Filing Date ‘NA 3)Mrs.K.Aravinda Shilpa
(62) Divisional to Application Number ‘NA g;m:z'mgﬁ/\/aath'

Filing Date ‘NA M-DIVY . : .
6)Ms. Venkat Pankaj Lahari Molleti
7)Dr. Chandra Sekhar Akkapeddi

(57) Abstract :

Inverter are best known for theirfiefent performance in medium voltages and high power applications. In this chapter, invert
thirty one level is designed, with a combination of threbrldge and DC sources taken in binary configuration. It results in a st
alternating voltage asutput with desired minimum total harmonic distortion. The efficiency and operation of this inverter was
verified using MATLAB/Simulink simulation results and with experimental implementation.
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(57) Abstract :

The embedded type of devices in IOT gergrdépends upon the resource constraints which include memory capabilities, low
consumption and reliable in cost. The constrained devices such as edge server are handled at the end nodes. The kra no
sensors and actuators are connectedyubie gateway devices which connect the 10T clbaged platform. A wireless device whi
has the limited set of processing and storage based capability which runs based on the wireless medium or battes@s e the
constrained device. Resource coaisted devices provides the efficient way of limited processing with the maximal data outpt
with the minimal power as input. These are generally cost effective as it consumes less energy and power consumptsn in
The edge server is a typeresourceconstrained devices which is the entry point of the network and application. In this paper
research is based upon the proposal model of resource constrained devices by reducing the parameters using the DNN. T
model parameters reducestmemory, execution latency by attaining the higher accuracy. To preserve the higher accuracy ir
device computation, the Knowledge Distillation Method is proposed. The knowledge distillation method determines the out
predictions of larger DNN intdhe smaller DNN trained sets. This methodology reduces the trained model by compressing tr
accordingly. These smaller DNN predicts the output and behaviors similar to the larger DNN. Smaller DNN predicts appro»
equal to the larger DNN. Knowlgeé Distillation Method is used in several applications in machine learning such as natural le
processing, Al, Detection of objects and neural networks graph correspondingly. Keywords: Edge server, Knowledge Distil
Method, Deep Neural NetworkQIT, Resource&onstrained devices.
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(57) Abstract :

System and method to idefiytiand extract pertinent details of Indian medicinal herbs are provided. The system includes a prt
subsystem. The processing subsystem includes an image acquisition module configured to acquire at least one samgle im
corresponding one orane herbs, a prprocessing module configured to apply an image segmentation technique on the at le:
sample image, a feature extraction module configured to extract one or more sample features; building a machine ledhmng
that combines twtechniques viz., Histogram of Oriented Gradients (HoG) and Oriented FAST and Rotated BRIEF (ORB) a
Bag of Visual words technique along with the originally claimed technique (Scale Invariant Feature Transform (SIFT)jefte
invention further dexribes the adaption of the current method in the form of a mobile or an irtdiiébgs (I0T) solution to

predict the medical plant species (Refer 1)
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(57) Abstract :

The rapid changes in lifestyle and exponential growth of the population made exponential growth in the vehicles péntiselarl
used for personal transport. This development other than its positive perspectirepartes a worry of saving life on the street
because of mishaps. As indicated by the overview most of the existence lost in street accidents is because of thesadreless
wearing a helmet on a bike. The requirement of the traffic rules with resphdg tofringement ends up being a test because of
thick populace and low pace of recognition which is essentially brought about by the absence of a mechanized framework
distinguish the infringement and make the fundamental move. The developirgqeopnd the developing number of vehicles c:
the manual frameworks set up to fall flat in checking the issue. Consequently, the mechanical headways in the fieldefddd
to adapt up to the difficulties like street wellbeing and traffic rulgrigement. The proposed work detects wiweeler riders
without a helmet and vehicle number using deep learning. The proposed work first captures the real picture of roaertitaffic |
distinguishes between the tweheelers with the other vehicles. Timethod later checks whether the rider and pillion rider of the
vehicle wears the helmet or not. In the event that any of the riders and pillion rider discovered not wearing the lielrekiclthe
number plate is processed using optical character ramy(@CR). Once the vehicle registration number is extracted, a challa
be produced against the individual vehicle and finally, the challan will be sent by meamaibb@d SMS to the registered owne!
the vehicle.
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(57) Abstract :

ABSTRACT Linear data transfer architecture for integration of systems in middleware technology, is the title of the jngentic
specified based on system client number specification. The invention belongs to the technial delasuter science, distributer
computing, and communication under science and technology. The invention relates to the technical problem of the dé&ta t1
integration of systems in middleware technology. The solution to the technical probleightitine invention is explained in the
detailed description and illustrated with the accompanying drawings. Summary or feature of the invention This archéecture
conceptual model that defines the structure, behavior and functionality of linear datertfar integration of system(s) in
middleware technology. The principal use(s) of this invention are, 1. Science and Technology. 2. Distributed computamean
research solutions. 3. Various Industry sectors. 4. Communication, Transfer, integntgiface and exchange processes. 5.
Environmental solution. 6. Digital electronics and Digital business systems. 7. Implementation using the hardware, softwar
middleware. 8. Suitable for multiple systems environment. 9. Use in large and bulk daitzd@tion or interface or transfer or
communication The reference numerals of drawings are 101, 102, 103, 201, 202, 203, 204, 205, 206, 207, 301, 302, 303 ¢
where source system(s) (101), internal source system(s) (102), external source s¢Ed&n(siddleware system(s) (201), intern

mi ddl eware system(s) (202), internal mi ddl ewar e syst enn
number (204), external mi ddl ewar e s yreetclennrusiber (202),esornal madew
systemEs target client number (207), and target s y393),data

transfer (401).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1469/KOL/2010 A
(19) INDIA
(22) Date of filing of Application :30/12/2010 (43) Publication Date : 02/07/2021

(54) Title of the invention : ANTI MISSILE

. e :A63F|(71)Name of Applicant :

(51) International classification 0300(| 1)NANDA PRAMOD KUMAR
(31) Priority Document No :NA Address of Applicant :GOVT. OF UNIVERSE, NANDA
(32) Priority Date :NA |RESEARCH LABORATORY, UNIVERSAL WELFARE,
(33) Name of priority country :NA |DEFENCE & JWDICIAL DEPARTMENT, PO BADAPARI,
(86) International Application No :NA |KHURDA, ORISSA, PIN752023, INDIA Orissa India

Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)NANDA PRAMOD KUMAR
(61) Patent of Addition to Application Numbe ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

This antimissile or missile for neviolence or invisible missile Kalki-89 is the missile which starts WA®Var Against Rascals or
Rascals Supporters) despite of WAR (War Against Rastras or Countries) and destroyed the enemies and all defensel miss
charges and cutting and transportation mystery of the lightning observed in the year of 1982 of ZtstiMela Research
Laboratory. It is also functioning under the principlevafien carrier wave is not present amgen carrier wave and cosmological
medium are present. Where Vidifffite) is the induced voltage developed by SVDM at the radial distaoge0 to finite from the
source of SVDM. K is the proportionality constant depending upon the medium, surrounding temperature, presence of invi:
electro magnetic waves emitted by different sources created from earth or space or GS Satellite Byssen pédifferent
cosmological charges from cosmological bodies during their different stages of formation etc. Vappds is the applietl theltag:
source for SVDM either AC or DC supply. fcfs is the created frequency at the source by a SVDM orhiEDuige or by
Oscillation circuit. Rfinite is the limiting or finite radial distance from the source of SVDM. Again it is experimentechérat
carrier wave or tower or Geo Stationary Sattelite is installed at regular interval then the same indaged/iai{Gfinite) is
converted to Vidr(@nfinite) (i.e. the induced voltage is remaining the same at infinite distance) as it jumps one carrier wave
another carrier wave. It will balance the world economy, indirectly protect from Tsunami & Earthgogkerruption, decreases
loss of biological diversity, protect universal human fundamental right, eradicating injustice as well as carbon enms#ien fro
world. Eventually, no doubt, it will bring prosperous and corruption fee universal demacrheyworld.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/06/2020

(21) Application N0.202031024063 A

(43) Publication Date : 02/07/2021

(54) Title of the invention METHODS AND DISINFECTION EQUIPMENT FOR RESPIRATORS AND PERSONAL

PROTECTIVE EQUIPMENT

:A61L.000210000(|(71)Name of Applicant :
A61L0002000000| 1)Rajib Banerjee
(51) International classification C02F000132000C Address of Applicant :A13, Moulana Azad Sarani, City
A611.0002200000|Centre, Durgapur, West Bengal, India. Pin Ce@&3216 West
A61L0002180000|Bengal India
(31) Priority Document No ‘NA 2)Manash K. Paul
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Rajib Banerjee
(86) International Application No ‘NA 2)Manash K. Paul
Filing Date ‘NA 3)Surajeet Das
(87) International Publication No " NA 4)Pulakesh Roy
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Applicatbn Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to equipment and methods for sterilizing medical personal protection equiptritahpatient
care items, other dawestic and personal materials. The invention provides a method for optimisation of disinfection/ sterilisat
per the material of the article to be disinfected/sterilized. The disinfection/sterilisation method of the present preasdies
efficient decontamination, reduced cycle time, and improved reuse ratio of the articles being disinfected/sterilized. The iigee
provides for a piece of equipment with which the methods provided can be implemented. The equipment comprises multp
including ultraviolet radiation and warm moist/dry heat treatment. These can be used as standalone systems or be igsed a:
systems. The invention provides an efficient, cheaper, scalablesévieg method and equipment for disinfection/ sterilisatio
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202031027204 A
(19) INDIA
(22) Date of filing of Application :26/06/2020 (43) Publication Date : 02/07/2021

(54) Title of the invention : UV SANITZER DEVICE

:A61L.000218000(|(71)Name of Applicant :
A01N003102000C| 1)ADAM AS UNIVERSITY
(51) International classification EO05B000100000C Address of Applicant :An Indian Institute of BARASAT
BO1F0001000000{BARRACKPORE ROAD, P.O-JAGANNATHPUR, KOLKATA
B65D008338000(|700 126, WEST BENGAL, INDIA West Bengal India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)MUKHERJEE, MOUMITA
(33) Name of priority country ‘NA 2)GANGOPADHYAY, MOUMITA
(86) International ApplicatioiNo ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstact :

ABSTRACT UV SANITIZER DEVICE The present invention provides an Ultravi@giUV-C) based multpurpose sanitizer
device comprising a body (A) provided with & sources (12) on the top portion. The body has a sanitizing chamber (13) for
accommodatig at least an object (6) to be sanitized by operating thedilvces from top. The sanitizing chamber is equipped v
load estimator (3) having a display means. The load estimator is operatively connected to a microcontroller (10) velgidtes! &
the body (A) of the sanitizer device, whereby the exact duration e€l¥posure/dose needed for an object (6) to be sanitized
be deciphered, depending upon the weight of the object (6). FIG. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/06/2020

(21) Application N0.202031027688 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : A NOVEL PROBIOTIC TROCHE FOR ORAL HEALTH CARE USING L.REUTERI AND

L.RHAMNOSUS WITH VITAMIN D

:A61K003574700(|(71)Name of Applicant :
HO04L0029060000( 1)DR.SUMITA MISHRA
(51) International classification A23L.0033135000 Address of Applicant :ASSOCIATE PROFESSOR,
A61K0008670000(INSTITUTE OF DENTAL SCIENCES, SIKSHA O
G06Q005022000(|ANUSANDHAN (DEEMED TO BE UNIVERSITY),
(31) Priority Document No ‘NA GHATIKIA, KALINGA NAGAR, BHUBANESWAR -751003
(32) Priority Date ‘NA Orissa India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) Internatbnal Application No ‘NA 1)DR.SUMITA MISHR A
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/11/2020

(21) Application N0.202031051699 A

(43) Publication Date : 02/07/2021

(54) Title of the inention : A CYNOSURE AIR IONIZATION DEVICE FOR AIR SANITIZATION AND A METHOD TO

OPERATE THE SAME

:A61L.000922000(|(71)Name of Applicant :
H01T002300000C| 1)SANTANU GHOSH
(51) International classification F24F0003160000 Address of Applicant :3, MAYFAIR ROAD, FLAT 1A,
B0O3C000338000C | KOLKATA, 700019, WEST BENGAL, INDIA West Bengal
B03C000341000(|India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Piority Date ‘NA 1)SANTANU GHOSH
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A cynosure air ionization device (100) is disclosed. An enclosed assembly (105) includes a first end (110) mountedlenfarfa
enabling inflow of air from an indoor environment, an air flow conduit (115) having a cylindrical shape adésrafuelectrode ta
generate a plurality of bipolar charged ions, upon inflow of the air, using a bipolar ionization technique based amudfiizati
positive and a negative half cycle of alternating current of power supplied by an electronic distbargeoard. The power
supplied is regulated by a frequency and voltage regulation unit coupled to the electrode (120), wherein the frequdtageand
regulation unit regulates frequency and voltage of the power supplied to a corresponding preafgjmednstantly, wherein the
electrode produces ionized air. The enclosed assembly also includes a second end (130) which is adapted to receive the t
ionized air produced for discharging at the indoor environment for the air sanitization. FIG.1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202131026333 A
(19) INDIA
(22) Date of filing of Application :14/06/2021 (43) Publication Date : 02/07/2021

(54) Title of the invention : A SOLAR POWEREDOGHTING SYSTEM HAVING A RELAY BASED CIRCUIT

:F215000903000(| (71)Name of Applicant :
F21Y0115100000f 1)MR.SANTOSH SWAIN
(51) International classification H02J0007350000 Address of Applicant
H04W008804000(|:NUAGAN, TARAVA DHENKANAL,ODISHA -759013,INDIA
H04B000715500C|Orissa India
(31) Priority Document No ‘NA 2)DR. SUDHANSU SEKHAR SAHOO
(32) Priority Date :NA 3)DR. MANOJ KUMAR NAYAK
(33) Name of priority country ‘NA 4)DR.SUSANTA KUMAR ROUT
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MR.SANTOSH SWAIN
(87) International Publication No *NA 2)DR. SUDHANSU SEKHAR SAHOO
(61) Patent of Addition to Application ‘NA 3)DR. MANOJ KUMAR NAYAK
Number :NA 4)DR.SUSANTA KUMAR ROUT
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A solar powered lighting system having a relay based circuit Abstract This invention relates to a solar powered ligittirangyis
particula, this invention relates to the solar powered lighting system having a relay based circuit. More particularly, this pre
invention relates to the solar powered lighting system having a relay based circuit which will perform properly at l@excastag
including rainy seasons, cloudy weather, fog environment etc. Furthermore, this invention also relates to the solarghdwwgrec
system which is safe, reliable and convenient for use, and can improve the existing daytime lighting and save atigrgé qua

energy sources, thus having better practical and popularization significance.
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Publication After 18 Months:

The following Patent Applications have been published under Section A1(3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the graoft

the patent in the prescribed manner under section 25(1) of the Patents (Amendnteict, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911053824 A
(19) INDIA
(22) Date of filing of Application :25/12/2019 (43) Publication Date : 02/07/2021

(54) Title of the invention : ANTIACNE MICROEMULSIONS FOR TOPICAL ADMINISTRATION CELOADED WITH
AZELAIC ACID AND TEA TREE ESSENTIAL OIL

:A61K000900000(| (71)Name of Applicant :
A61K0047140000( 1)SHOOLINI UNIVERSITY OF BIOTECHNOLOGY AND
(51) International classification A61K0036610000{ MANAGEMENT SCIENCES
A610Q001900000C Address of Applicant :VILLAGE BHAJOL, P.O.
A61K0008020000|SULTANPUR, SOLAN 173229 (H.P) Hirachal Pradesh India
(31) Prority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)ALPANA BISHT
(33) Name of priority country ‘NA 2)PRAKRITI NIDHI
(86) International Application No ‘NA 3)RAJAN ROLTA
Filing Date ‘NA 4)PROF. KAMAL DEV
(87) International Publication No NA 5)PROF. ANURADHA SOURIRAJAN
(61) Patent of Addition to Application ‘NA 6)Dr. POONAM NEGI
Number :N A
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Present invention relates to microemulsions and microemulsidnodpyl composition, comprising a therapeutically effective am
of Azelaic acid and Tea tree essential oil for use in the treatment of acne vulgaris. AzA and TTO microemulsions ard ftevel
the topical delivery of acne vulgaris. Microemulsions (M) prepared employing construction of psetetoary phase diagrams
All the ME were characterised for droplet size, size distribution and zeta potential. The ME hydrogel was found to bevafitim
respect to rheological and textural attributes. The pkrmeation and retention of AzA was significantly higher wis marketed
formulation. The antibacterial efficacy of ME and ME hydrogel was also superior in comparison to plain drug. Thus, thedde
ME system could be promising drug delivery systdor the topical therapy of Acne vulgaris.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201911053826 A
(19) INDIA
(22) Date of filing of Application :25/12/2019 (43) Publication Date : 02/07/2021

(54) Title of the invention : A METHOD FOR EVALUATION OF ANTHYPERTENSIVE ACTIVITY OF HIBISCITRIN
TARGETING ANGIOTENSIN CONVERTING ENZYME

:A61K003855000(|(71)Name of Applicant :
A61K0036250000( 1)SHOOLINI UNIVERS ITY OF BIOTECHNOLOGY AND
(51) International classification C07K0014415000{MANAGEMENT SCIENCES
G01N002408000C Address of Applicant :VILLAGE BHAJOL, P.O.
A61K0031403000{SULTANPUR, SOLAN 173229 (H.P) Himachal Pradesh Indi
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)AZHAR KHAN
(33) Name of priority country ‘NA 2)HUMA KHAN
(86) International Application No ‘NA 3)Dr. MD. ZUBBAIR MALIK
Filing Date ‘NA 4)MONIKA KATARIA
(87) International Publication No *NA 5)Dr. AZIZ UR RAHMAN
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to screening fraction oi Hibiscus sabdariffa inhibiting the conversion of Ang | to Ang Il by bibelaaton
of angiotensin converting enzyme. Hibiscus sabdariffa leaves fraction wasftedtesir ability to inhibit angiotensizonverting
enzyme (ACE), an important component of the Refxmigiotensin System which is a critical regulator of arterial blood pressure
ACE inhibitory activity of each fraction was measured by employing aicedtric assay based on the hydrolysis of histidyl
hippuryHeucine (HHL) by ACE. The results of ACE inhibitory revealed that theutanol, ethyl acetate and chloroform fraction
exhibited the antihypertensive activity with a percent inhibition of 28.6¥P4,7% and 68.97%). The chloroform fraction was sh
maximum inhibition for ACE in comparison to other fractions. Thus chloroform fraction was further characterized by LCMS
NMR and after the analysis of LCMS and NMR we found the Hibiscitrin compdtefraction was further use for antioxidant
assay i.e Superoxide (0O2) radical scavenging activity (SOD) and nitric oxide assay (NO). The result of the Hibiscua sabdal
chloroform fraction shows IC50 value was 320.6897 in NO and 310.8527 bark in SSO0@rb& acid was use as a positive contrc
SOD and NO which shows IC50 was 243.3071 and 302.22 respectively.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911053880 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 02/07/2021

(54) Title of the invention : BREATHER SYSTEM FOR AN AUTOMOBILE ENGINE

:FO1M001304000!(|(71)Name of Applicant :
F16H0003000000| 1)MARUTI SUZUKI IN DIA LIMITED
(51) International classification G02B000512200C Address of Applicant :1 Nelson Mandela Road, Vasant Ki
F02D0041240000|New Delhi110070, India Delhi India
A61B0050000000|((72)Name of Inventor :
(31) Priority Document No ‘NA 1)Vineet Gupta
(32) Priority Date ‘NA 2)Ankur Jha
(33) Name of priority country ‘NA 3)Robin Yadav
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a breather sydtethe present invention, a breather system (100) for an automobile engine i
disclosed. The breather system (100) comprises a plurality of stoppers (104) rigidly fixed at bottom surface of a raiatbhéng «
(110) and positioned centrally inside the&thing chamber (110), each of the plurality of stoppers (104) includes three plates
402, 403) coupled together at one end at an intersection point (400), wherein two of the three plates being positredediradc
angle and a third plate (40Bging positioned such that the third plate (403) bisects the predefined angle; and a plurality of hi
baffles (103) positioned adjacent to the stoppers (104), each of the plurality of hinged baffles (104) having a pai(30p)&e2),
each of whib is hinged at the intersection point of the three plates (400) of the stoppers (104).

1OO

Fig. 1B
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911053885 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 02/07/2021

(54) Title of the invention : CHITOSANDNION SHELL COMPOSITE AND PREPARATION THEREOF

:A61K000948000(|(71)Name of Applicant :
C08K000308000C| 1)Indian Institute of Technology Delhi
(51) International classification C08K0003360000 Address of Applicant :Hauz Khas, New Dellii0016, India.
D06M002308000(| Delhi India
A610Q001100000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)BUTOLA,B S
(32) Priority Date ‘NA 2)ISLAM, Shahid Ul
(33) Name of priority country ‘NA 3)SRIVASTAVA, Mayuri
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a chitosan composite havitbgeterial and artbxidant property, useful for functionalising
textiles. In particular, the present invention relates to a chitosan composite formulation comprising onion shell andchifisza.
The present invention further relates to preparatf@saim composite formulation using precipitation method.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201911053889 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 02/07/2021

(54) Title of the invention : CALCULATING A RETURN PERIOD WIND SPEED

:B64G000136000'| (71)Name of Applicant :
HO04N002127430(| 1)Vestas Wind Systems A/S
(51) International classification G09B000514000( Address of Applicant :Hedeager 42, 8200tes N, Denmar
G10L0021100000|Denmark
G05B001904200(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Sayantan Chattopadhyay
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method of calculating a return period wind speed for a proposed wind turbine site is provided. Wind speed measuremeni
modelled wind speeds associatedwiie proposed site are provided. The measured and modelled wind speeds are transforr
the frequency domain, and combined to generate a hybrid spectrum. The hybrid spectrum is transformed into the time don
generate a set of hybrid wind speedaswwements, which are used to calculate the return period wind speed.
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.201911053938 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 02/07/2021

(54) Title of the invention : EVAPORATED FUEL COLLECTING DEVICE FOR A STRADDIK PE VEHICLE

:FO2M002508000!((71)Name of Applicant :
B62K0011040000| 1)Hero MotoCorp Limited
(51) Internatimal classification B62J0015000000 Addressof Applicant :The Grand Plaza, Plot No.2, Nelson
B62K0005010000(Mandela Road, Vasant KurPhasell, New Delhi Delhi India
B62K0025280000((72)Name of Inventor :
(31) Priority Document No ‘NA 1)KUMAR, Vinod
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A straddletype vehicle (100) is provided. The stradtpe vehicle (100) comprisesbody frame (200) having a main frame (20:
left seat rail (204a), and a right seat rail (204b). The main frame (202), the left seat rail (204a) and the righ2€2i) rdéfines a
connecting junction (J). The straddige vehicle (100) also corripes a swing arm (121), at least one suspension device (118)
battery box (514) and an evaporated fuel collecting device (212) mounted to the battery box (514). At least portionradtiegc
junction (J) over laps with the evaporated fuel collectievice (212) in top view of the straddige vehicle (100). Further, the
evaporated fuel collecting device (212) extends substantially parallel to the at least one suspension device (118piroktte vi
straddle type vehicle (100).

Figure 6
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Appication :26/12/2019

(21) Application N0.201911053963 A

(43) Publication Date : 02/07/2021

(54) Title of the invention : A SYSTEM FOR ISOLATING LOAD FROM CRANKSHAFT OF A VEHICLE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:F02B003912000r
B60H000132000(
F02B003904000C
F04D001306000(
B60K0017020000
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

(61) Patent of Addition to Application Numk:NA

(71)Name of Applicant :

1)MARUTI SUZUKI INDIA LIMITED

Address of Applicant :1 NELSON MANDELA ROAD,

VASANT KUNJ, NEW DELHI-110070, INDIA. Delhi Inda
(72)Name of Inventor :

1)SAMARTH GHADGE

2)AJAY KUMAR VASHISTH

3)DEEPAK GARG

4)RANJEET RAJAK

5)DEEPTI MAHRA

6)NITIN KUMAR

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a system 100 for isolating load from crankshaft of a Vhahislstem 100 includes a spacer 1(
having its first end rotatably engaged with the crankshaft of the vehicle, an isolator assembly 102 mounted on extenged oil
assembly 201 to accommodate auxiliary and ancillary loads, a magnetic clutch asseéhblgrighge the isolator assembly 102
the crankshaft of the vehicle after achieving stable RPM, and an electronic control unit to engage or disengage thelutagne
assembly 103 from the isolator assembly 102, wherein during initial primindeitteomic control unit disengage the magnetic clt
assembly 103 from the isolator assembly 102 to reduce the load from the crankshaft and again engage the magnetic lolutc
103 with the isolator assembly 102 when stable RPM is achieved. Dus toddson the crankshaft, CNG is able to generate the
torque required to acquire stable RPM even during cold start in all operating condition. Further, start fuel quanti&y foiniing
is reduced considerably which not only saves the fuel, buratkees high CO2 and hydrocarbon emission.

104 -

No. of Pages : ZNo. of Claims : ¢

The Patent Officeaurnal No. 27/2021 Dated 02/2021

29572



(12) PATENT APPLICATION PUBLICATION (21) Application N.201911053965 A
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The present inugion discloses a method and device for securely storing data on inner partition space of an external device
communicatively coupled with the host device. The method includes creating plurality of partitions and inner partition gpac:
external @vice 122 by the host device 100. The plurality of partitions is based on a size of at least one file to be storedeomat
device 122. The method includes transforming data in the at least one file from a readable form into an unreadablenfethodl
includes splitting the transformed data into a plurality of -@mtaups, each of the plurality of daggoups having a prdefined size.
The method further includes storing the plurality of egt@ups at the inner partition space between the il partitions on the
external device 122 in a poefined sequence.
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The present disclosure describes secure storage device and method of secure transferring of data. In accordance with the
embodiments, the secure storage device includes a communication interface to communicatively couplestwdévecan a
network environment comprising of plurality of networks. The secure storage device includes a first memory and a secgnd
The first memory is to store control information corresponding to a set of networks from the plurality of seferkecond
memory is to store data. The secure storage device includes an interface controller operatively coupled to the communicat
interface, the first memory, and the second memory. The interface controller is to selectively transfer the eletalvetecond
memory and the host device in the network environment based on the control information. The secure storage device inclt
secure controller operatively coupled to the second memory. The secure controller is to encrypt and store the datohd
memory based on the control information.
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An arrangement (100) to regulate water flow in a washing machine is provided. The arrangement (100) comfiirsiesabiea
(102), a second valve (104) and a sensor (106) . The first valve (102) and the second valve (104) are configuredhi® ftontodl
water in the washing machine from a source. Upon detectinga@efireed pressure limit of the water flowdithe level of water in
the washing machine, the sensor (106) is configured to close and open the first valve (102) and the second valve \{lEQd) to

flow of water into the washing machine.
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An arrangement (200) for reducing undesirable abnormal high vibrations in a washing machine (10 0) is provided. Thersrr:
(200) comprises a cabinet (102) , an outer drum (104) , an inner(@@@&hand at least a suspension assembly (108) . The oute
(104) is provided inside the cabinet (102) of the washing machine (100). The inner drum (106) is provided within thenouter
(104) of the washing machine (100) . Each suspension asser@l8y il.operably coupled to a portion of the cabinet (102) and
portion of the outer drum (104) such that the outer drum (104) is suspended from the cabinet (102) respectively. Further, e
suspension assembly (108) is provided with a spring (206) viditioveably mounted on a suspension rod (208) to hold the oL
drum (104).
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